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LOK SABHA DEBATES

LOK SABHA

Friday, July 9, 1971 Asadha 18,
1893 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS

Permission fo International Airlines to
stop operating from Calcutta

*1021. SHRI GADADHAR SAHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{(a) whether Government have permitted
some international airlines to stop operat-
ing from Calcutta and to start operations
from Bombay or Delhi;

(b) if so, the reasons therefor; and

(¢) how much amount Government have
spent on the development of the new
international terminal building at Calcutta
Airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Government are anxious that
the importance of Calcutta as an interna-
tional airport should not be reduced in
any way. However, having regard to the
commercial judgment of foreign airlines and
the requirements of our own carrer in
forcign countries, some readjustment in the
pattern of operations has taken place,

(¢) The new terminal building at Calcutta
airport has been constructed at an estimated
cost of about Rs, 2 crores,

2

SHRI GADADHAR SAHA : Will the
hon. Minister state the names of international
airlines to whom permission was accorded to
stop operating from Calcutta ?

DR. KARAN SINGH : Before I do
that, with your permission, Sir, I want to
clarify on¢ thing. We cannot force an inter-
national airline to operate to any particular
point. It is their commercial judgment as to
where they want to go.

Now, the Airlines which have recently
ceased operations to Calcutta are Swissair,
Alitalia and Lufthansa. But over the last 3
or &4 ycars. three other Airlines have also
ceascd operations, namely, Air France,
Cathay Pacific and T. M. A. which was a
Lebanese freight carrier.

SHRI GADADHAR SAHA : What are
the Airlines that are stll operating from
Calcutta ?

DR. KARAN SINGH : As of date, nine
foreign Airlines are still operating from
Calcutta, namely, Acroflot, BOAC, Japan
Airlines, PANAM, Qantas, Royal WNepal
Airlines, S. A. S. Thai Airways and the Uni-
ted Burma Airlines. But out of these PANAM
has given notice that itis pulling out from
1st August.

SHRI SUBODH HANSDA :Is it a fact
that some negotiations are going on with
those international airlines and, if so, what
is the result of the negotiations with the
international airlines which bave stopped
operating from Calcutta?

DR. KARAN SINGH: As the hon.
Memeber knows, the air services are operated
as a rosult of bilateral agreements between
countries and between airlnes, The negota-
tions of these bilateral agreement isa con-
tinuous process and, wﬂw‘aﬂy' when
new types of aircraft are introduced, fresh
negotiations have to take place. Therefore,
these negotiations are in progress and will be
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in progress in the course of a few years
with 3 or 4 more countrics.

SHRI INDRAJT GUPTA : The hon,
Minister has stated that thc Airlines are
always free to decide where they will operate
on the basis of their commercial judgment,
I would like to know from him whether in

the case of these Airlines which have discon-
tinued operating from Calculta have put

forth the plea that adequate traffic is not
forthcoming and, if so, I presume the same
argument would apply in the case of other
international Airlines too, or whether it is
because of some other reasons which are
being advanced by them which may be descri-
bed as a sort of political reasons, '

DR. KARAN SINGH : The reasons
that go into the making of a decision by a
foreign airline are complex in the same way
A8 our reasons arc for operating in other
vountries. Itis n combination of commercial
considerations and others, It is really difficult
for me to say what exactly were the con-
siderations that weighed with them. But
they say, generally ‘“Wc want to change™.
They do not really spell out the reasons. If
[ mav elaborate on that, my fecling is that
both these factors operate. One is traflfic and
secondly, I think, we must admit that the
disturbed conditions in West Bengal have
made their contribution towards this. 1 hope
this will only be a temporary feature and
that Calcutta, which is a major gateway to
the East, will rcgain its position as the
largest international airport.

SHRI JAGANATH RAO : May I know
whether any of these airlines operating from
Calcutta have been permitted to operate
from other airports like Palam, Santa Cruz
or Meenambekkam ?

DR. KARAN SINGH : As you know, Sir,
we have four inte¢rnational airports and we
normally do not allow any carrier more than
two points, According to their requirements,
and according to what we want from their
countries, we havegot to negotiate these
points. Originally, Calcutia and Bombay
were the two big international airports. Now,
there is a growing tendency on the part of
the foreign airlines to come to Delhi which
iv developing as perhaps the most important
sirport in India to-day. So therc is 8 move-
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ment away from Calcutta towards Delhi, But,
as I said, I hope it will be reversed in the

not too distant future.

Teaching of South Indian Languages in
Central Schools

#1023, SHRI A. K. GOPALAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether there arc no facilities for
teaching South Indian ‘anguages in many of
the Central Schools in the country; and

(b) whether Government propose to pro-
vide such facilities and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE ( SHRI
D.P.YADAVA ): (a) and (b). A Statement
is placed on the Tabie of the Sabha.

Statement

The Central Schools otherwisc known as
Kendriya Vidyalyas, have been cstablished
in pursuance of the recommendation of the
Second Pay Commission, who rccommended
the establishment of Secondary Schools
with common syllabus and media of instruc-

tion for the benefit of the children of
Central Government employees liable to
frequent transfer. For admission, the

Central Schouls give priority to the children
of transferable Defence personnel, Central
Government employees. and personnel of
All India Services, although other floating
population desirous of availing itself of such
a common pattern of education is also
eligible for admission to any seats that may
be left over, after meeting the require-
ments of the priority categories, Instruction
is imparted through the media of Hindi
and English in thesc Schools, and the
pupils are prepared for the All India Higher
Secondary Examination conducted by the
Central Board of Secondary Education, New
Delhi. Afrangements have been made for
the teaching of the regional language of the
region in which a particular Central School
is located, in addition tothe normal curricu.
lum. The condition required is that there
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should be at least 20 pupils opting to avail
themselves of this facility.

SHRI A. K. GOPALAN: T want to know
whether the Bducation Ministry has got
any report from the CPWD Section Officers
Association of the Southern Zone regarding
the medium of instruction in the Central
Schools and their guievances ?7 If so, what
is the reaction of thc Government as far as
thnse representations are concerned 7 Was
any reply given to them ?

SHRID. P. YADAVA : The media of
instruction in the Kendriya Vidyalayas are
Hindi and English and they are the uniform
media we have adhered to.

SHRI A. K. GOPALAN: My question was
whether the Government have received any
memorandum and il so, what is the reaction
of the Government.

MR. SPCAKER : He said both English
and Hindi. Has the Ministry received any
memorandum ?

SHRI D.P. YADAVA : No, Sir.

SHRI A. K. GOPALAN * Whal is the
use of ashing a question, Sit ? A memoran-
dum has been sent to the Education Ministry,
copy of which has been sent to the Prime
Minister and some Members of Parhiament like
Mr. Swaminathan, Mr. Manoharan and Seth
Govind Das and others. When the Minister

answers the question, he should say whether
he has received 1t or not,

MR. SPFAKER : What is the date of the
memornndum ?

SHRI A.K. GOPALAN : 3-6-1971,

SHRID.P. YADAVA : I would like to

see the memorandum and have the details
of it.

SHR1 A. K. GOPALAN : According to
the statemeot that he has given, it is said :

‘‘Arrangements have been made for
the teaching of the regional language of
the region in  which a particular Central

Scho.ol ig located, in addition to the normal
cutriculum,"”

ASADHA 18, 3893 (SAKA)
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May I know whether the Three Language
Formula is not being implemented in some
of the Central Schools ? If s0, will the
Government make an inquiry and see that it
is implemented ?

SHRI D. P. YADAVA : So far as the
medjum of teaching is concerned: (Interrup-
tions). We have introduced the teaching of
regional languages 1n about 25 schools mostly
in the southern parts of the country. Where
there are 20 students in one school, we

give one teacher for teaching the regional
language.

SHRI A. K. GOPALAN : My question
was something else. Isay the statement says
that the rigional language also would be
taught. In some Central Schools it is not

taught. Will the Government make an inquiry
about it ?

MR.SPEAKER : Mahe an inquiry about
it.

SHRID. P, YADAVA : As regards that,
I shall find out,

SHRI A, K. GOPALAN : The new Mini-
stcrs coming here must at lcast take some
Pain to seewhat the question is and give proper
answers. If not, what is tho use of asking
questions here ?

MR. SPEAKER : Heis the youngest and
newest Minister,

SHRI A. K. GOPALAN : That is why I
say that he can take more time.

MR. SPEAKER : Youngest Minister
pitched against the oldest Member in the
House.

SHRI R.V. SWAMINATHAN : Will the
Government come forward to introduce
the teaching of South Indian languages in
those schools which are in South India ?

SHRI JAGANATH RAO : Why South
India only 7 Even in North India.

SHRI R.V. SWAMINATHAN : I have
no ohjection to introduce it in all the
schools. At least, Government should come
forward 10 introduce it in South Ind.ai
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SHRID. P. YADAVA : I may just read
out the names of the schools where the
regional languages are being taught.....

SHRI R.V. SWAMINATHAN : We arc
not intcrested in that. We want to know
whether the hon. Minister will consider the
dssirability of introducing the teaching of
South Indian languages in the schools in
South India at least.

SHRI D. P. YADAVA We
consider it.
MR. SPIAKER : The hon, Member

may please put his question calmly without
confusing the hon. Minister. When the
hon. Member makes gesticulations such as
he is doingthe hon. Minister gets
frightened.......

SHRI R.V. SWAMINATHAN : What
is the answer 10 my question ?

" SIRI D. P. YADAVA : We shall consider
It.

ot srew fagr sy ¢ & oA 93
qg forrET AT WERE YTl & 999
% wd | TE 9 A § A # e
N ¥ faarr & IAd ar a1 foen w1
areaw st ¢ At ey &) @@ SER
e oy fosrs faeft & 5 oY =i
faarern wifgedr s¥wt § 9 @ § 9 faer
&1 Areaw fgely 7@ 8, Faw Awon g ?

figte ®o umn: G 7 framg
T ¢

SHRI BALATHANDAYUTHAM : From
the statement I find that arrangements have
been made for the teaching of regional
languages of the region in which a parli-
cular Central school is located, Will they
make arrangements for tcaching the regional
language of the region to which the
student belongs so that he does not become
alien to his own mother-tongue ?

SHRID. P. YADAVA : If the number
of students is atleast 20 in that school, we
teach the regional language.

SHR1 BALATHANDAYUTHAM : 1 am
asking about the language of the regionto
which the student belongs,

JULY 9, 1971
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SHRI INDRAJIT GUPTA : Heis refer
ring to the regional language of the student,

SHRI D.P. YADAVA : These schools
are meant only for the transferable Govern-
ment servants,

SHRI JAGANATH RAO : Even local
people are admitted.

SHRI BALATHANDAYUTHAM : He
has not replicd to my gquestion whether
Government will consider teaching the
language of the region to which the student
belongs.

MR, SPCAKER : He has said that if
there arcat least 20 he will consider.

SHRI B. N. REDDY What is the
formula which Government arc adopting
in these schools ? Is it  the two-language
formula or the three-language formula ?
That is the basic question which Gowvern-
ment must answer,

MR, SPEAKER : The hon. Member wants
to know whether there is any arrangement
for teaching a student in the language of the
region to which he belongs.

SHRI D.P. YADAVA : Provided there
are 20 students, they are taught in that
language.

SHRI BALATHANDAYUTHAM : He
isonly repeating what is contained in the
statement.

MR. SPEAKER : Let not the hon.
Member force the hon. Minister to give
thc answer that he wants,

‘SHRT BALATHANDAYUTHAM : It
is not a gquestion of what I like, According
to the statement, instruction is given only
in the regional language of the region in
which the school is located. Does he mean
that the students, if they want their mother-
tongue, will be given instruction in that
mother-tongue ?

MR. SPEAKER : That is what he says.
If there are 20 students, that can be arranged.
I think the hon. Member has not followed.
The hon. Minister is very clear about it,
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Technological Shortcomings of Boeing 747

*1025. SHRI DASARATHA DEB : Will
the Minister of TOURISM AND CIVIL
AVIATION be plcased to state :

(8) whether Government’s attention has
been drawnto a report appearing in the
‘London Economist’ dated the 23rd January,
1971 under the caption *“‘Boeing 747 The
Elephant They Can't Forget™ whkich points
out several technological shortcomings of
Boeing 747 which has bcen recently
purchased by Air India;

(b) ifso, the reaction of Goveinment
thereto;

(¢) whether AirIndia has got a modified
machine and has paid the cost which was
necessitated by the discovery of fault 1n its
design; and

(d) ifso, the reasons for
extra payment ?

making this

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir

(b) to(d) . Certain technical problems
often arise when new aircraft are introduced
and it takes some time before necessary
improvements and modifications are cffected.
The Boeing 747B, of which two aircraft
have been acquired by Air-India, was a
later version of the first production model
and incorporated the improvements that
the manufacturers had considered necessary
till the date of delivery. The priceis
higher by about 73, which covers not only
improvements to airframes but also engines,
cight installed and four spare.

MR. SPEAKER : Will he satisfy them
by taking them on a flight on this
“planc ?

SHRI DASARATHA DEB : The Jumbo
Jet, Boeing 747, when put into service was
found to have under=size engines which
could not take off with the expected load,
and the engines of this ‘plane needed
modification. Is this true ? If so, how
was it that the engines were not examined
or chocked befors the ‘plane’ was purchased ?

Oral Answers 10

Also, who will bear the extra expenditure
involved in the modification required
which came to 7 per cent of the original
cost, Air India or the Boeing Company ?

DR. KARAN SINGH : Originally,
the aircraft for which we had placed orders
wasthe 747. OQurs was not the only
airlines which had ordered it; several
other airlines had purchased them and put
them into operation. Oncc the ‘plane
started operating, 1t was found  that
cerlain modifications were  required and
would be useful. Therefore, because the

delivery date was about 15-16 months
later, we said we would buy the improved
model, 747B.  Naturally, we wanted to
take full advantage of the technological
developments that had  taken place
mecanwhile, Therefore, we naturally pay
for it because wc are buying the plane,
the improved version. We had taken
advantage of the gap to purchase Lhe
improved version.

SHRI DASARATHA DEB :Is it a
fact that in the Cabinet there is ahigh-
powered gentleman who was absolutely
interested in having everything American
or foreign inthis ‘planc’ and so even the
carpets and the panels required for the
aircraft had been imporied from abroad
and our Indian technicians and our own
aircraft industry were behttled 7 If so,
what is thereason therefoi ? Will the
Minister sce that these things are removed
and our own industry encouraged ?

DR. KARAN SINGH : There isno
question at all of anybody in the Cabinet
being in any way intcrested in ths Boeing
Company.

SHRI ATAL BIHARI VAJPAYEE :
Only high-powered gentleman.

DR. KARAN SINGH : When you buy
a new ‘plane' a lot of equipment comes
with it. T do not know whether the hon.
member has becn inside this ‘plane’. He will
be glad to see that the decor and furnishing
have been done entirely by our own artists.
Ithink it is oneof the most attractive
decors of any ‘plane’ and it is entirely
Indian in its motif, Ican assure the hon.
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member that we will make fuil and maximum
use of local expertiss, wherever possible.

oft vRw faww : wr SR wERE
T 5 S 7 9§ afew ww 9w
®1 KT T A IR @OTN § EH qHA
uT AT IH AT AW AT ! FI A
¥ ATew o At Taw fow ) ¥ o Qe
4 forgiR g™ ag ST A &7

MR. SPEAKER : He has been at
pains to reply to this very question.

faaw i gro arfiee ot W fuella e

*1026. ot f.qx Wn : T fyw
HAY 7g T FY P w0 i :

(%) w1 famg &5 & arfeea Y
% 7% faefty wgrmer 7 3| &7 fAviw
foar & o % fir qif daer & w0 T
#fors wawtar 44 @ aman;

(&) war faeqr 3% & g@waX W
AEF AW A W orsyagre
Ak

() afz g, & qearaedY qEq IR
wrE?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
Government are not aware of any such
decision having been taken by the World
Bank,

(b) No, Sir.

(c) Dozs not arise.

oft a7 deet ¢ & ok wregw A
Wt g § s wgeT g R O W
v ¥ 2w & o ¥ oifeem oY faelty
wea fog @ & e O ¥ fad

JULY 9, 1971

Oral Answers 12

HTOTT A §1 & %9 I5TY § | Wy adwe
Ty ¥ aifears w1 faer W anfas agrmar
Hora 2w ¥ e ¥ for d st @vf?

e WP : ATYN TG A A A%
® g quy v |

ot for At : WA @ & AR
A ATETY IR AG E, 9 wT A
T aTETy 3 Ay feafy ¥ § 7

AW AT : HTYA T & F F AR
¥ qur 91 | I9FT JE@Tw IR F famr )
qER A w v gre AT )

oft arzw fagrQt Aot @ aE @ §
A Aw AT &

MR., SPEAKER :
Deshs.

It is a bank, not

st Exay WM fang &5 wfaer §
gifeee & anfa® qgrEar 7 8 gad fad
FTETT X FY7 §Y FTAATE HY §, IEET OO
Forarzor#ar & ?

SHRI YESHWANTRAO CHAVAN :
The World Bank’s Europan Office in Paris
jssued a press note on 2ist June, 1971
which says that the Governments and
ingtitutions concerned with development
assistance to Pakistan informally met in
Paris on 2lst June, 1971 under the Chairman-
ship of the World Bank Chairman. This
meeting was called by the Bank te report
the findings of the Banks and its missions
which had recently visited Pakistan and
subsequently held discussions with Pakistan
government at Islamabad. At this mesting the
Bank did not ask the representatives of the
various countries to make any commit-
ments. So, it was 8 meeting which took note
of the assessment from the missions which
visited East Pakistan. That was all that
happened, Unless these questions are posed
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before them, Icannot say any thing asto
what the World Bank can do or should do.

ot §emy Wwd : & gz IrAT STEATAr
fa: wfaen & faexr &= arfes w enfaw
qgTaar ° % guy fag st sy fwr ol
Lok 2

SHRI YESHWANTRAO CHAVAN:
Gieneral public opinion is being created,
For that our people are wvisiting different
countries. That certainly will influence the
Waoild Bank.

Road Accidents in Delhi

-+
11028. SHRI R. P.YADAY :
SHRI PRATAP SINGH NFGI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether more than 80 per cent of the
fatal road accidents which occur in Delhi are
due to the careless and rash driving by the
Drivers of the D.T.U, buses; and

(b) the steps being contemplated to
pievent careless Drivers from rash driving ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND  SHIPPING AND
TRANSPORT (SHRI RAJ] BAHADUR):
(a) No, Sir. According 10 the statistics
compiled by the Traffic Police, Delhi, the
percentage of fatal road accidents involving
D.T.U. buses to the total number of such
accidents during the last three calendar
years was 16.8, 12,18 and 9.5.

(b} The Delhi Traffic Police has been
imparting road safety education through the
various available media and enforcing the
traffic regulations strictly to curb road
accidents, Speed checking drives  are
conducted, after drawing up ® programme
for the purpose, taking note of the number
of accidents on various roads particularly
the ones prone to accidents,

The Dsthi Transport Undertaking has
also takem the following ateps to prevent
its drivers from indulging in rash driving ;

ASADHA 18,1893 (S4KA)
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(i) Lectures on good and safe drivin®
are arranged.

Refresher
periodically,

(1i) course 8 1mparled

Each road accident involving a
D.T.U. vehicle 15 reviewed by a
Departmental Accident Committee
and the dehiquent drivers are
suitably punished.

(1ii)

An accident frce reward scheme
has been ntroduced  which
provides for ai1eward of Rs 100/-
per annum.

()

TEETE

% s w7

st W WER  qTFT 9 TE
ar fr ot faeelt # owi¥ew @178 R
398 ®o o Fo § o7 grsfaw wY awE
weoavdz AN AT A& AR AN
awd frd fe Y foad & oA &
FIFTETAFTCE : 16.8, 1218 T 9.5
sferar |

a5t T SETT e © RT HIETC
o § foaga & gied T &
AR MgEa s gg  grr g 7

off T W rAwy wTO g &
FAR A OF FTO07 qg A g1 7% § 1 v
e a1 q frrag gt fisar o qwwAT o

oft pOR WA wER ¢ W1 A SR
gar § fe sfweac Gwftdz ot 17 § s
q= srew 7 & s | v e v @
21 Nk Y wy a0, IE O
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F I AT ?

sroaw sgvea : wYE s oy A
9T gATR

ot T W AT AR AT
AT qgA ITER | AN WEF fay
s fawr STeew @vm, wrw fear
ST

Disturbances In  Vishwa Bharati
University
*1029. SHRI N. E, HORO : Will the

Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

) (a) Whether a number of incidents and

disturbances have taken place in Vishwa-
Bharati University during the last two
years;

(b) if so, the reasons for such distur-
bances; and

(c) the steps Gowvernment have taken
to protect the property of the Univenity
and to ensure security of the authorities,
employees and studcents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.P.
YADAVA): (a) to(c). A statement is laid
on the table of the Sabha,

Statement

Instances of lawlessness o  varying
degress of violence in the University on the
part of different extremist elements have
come to notice. The Government are taking
all possible steps under law to deal with such
lawlessness. At the request of the Executive
Council of the University police help has been
provided for the protection of the properties
of the University and for the security of the
authorities, employees and students, and also
the residents of Shanti Niketan and
Sriniketan,

9 197}
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In response to a request from the
University, the University Grants Commis-
sion has also given grants to cnable the
University to take certain protective measures
like providing rolling shutters, collapsible
gales where necessary, installation of fire-
fighting equipment and porting of additional
guards with arms at important points. Tn
addition, the University's proposal to
provide G.I. Chain link fencing with
barbed wire on top at different places is

under consideration of the University
Grants Commission,

SHRI N. E. HORO : May1 know
whether the Government is aware that
certain  inmates of the Viswa Bharati

University arc also indulging in subversive
activities duc to which several instances of
lawlessness have happened there ?

Secondly, will the hon. Minister let
this House know how much expenditure
Government have incurred so far towards
safety measures in the University ?

SHR1 D. P. YADAVA : Therc arc
cases of people indulging in naxalite activities
in the University campus; definitely some
are there. Some reporls were made and
some students have been expelled. As
regards the second part of the question,
already the UGC has sanctioned a sum of
Rs. 1.50 lakhs for safety measures in
Shantiniketan.

SHRI INDRAJIT GUPTA : The Vishwa
Bharati University issi vatedin Birbhum
district. We have read in the papers that
Mr. Siddhartha Shankar Ray has decided
that army has to be deployed in Birbhum
district 10 maintain law and order. I would
like to know from the Minister whether
they propose to send arym umits into the
campus of the Vishwa Bharati University
also 7 1 hope not. '

SHRI D.P. YADAVA : Should the
necessity for sending army arise, Government
will send. .(Interruptions).

SHRI SUBODH HANSDA : T would
like to know if the Government is aware of
the aumber of incidents that have taken
place after certain preventive measnres have
been taken,
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SHR1 ATAL BIHARI VAJPAYLL :

1 hese questions have gotto be replied by
Shri Siddhartha Shankar Ray; he should
be here. He is in Delhi. Why is henot
herc ? (Interruptions) He continues 1o be
Education Minister; he has not given up
the Education Portfolio. He should treat
this Housc With some respect,

SHR1 SUBODH HANSDA : ] uniasking
about the incidents after the safety measures
have been taken.

MR. SPLAKER : He has 1ephed about
disturbances during  the last two vears.
You are asking : what happened after this ?
They are about t¢ come.

SHRI ATAL BIHAR! VAJPAYEE : |
risc on a point of propriety.

MR. SPI AKER : | heard
need not repeat it,

about 11; you

SHR1 ATAL BIHARI VAJPAYEF: |
want to say that the Education Manister should
be present here in the House. .(Interruptions).

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADLUR) : There
1s no disrespect (o the House. [ shallcertainly
convey the [leclings of the House to him.
He will conie.

SHRI S.M. BANERJEE : The Education
Minister will come during the debate on the
demands of the Defence Ministry 7 During
the question hour he is not present. What
18 the use af his being present afierwards ?

SHRI SAMAR GUHA : The Viswa-
bharati University has been built by Tagore.

MR. SPEAKER :

ubout it,

Everybody knows

SHRI SAMAR 'GUHA : In view of that
fact, it is a sad commentary that this
university which is now run by the Central
Government has come to such a pass, I
would ask the Government whether they
will sead a Committee of Members of
Parliament to go deeply into this matier
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and suggest remcdies, and whether
Government is prepared to do that,

the

MR. SPEAKER : It is not relevant to
this subject; it need not be answered.

SHRI SAMAR GUHA : 1
know whether such a Commitiee
appointed to go into
Viswabharat:  University  and suggest
remedies. May 1 know whether the Governs-
ment is willing to appoint a Commutiee of
Members of Parliament 7

wanl to
will be
the maladies In the

MR. SPEAKER : It i» a suggestion;it
1 not a question.

SHRI SAMAR GUIIA : Sir, the Minister
isready to answer, Is 1t not a relevant
question ? 1 do not understand. There
arec so many maladies; so many disturbances
thete in the universily,

MR. SPEAKER :
me, It s a
question.

Do not argue with
suggestion. Mr, Panda-next

SHRI SAMAR GUHA : 1 do not know,
every supplementary is disallowed like thus.
(Interruption).

MR. SPEAKER : Order pleasc.

SHRI SAMAR GUHA : Sir. aon a
point of privilege.

MR. SPEAKER : Not at all. Please
sit down.

SHRI SAMAR GUHA : Sir, [ submit

to you; you arc the protector of all our
rights and privileges. If this is not relevant,
what clse would be ?

MR. SPEAKER : Well,if I have to
protect you like this. others will not have
any chancc. Please sit down.

SHRI SAMAR GUHA : 1 asked whether
a Committee of Members of Parliament
would be appointed. Can I not ask for
the appointment of such & Committee to
go into the matters there?
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SHRI ATAL BIHAR! VAJPAYEE : He
Just wants to know whether the Government
isprepared to to send a Committee of
Members of Parliament,

MR. SPEAKER : Pleasc do not add to
my hcad-achc. This question is about the
number of incidents and disturbances that
have taken place. It 15 a factual informa-
tion he wants.

SHRI ATAL BIHARI VAJPAYEE :
Arising out of that, he wants to know,

SHRI SAMAR GUHA : Arising out of
this, 1 wanted 1o know. Ifthere is firc,
and if wc ask for a bucketful of water,
would it not bz allowed ? Is 1t not

relevant ? Is it rrelevant ? 1 want lo
know,

MR, SPEAKER Let  therc be no
fire,

SHRI SAMAR GUHA : What s
happening 7 1 do not know; every

supplementary 1s thought to be irrelevant.

SHRI INDRAJNIIT GUPTA : Sir, s
Mr. Samar Guha considering? the Minister
to be a bucketful of water 7 (Interruption)

SHRI He isan
ocean.

RAJ BAHADUR :

MR. SPEAKER : He is firc; not a bucket.
Next question,

Assistance from United Nations
Develepment Programme

+
*1031. SHRI MUHAMMED SHERIFF:

SHRI RAMSHEKHAR PRASAD
SINGH :
SHRI S. M. KRISHNA :

Will the Minister of FINANCE be

pleased to state :

(a) whether the Goverming Council the
United Nations Development Programme
has approved some more asistance for the
developing countries; and

{b) if so, the quantum of assistance
approved for Indis under the Programme ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
Yes, Sir.

(b) % 2.05 million approximately,

SHRI MUHAMMED SHERIFF: 1|
would like to know whether the pre-
investment survey projects under implement-
ation by fhe technical assistance branch of
the United Nations have completed the
studies in regard to thc muncral resources
in Tamil Nadu ?

SHRI YESHWANTRAO CHAVAN
About this particular programme, 1 have
not got much informition with me here-
But | can give him some information as 1o
the programmes subject-wise, So far we
have accepted about 61 programmes. 1 have
got subject-wise information; T have not
got State-wise information.

SHRI MUHAMMED SHERIFF : Since
Supplementary assistance has been piovided
by the United Nations Development
Programme for the pre-invesiment survey
of fishing harbours. may 1 known whcther
the Government will focus morc attention
towards Lhc coast=lines of Tamil Nadu and
Kerala ?

SHR} YESHWANTRAO CHAVAN :
Certainly, they arc questions of great
importance, and 1 think they are programmes
which require long-term attention. But 1
do not know whether this can be included
here. 1 do not say that they should nat
bz, Tals certainly is a question for consider-
ation, for giving privrity to the programmes,
particularly, the question of coastline of
Kerala. It is a very sarious problem which
requires attention. This programme is really
spsaking a programme in terms of technical
assistance, etc. 1f they want to make some
surveys, ctc., we can possibly give technical
assistance in this matter.
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THI DEPUTY MINISIER IN THF
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THI DFPARTMENT
OF CULTURE (SHRI D P YADAVA)
(4) The main criterion is that the  persons
should be of cstiblhished repute and standing
in then patticulan hied  and  considered so,
by the concerned bodies anu institutions

(b) Gosernment has not  lramed any
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strengthemng wid promouion ol cordial
relations with the forcgn countiies  visited
bv such d.legations
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Momoraadum  submitted by  Gengral
Insurance  Employees Union re
Appointment of Custodians of
Nationalised Insurance Companies

*+1033 SHR! P GANGADEB  wih

the Minister of FINANCE b.  pleased to
state

(a) whether  the Gencral
E mployees Union  has
memorandum to  him in  regard to the
appoiniment  of the custodians ior the
nationalised insurdnce companies

Insuramce
submitted a

(b) 1f so, the mamn
memorandum |, and

points of the

(¢) whether these have been considered
and 1 so, the result theieof ?

THE DLPUIY MINISIER IN THE
MINISTRY OF FINANCLE (SHRIMATI
SUSHILA ROHATGI) (a) A memorandum
fiom All India Insurance Employees’ Associa-
uon wntmiming  mter  aha suggestions n

tegard to appointments of Custodians has
been 1cieived

(h) The Association has  suggested that
such Custodians as were earlier opposed to
nationalisation should be relieved of their

assignments and  1eplaced bv  persons
vommitted to the caust ol success of public
undertakings

(&) Yes, % As the Finance Mimster
had stated in 1eply to the discussion on the
General Insurdnce (Emergency  Provisions)
Bill, 1971 inthe Lok Sabha, we propose
to utilise the expertise and talent of the
persons who are commitied to insurance
and have wholcheartedly agreed to work
for the success of the nationalisation

SHRI P GANGADEB . May 1 know
whetherit 1s a fact that the Finance minister
had called a meeting of the custodsans , if
so, whether the matter mentioned in the
memorandum  was discussed and if s0, the
decision of the Government mn this matter 7

SHRIMATI SUSHILA  ROHATGI
Yes, Sir. We did have @ mesting of the
custodsgns on 6th July and the matie
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referred toin  the m:mu::andum was taken
up and discusssed in detail.

SHRI P. GANGADEB : May 1 _Lnow
when  final decision wall be taken in the
matier and implemented; becaused delay
causes hindrance to the impetus of the staff

in gencral ?

SHRIMATI SUSHILA ROHATGL :
There is no intention on the parl of the
Government to cause any delay orf biook
any delay. Asa matter of fact, this matter
was discussed  in detail and 1t has been
decided at a meeting of the custodians held
in Bombay last month that by the §5th July
all these detaile regarding this matter
should be brought forward and comified
and by the end of this  month,
Government hope to have an overall pictuie
of the entire thing. By the Tirst of August,
weo will «it together and take action.

SHRI §. M. BANERJEE : May I hnow
whether it 15a fact that when the
representatives ol the General Insurance
Employees Union and of the All India
Insurance Employees Association met the
minister. they presented a menioranuum and
they were assurcd that a  comprehensive
lsgislation would be brought  before
Parliament as carly as possible 1o deal with
the problems embodied in the memorandum?
If so, may I know whether a comprehensive
legislation is likely 1o be brought forwaid
in this session and 1f not, in which session ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : It does not
seem possible to  bring the legislation
at least in this session, though my best
effort would be to bringit ascarly as

possible.

SHRI RANABAHADUR SINGH : 1
would like to know whether the suggestion

put up as to appointing only those
custodians  who had not  opposed
nationalisation in the [initial stages has

been accepted by the government ?

SHRI YESHWANTRAO CHAVAN :
Itis a fact that some custodians who were
brought up in a different atmosphere had
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expressed their nersonal views against

nationalisation,

SHRI S, M, BANERJEE: Nutionaise them,

SHRI YESHWANTRAO CHAVAN
When we are nationalising insurance it is
better 10 nationalise them as well, It is
a field where we require expertisc to deal
with complicated proolems. We are trying
to take the services of those people who
were funclinmg there, In my  personal
discussions with them [ have found that they
are comnutted to insurance. Whether natio
nalised or non-nationalised 15 not very
important.  Their  commitment is  to
insurance. We¢ have to make use of their
professional  hnowledge for  the success of
insurance and I do not think  we should
have any obyection to it

SHRI SHIVAJI RAOS. DESHMUKH :
May I know whether they have received a
memorandum from the State Government
of Maharashtra and other State Governments
aoout the insurance funds of public hodies
wluch have been left out of the scheme of
nationalisation ?

MR. SPEAKER : It doesnot arise oul

of this.

SHRI SHIVAIl RAO 5, DESHMUKH .
The Minister has referred to legislation.
has

MR. SPEAKER : Minister

noted his suggestion.

The
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SHRI  YFSHWANTRAO CHAVAN:
This question of natonalisation of hanks
was certatnly i the airfor a long time, I
cannot say what action the previous
managements  took in anticipation of that,
But I must say onething. When it came, It
came as a surprise to everybody, including the
membets of this House. Iam  responsible
for whatever fus  happened afterwards and
I can answer questions  about them. |
cannot have any infarmation about what
happened before that nor can 1 give any
information about 1.

Pay Commission for University, Higher
Secondry and Primary Teachers

1'II.H4 SHRI 8. M. BANERIFF : Wil
the Minister of EDUCATION AND SOCIAL
WFLFARE be pleased 10 state :

(a) whether afinal decision has since
been taken to set up a Pay Commussion for
Boing into the wage structure and working
conditions of University, Higher Secondary
J:Lm.l:I Primary Teachers in the country
“n )

(b) if not, the reasons for the same ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EDUCATION AND SOCIA]
WELFARE AND IN THE DEPARTMENT ’
OF CULTURE (SHRI D. P, YADAVA):
(a) and (b). The Education Commission
(1964-66) has already examined the salary
Structure and working conditions of teachers
at all these levels in the country and steps
have been taken to  implement the
recommendation made by the Commission
in this regard. Under the circumstances the
Gaovernment have no proposal to set up a
Pay Commission for the purpose.

. SHRI S.M., BANERJEE: I would
!.lkﬁ to know from the Minister whether it
is afuct that while the State Government
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and Central Government have appointed
Pay Commissions for mmidetin_g the pay
scales of their employees, there is no pay
commission to conside; the pay scales _or
teachers. May [ also know whether financial
aid will be givenby the Cenlre 10 the
States 1o give increased salaries and
allowances to the university, higher secondary
and primary school tcachers and, if so,
whether any amount has been sel apart for
that 1 the Fourth Plan ?

SHRI D.P. YADAVA : It concerns
the rcommendations of  the Koathari
Commission and,if the hon. Member

wants, ] can read them out.....

MR.SPEAKER : His was 2 simple
question as to  whether the Central
Gavernment will help the State Governmenis
to increase the salary of teachers

SHRI D.P. YADAVA : The Central
Government is paying itselfl ta its maximum
to all the States and the States have been
asked to implement the recommendations
of the Kothari Commission.

SHRI S. M. BANERJEE : 1 would
ke to hnow from the hon. Minister
wheter it is a fact that the recommendations
of the Kothari Commission have not been
impelemented in many States and, if so,
what steps are being taken by the Central
Governmant to mect the expenses likely to
bz incurred after the implementation of the
Kothari Commission recommendations and
whether the  State Governments are
demanding money from the Central
Government and, if s, what is the reaction
of the Central Government,

SHRI D.P. YADAVA: As per the
information received from the Siate
Governments, it appears that the States of
Punjab, Haryana and Himachal Pradesh
have implemented the  recommendations
of the Education Commission. Bihar has
implemented them with some modification,
Nagaland and Assam have stated that
their scales of pay are, injsome cases, better
than those recommended by the Education
Commission. West Bengal Government has
revised the pay scales of Government
temchers by merging dearness  allowance
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with pay. The remaining States have said that
they are unable to implement the scales of
pay recommended by the Commission due
1o constrained resources, However, in most
of them, the remuneration of teachers has
been considerably improved in the last three
years,

SHRI S. M. BANERIEF t Sir I come
from U. P.and | know they have not been
able to implement the recommendations
of the Kothari Commission because of
the meagre resources. [In U.P, the
salary of  teachers is the lowest, The
teacher getr even less than what 1 open
gets in  the Central Government, I
want to know whether financial aid will
be g.iven to those States, That was my
quesiion,

MR. SPEAKER : | think, you should

not go beyond asking two questions,
By this  way, you are asking another
question,

SHRI S. M. BANERJEFE : My second
part of the question was whether it 1s 2
fact that the Kothari Commission*s
recomm:ndations are not bzen implemented,
They want to implement. But because
of the meagre resources, they are not

able to implement. I wanted to know
whether the Central Government are
willing to help them.

MR. SPEAKER : Your  earlier

question was about the help to those
States which are not implemcnting them,
He answered that,
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SHRI S. M. BANERJEE : May |
mvite your kind attention to the main
Question. 1i is about  Umversity, Higher
Secondary and Primary  teachers. The
Kothari Commission has nothing to do
with the Secondary and primary teachers.
I have not got am answer to my
question. The Kothann Commission was
only meant for University teachers.

MR. SPEAKER : The Ministeis get
imolved when they add something which
is not  somelimes  relevant to the
Question. Thc question was. whether a
final decion has since been  taken to
sel up a Pay Commission, and it would
have heen enough if he had sanid,
“No™, When you said about the
Kothars Commussion,  then all  the
questions about the Kothari Commission
are relevant. 1 cannot  check them

now, You will have to reply to them
now.

SHRI ATAL BIHAR! VAIJPAYEE :
You cannot prevent us from putting
supplementaries.

MR. SPEAKER : 1 am cspousi

your causc. Because he went out of his
way to bringin the Kothari Commission’s
Raeport, other duestions also become
relevant,

off oz fagr®t wrnat : &Y, amw
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t*achers who have completed secondary
course and have received two  years of

professional  training of teaching in a
primaiy school they will be getting a
mwimum  of Rs, 150/-;  graduates who

have received one  year's  professional
tratning they will get Rs, 220/-

AT ®Erd sdgaT ¥ owERd &
awv gREfEd oypem AF IS
fegdios frd &

SHRI SAMAR GUHA : Whether it
iv a fa't that there has been a number

of renresantations  from West  Benga!
university and college teachers association

and also there has been number of
agitations. demonsirations  before  the
Parliament as a result of which the
former  Education  Minister, Dr. V. K.
R. V.Rao promised on the Floor of
the House not ongce but on several
occasions  that he will undertake the

tsue of dealing wilh the implementation
of Kothiri Commission recommendations
in regard to the university and school
teachers of West Bengal.

MR. SPEAKER: It 1s
scope of the question.

SHRI D.P. YADAVA: It does not
relate to the question.

beyond the

SHRI SAMAR GUHA : On a point
of Order, Sir. Ithink you have treated
me less than & primary school boy. [
beg you Sir to have lesson classes for us
otherwise it will not be possible to know
what is relevant and whatis not relevant,

s allowed during the Question Hour.

Embezziement of Public Funds in General
Insurance Companies

*1035. SHRI B.V. NAIK : Will the
Minister of FINANCE be pleased 1o state :

(a) whether surcharge procedings under
law are proposed to be instituted against
those responsible for embezziement of public
funds in the form of salaries to dummy staff
in the General Insurance Companies now
nationalised; and

(b) whether this amount so recoverable
would be given a sel off against the compens-
ation to be payable towards sharcs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) The insurance
companies, whose managements have been
taken over under the @General [Insurance
(Emergency Provisions) Act, 1971, were in
the private sector and their funds were not,
therefore, public funds, However, thought
has already been given to the question as to
the steps to be taken to remove this malpra-
ctice.

(b) The loss caused by this practice would
have had the effect of reducing the profits of
the insurers concerned as well as their assets,
Tt is the insurer who has thus suffered. In
any cas¢, the amounts lost by actions of
individuals cannot be set olT against compen-
sation to the insurance companies.

SHRI B V. NAIK : Sir, T would like to
know frst whether this is an embezzlement
of funds oritis not and thereafter if itis
an embezzlement whether this action of the
previous management comes in the category
of civil liability or criminal hability ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN) ; Sir, may [
intervene. The hon'ble Member is going into
the the discussions of the jurisprudence what
is th~ legal nature of the embezzlement. The
only point 13 it is not an embzzlement of
public funds because they were the private
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properties of the company at that time,
This is the only legal point we can explain.

Embezzlement is emb:zziement. It can
have both civil and criminal implications.

SHRI B. V. NAIK : I would confine my-
self to the question of surcharge proceedings.
T would Iike to say that in this very august
House the hon, Finance Minister said that our
Custodians of today have one commitment
and that is the commitment to insurance as o
profession. At least those people who have
seen this action, whatever terminology we
may use for it, and who have been the parties
to this sort of action regarding bogus jobs
that were held on the muster rolls of these
companies at least will they be considered as
people not committed to insurance ? The
Custodians who now occupy the positions of
power and who had been silent spectators
for this sort of jobbery, at least, will their
commitment 1o insurance be questioned by the
present Government and the hon. Minister ?

SHRIMATI SUSHILA ROHATGI : I can
share the concern of the hon. Member rega-
rding this matter. But T can only say that
apart from the faclor of profitability, there
is also the factor of public accountability by
the Custodians, 1 think whatever they do now
since they have becn taken over by the Parl-
iament, everything has to be accounted for
to Parliament. I don't think that in whatever
they do, they are concerncd with the profit
aspect only, but with what they do and how
they do. 8o, the countcravailing faclor also
comes into play.

SHRI INDER ). MALHOTRA : May I
know whether the Government 1s aware of
the fact that after the nationalisation of the
general insurance, especially of the foreign
insurance companies, they have slackened
their business and they have slackened their
efforts and every day they are doing this.
What steps Government propose to take to
stop this 7

MR, SPEAKER : It is a gencral question,
Tt does not arise vut of this.

SHRI YESHWANTRAO CHAVAN: rosr~
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MR. SPEAKER : It does not arise out
of it.

Assistance to Rajasthan towards Famine-Relief

* 1040. SHRI N.K. SHARMA : Wil
the Minister of FINANCE be pleased to state:

(a) whether the assistance given by the
Central Guvernment to Raiasthan Govern-
ment to tide over the difficulties created by
famine is in the form of loan;

(b) whether the state Government wants
this amount to be treated as grant:

(¢} if so, the reaction of Government
thereto: and

(d) whether the Chief Minister of Rajast-
han has sought further Central assistance for
famine relief and if so, the deciston taken ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) In acco-
rdance with the existing procedure and patt-
ern of assistance both grants and loans have
on a provisional basis been released to the
Government of Rajasthan towards expenditure
on drought relief measures.

(b) Yes Sir.

(c) The funds released on prosvisional basis
will be adjusted into lvans and grants as may
be admissible on the basis ol audited figures
of expenditure when received from the
Government of Rajasthan.

(d) No request for Central assistance towa-
rds drought reliel expenditure in the current
year has so for been received,

it 7w fawire wd: sreuet wEYRY, TR-
wqy ¥ o swAT avA TEy § Wi
AT HY TV O W4 8 gy
TIqT % FrAT AT 17 ¥ wrerq ¥
& Faersfol) & s wigan § f e
¥ HOTE T AT AR AT W7 ot o
wrfor ad arefy ot & 7

Fut o wnafiy ow avad g€ &
it ¥ Ry aferde o qownA <y
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T feaar TaqT T ORI FY 5N &
o o firar v ?

oY TRARCCE WHRIW : TTHENA 4 AL
1 gfmAT AL e §, 9 T T -

1find from the figures available with me
that in  1968-69 for drought works loans
given were of the order ol Ry 15.91 crores,

and for floods, it was Rs. .5 crores, The
grant was Rs 135 crores for drought

1chief and Ry 50 lakhs for llood reliel  The
total given was about Rs, 19 26 cioies

In 1969-70, the total amount  thal was
given, hoth grant and loan was Rs, 53 e,
the amount of loan was Rs 4272 crotes,
gant Rs 10 80¢rores  In 1970-71, loan was
Rs 1950 crores, and grant was Rs.  5.51
crores, and for flood relicf the amount of loan
given was Rs, 1,50 crores, the total comes
to about Ry 26 50 crores

ot e fenite sl mow qERY,
farer srofisft & oY aivave sreqet farg & Qar
ewrar § fa aowaE qv wga KT HAt g
AT § T G & Wewr )X qg w1 WLy
wafoay § 6 o wew 77 gu & 9k sent @
IqTET WEIFAT 2 T v v & wrad qvewn
& frwer arerT fia oA ¥ firefra fewfar
#t 2w gu, AN fr fordvarfessr e &
aelt &, war faar woft ofy 97 wewr o g
T A g7 e ?

! awwwTre Wy . &0 ST 0%
R g T
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Demand For Setting wp New Finance
Commission

* 1022 SHRT DEVENDRA SATPATHY:
':Vl;il the Munister of FINANCE be pleased to
e

(a) whether some of the State Govern-
ments have requested the Contral Government
Wset up another Fimance Commussion in
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the background of their dissatistaction over
the recommendations of the Fith Finance
Commission;

{b) 1f s0, which of the state Government
have mdde such requests, and

() the deciston taken by the Central Gov-
ernment in the matter ?

THI MINISTER OF FINANCL (SHRI
YESHWANTROA CHAVAN) {4) No Sir.

(b) and (¢) Do not arisc

Business secured hy Life Inswrarance
Corporation

*1024. SHRI 5.R DAMANI Will the
Minister of FINANCE be pleased to state

(4) the number of new policics and the
total business secured by Life Insurance Cor-
poration during 1970-71, and

(by whether anv new schemes have been
thought for inténsive business development
in rural arcas to mop up the new incomes
generated by the gieen revolution and, if vo
what arc the main features of those schemes?

THE MINISTLR OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) The LIC's
1ssued 16,22,261 policies assuring Rs, 1303,
01 crores duiing the year 1970-71.

(b) The LIC has introduced on1.5.71
a new policy known ay ‘Centenary Policy’
to cater to the needs of people with fluctuating
wncome and thus suited to rumal areas.

A statement giving distinctive features of
the Centenary Policy s laid on the Table of
the House,

Statement

The distinctive features of the Centenary
Policy introduced by the Life [Insurance
Corporation of India on 1,5.1971 aie the
following :

(1) The policy 1s an andowment policy
1.e. the sum assured is payable on
death duning the currency of the
policy or on survival to the
supulated maturity date,



35 Written Angwers

(iiy Policics arcissued for terms on
15, 20 and 25 years only and pre-
miums are payable yearly.

The muimum sum assured under
the policy is  Rs. 1,000/- On any
one life, policies are issued only
uplo amaximum total amount of
Rs. 5,000/—.

(imy

(v)  The first two years® premiums must
be paid by due dates (a months
grace period is allowed).  After
atleast 2 years’ premiums are paid,
it default occurs in the payment of
a premium, life insurance cover i
cxtended for a ycar from the duc
date of the premium, but the
facility of extended cover is avail-
able only once in 3 years. Further
it is not incumbent on the poliey
holder to pay the premium  in
default,  If he choosesnot  to pay
the prenmum, the sum assured
undet the policy is reduced. Since
a default js allowed once in 3
years, therc may be more than
one default under the pohicy and
the reductionin  the sum assured
depends upon the number of
dg:ults,

Utilisation of Bocing 707

* 1027. SHRI SHYAM NANDAN
MISHRA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased to
stale whether Bocing 707 have been running
to full capacity Juring the past threc years
and if not the annual figures ol capacity
utilisation?

THE MINISTER OF TOURISM AND
CIVIL AVIATIN (DR. KARAN SINGH):
Neither Air-India nor any other internationul
airline which is a member of JATA is flying
to full capacity. Air-India's load factor has
been in the neighbourhood of 51%; which is
in line with the avcrage international load
factors according to I, C. A, O. statistics.

Development of Paradeep Port for Handling
Increased Quantum of Iron ore

*1030, SHRID. K. PANDA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :
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(a) whether Paradecp Port in  Orissa
can be devcioped to handle as much as 10
million tons of iron ore per annum, against
the quantum of 4 million tons of iron ore
as fixed 10 te reacned -during the Fourth
Plan;

(b) il' so, whether Goverrment prorose
to provide the required finance for the pur-
pusec; and

(ey il nol,lhé reasons therefor?

THC  MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHR1 RAJ
BAHADUR) : (a) to (¢) . The ore lowling
plant can handle at present upto  atout 2.5
million tons annually. This traffic is
available. The Fourth Five Yeam Plan
provides for the export of 4 mullion tons
through Paradip by the end ofthe Plan
period. Steps are being taken to provide
poris fucilities for increased iron orc exporls
upto 4 nullion tons, Technically it should
be possible 1o deselop Paradip Porl 1o
handle larger guantities beyond 4 million
tons. But such a scheme would depend on
the long=term prospects of the trafile, which
will have to bc assessed carefully with
reference to a  variely of factor including
the avauability of deposits of exportable
ore, mining arrangements, transport facilitics
the demand in foreign markets, and the
overall economics  of all  the investments
involved. The varions Ministries and the
Planning Commission will have to examine
these aspects before the question of
expansion of Port facilities for export of
iron ore can be considered.

Development of Tourism in Gujarat

%1036, SHR1 JADEJA : Will the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the amout carmarked for develop-
ment of Tourism in Gujarat during the
Fourth Five Year Plan period; and

(b) the main features of the programme
for developmenmt of places of tourism in
ihe State? :



3 Wrirten Answers

THI: MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN SINGI!):
(a) and (by. The amount so far spent in
the Fourth  Plan  on  tourism schemes i
Guijarat is Rs. 14,09,300. on the construc-
tion of a tourist bungalow and  the mounting
of 2 Son-et-Lumicre show at Sabarmati.  In
aldition, it is proposed to the
existing accommodation in the Gir Sanctuary
and provide transport lacilities at a cost ol
aboul Rs. 10 lakhs. The State  Government
propose Lo Rs. 50 lakhs on other
schemes during the Fourth Plan,

augmenl

spe nid

Assistance from Aid India Corsorting

#1037, SHRI S, AL
THAM : Will the Minister of

pleased (o state:

MURUGANAN-
FINANCE be

(ay)  the quantom ol aid sought by Todie
from Aid ladia Consortium  for the Fourth
Plan period:

(b) the wtal aid so Tar received  Trom
the Consortium: and
(¢y what further atd s expected from

the Consortium?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (1) and (b).
The Aid India Consortium  provides aid on
an annual basis and not  for a Plan period
of 5 wvears. The
the Aid India  Consortium
first two years of the Fourth  Plan viz., 1969-
70 and 1970-71 amounted o TE31 million
(Rs. 624 crores) and =752 million (Rs. 564
crores) respectively.

comnttments  mads by

members Tor the

(¢) At the recent mecting heid at Paris,
Members  of the Consortium  agreed that
for the year which Gegan April 1, 1971,
levels of new commitments ol non-project
assistance of about =650 million, of project
assistance of about =500 million and food
aid of about =100 million would be desirable.
Within the total, Members
which would result in about
debt relief,  Firm

indicared action

<60 million in
commitments lor aid in
1971-72  will, however, be available only
after the necessary  legislative and govern-
mental approvals by the concerned Member
Countries.
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Diversion to India of aid Commitied (o
Pakistan by World Bank Consorfium

#1039,  SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of FINANCE

be pleased to state ;

(a) whether India has made any effort to
seck diversion of a portion ol the
vided by the world Bank Consortivm to
Pakistan, to India for the benefit of the East
Bengal refugees in India; and

and. pro-

(b) 11 so, the outcome thereol ?

THE MINISTER Ol FINANCE
(SHRI  YESHWANTRAO CHAVAN)
(a) and (by. Awd Pakistan Consortium
informally in Paris on June 21. 1971 under
the Chairmannship  of the World  Bank.

According to the Press release issucd by the

met

World Bank. neither the Bank asked the
Members to indicate intended Commitments
of new cconomic or  development aid 1o

Pakistan, nor were any such indications given,
In view of this. the question of diversion of
assistance given by the World Bank to Pakistan
for the use of East Bengal refugees does not
arise. We have. however. emphasized in in-
ternational forums including the Consortivm
that the Bangla Desh refugees are a respon-
sibility of the internationa! community  and
adequate  international for the
temporary maintenince of these relugees in
India should be made available o us.

assistance

CGuuidelines Regarding Bonus Shares

#1041, SHRI MADHURYYA HALDAR :
Will the Minister of FINANCE be pleased to
stale :

(a) whether Gowvernment  have  recently
amended the guidelines about bonus shares;
and

(b) il'so. the reasons therefor.

THE MINISTER OF STATE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a)and(b). Yes, Sir; a statc-
mentindicating the amendments made and the
reasons thereforis luid on the Table of the
House.

INTHE
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Siatement

The Goverment in consultation with the
Advisory Committee on Capital Issues Control
have made the following amendments in the
guidelines for bonus issue with effect from

the Ist June, 1971 :

(i) The residual amount of rcmvhwldea.helen
i at
fter the proposed capitalisation shot
?ea:t 33-1/3% instead of 207 of the increased
paid-up capital of the company,

(ii) n the notice issued to .the sharcholders
for secking their approval_m ser!cral boay
meeting to the proposed ‘upluliut_:on. t!;crc
should be a clear indication of theintentions
of the management as regards the firs! annual
dividend payable on the expanded capital of
the company. The resolution plmlcdhy the
general body should indicate the du.‘ls!on of
the general body notonly on the question of
the proposed capitalisation but also on the
management’s proposals as regards the
dividend.

The main object of increasing the percent-
age of residual reserves to be left .al'.ter
capitalisation is that the reserves remaining
after capitalisation should be suchas to pro\«ific
reasonable scope for drawing upon them in
times of need for maintenanceof dividend
in future on the expanded capital base of the
company. The amendment at (i) ab?vc has
been made with & view to eliminating the
uncertainty that used to be there as regards
the dividend prospects after the issue, and
thereby avoiding speculation which generally
profited only those who had the inside informa-
tion regarding the future prospects of
dividend.

Counstruction of Houses for Harljmns and
Sweepers

*1042, SHRI B. K. DASCHOWDHURY :
SHR] DARBARA SINGH :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether his Ministry has any special
scheme for construction of homes for the
Harijans and sweepers working and residing
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vithin municipal towns and if S0, the main
ieatures of the scheme; and '

(b) whether about 100 Harijan families of
Cooch-Behar town in West Bengal are for-
ced to reside in most dilapidated struciores ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHR1 K.S. RAMASWAMY):

(8) Yes, Sir. Under the composite scheme
of improvement in working and living
conditions of those engaged in unclcan
t_)ocupatians' cent percent Central assistance
s given 1o the State Government for the
scheme of housing/house-sitcs. 75% of the
ceiling cost of a house is given as subsidy by
the Central Government from the provision
made in the Backward Classes Sector and the
balance of 255/ isexpected to be Contributed
by the beneficiaries themselves in the form of
cash, labour or material,

(b) The scheme i« implemrented by the State
Guvernments. Inlormation in respect of this
particular town is not available,

Ghost Employees in General Insurance
Companies

*1043, SHRI N.K. SANGHI: Will the
Minister of FINANCE be pleased to statc :

(a) whether the records of the recently
nationalised General Insurance Companies
have revealed the existance of more than
10,000 ghost employees who were paid regu-
larly while they did not perform any duty;

(b) the total amount of money that was
being diverted by the Insurance Companies
through this method;

(c) whether Government propose to in-
stitute an enquiry into thc whole matter
through the agency of the Ceniral Bureau of
Investigation to find out the modus operandi
of the recket, persons benefited and the money
involved; and

(d) whether siteps have been laken tp sot
right the records of vach Company s0 that the
malpractice is not gllowed to continue
further ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE ( SHRIMATI
SUSHILA ROHTAGl) : (@) to (d).
There is 0o evidence to indicate
that the malpraciice of dummy appointments
is of the order mentioned by the Hon'hle
.Member. No precise estimate of the amount
of money diveried by the insurers by such
dummy appointments is available,

In the meeting of the Custodians of Gene-
ral Tnsurance Companies held on July 6,
1971, this entire question was discussed at
some length  The Finance Minister had also
stated i his opening remarks at the Confere-
nce that this evil will  have to be rooted out
completely, The Custodians have been asked
to look 1nto this marter expeditiously,
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Raids by Income-Tax authorities in Delhi

#1046 SHRI JYOTIRMOY BOSU :
Will the Minister of FINANCE be pleased to
state .

{a) whether Government's attention has
becn drawn Lo a news-item, entitled * *Raids
pay" appearing in the *Economic Times' ol
Bombay dated the 215t March, 1971;

(b) if w0, the names of 20 busines
house whose prenuses  weie searched by the
Income-tax authoritics in Delhi :

(c) the tolal value of jewellery, foreign
currency and other articles uncarthed and
seized

(d) whether the Income-tax authorities
have recovered considerable evidence of
shady deals by the said business houses; and

(e) if so, what follow-up oction, 1if any,
has been taken?

THIL MINISTER OF STATI IN THF
MINISTRY OF FINANCE (SHRIK R.
GANESH): (a) Yes, Sir.

(b) 20 premises belonging 1o four sellers
of property and two brokers dealing in pro-
perty were searched. Names of these six
parties are as under:-

(1) Dr., A.P. Mitta and Shri K. P.
Mittra.

Servashri Aftab Rai. Shaukat Rai and
Ranjit Rai.

Shri Shiv Darshan Singh. i

Jitendra Nath & Co.. Vishwa Nath
and Rajeshwar Nath,

(v) M/s. Narendra Singh & ICo.
M/s. O.P. Malhotra & Co,

(]

(iii)
(iv)

(v
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(€) Jewellery of the total value of Rs.
2.5 lakhs and foreign and Indian currency
of Rs, 10,000 and Rs. 1,91,410 respectively
were seized,

(d) Yes, Sir.

(¢) In the interest of successful investi-
gations, it is not dosireable at this stage to
disclose the various stepr that have been

taken. However all necessary steps are being
taken to bring to tax the concealed income.

Luggage of Passengers piling up at
Palam Airport

*1047, SHRI A.N. CHAWLA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleascd to state :

(8) whether Luggage of passengers is
piling up at Palam Airport ;

(b) whether the said luggage contains a
good deal of mail also which includes Cate-
gory ‘A’ aud diplomatic mail ;

(c) whether with the introduction of
Jumbo Services the cargo staff and the shed
capacily have not heen expanded and consc-
quently cargo and luggage accumulate in the
Customs godown: and

(d) the steps taken by Governmentto
improve the situation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) . There is no accumulation of
accompanied baggage. Unaccompanied bag-
gage. however, is cleared by Customsas
soon as the owner comes to claim it at the
customs counter. Diplomatic and category
‘A’ mails are cleared by the diplomatic mis-
sions and postal authorities immediately on
their arrival.

(¢) and (d) . The capacity of the customs
godown/shed has been increased in consultas
tion with the airline operators and the
Customs authorities. Further extension to
the customs godown/shed will be made
shortly.
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Nationnlisation of Coastal Shipping in
Msharashtra

*1048. SHRI SHANKARRAO SAVANT:
Will  thr Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Government of Maha-
rashtra has requested the Central Govern-
ment 1o nationalisc coastal shipping in that
State ; and

(b) ifso, the response of the Central
Government thereto? :

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJBAHADUR) :
(a) and (b), The Government of Maha-
rashtra have forwarded tothis Ministry the
minutes of the emergency mesoting of the
Master Plan Committee, Maharashtra,
recommendingthat the Konkan line passenger
service should be taken over either by the
Central Government or the State Government
as from September, 1971, in view of the
reported intention of Mfs Chowgule St
ships Ltd., not to reopen the Bombay,
line after the monsvon in September, 1971,

This is being cxamined.

Mangalore Harbour Project

*]049. SHRI P.R. SHENOY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

the Mangalore

(a) whether
implemented aicording

Project is not being
to time schedule ;

(b) if so, the reasons for the delay; and

(c) whether itisa fact that the project
will not be in & position to export ore from
Kudremukh as the harbour will have onl
30 feet draught?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS: AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) iy
(a) and (b) . The Mangalore Harbour
Project isintended to be completed by she
end of 1972, The progress of wark Is satis-
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factory except for a short-fall in the dredging
schedule, However, two new dredgers of
large capacity which are due for delivery
during this year have been planned for
deployment at Mangalore, as a result of
which it is expected that the overall dredging
requirements will be met by the due date.

(¢) The overall master plan for the
development of Mangalore Port provides for
drafts upto 49 feet in stages. The develop-
ments are planned to be phased with the
requirements of Iron Ore traffic at this port,
With this phased development of the port
leading to drafis of 49 feet the port would be
able to entertain larger ships and bulk
carriers for all types of traffic.

Take-over of Management of India Com-
panies being run in collaboration with
Foreign Technical Collaborators

*1050, SHRI ERASMO DE SEQUEIRA:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Government arc considering
to take over thc manag:ment of Indian
Companies which are being run in collabora-
tion with foreign technical collaborators ;

and

(b) ifso, whether Goverrment propose
to take any steps in the prexy war by Fire-
stone with Synthetics  and Chemicals
Limited ?

THE MINISTEK OF COMPANY
AFFAIRS(SHRI RAGHUNATHA REDDY):
() No, Sir.

(b) The Department of Company Affairs
has not interferred in the proxy war.

World Bank aid for import of tractors

4352, SHRI GANGA REDDY : Will
the Minister of FINANCE bte pleased to
state :

(a) the amount expected to be received
from - the World Bank for the import of
tractors during the year 1971-72 ;

(b) the names of the Companies from
whom tractors will be purchased ; and
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(c) the number of tractors proposed

to be allotted to Andhra Pradesh and
Punjab ?
THE MINISTER OF FINANCE

(SHRI [YESHWANTRAOQ CHAVAN) : (a)
to (c). Government of India have recently
signed five development credit agreccments
with the International Development
Association, an affiliate of the World
Bank, for agricultural credit projects in
the States of Gujarat, Punjab, Andhra
Pradesh, Haryana and Tamil Nadu. The
Credit amount in each case provides for
import of agricultural tractors as under :
Gujarat (2200), Puniab (8000). Andhra
Pradesh (1500), Haryana (6000) and Tamil
Nadu (1500). The tractors will be procured
over a two to three year period. Tractors are
to be imported from those suppliers in
the World Bank Member Countries and
Switzerland, who have established tractor
manufacturing facilities in India, or have
obtained necessary approvals of the
Government of India, for manufacture of
tractors in India.

Criteria for declaring Places of Tourist

Interest
4353 SHRI G. VENKATSWAMY :
Will  the Minister of TOURISM and

CIVIL AVIATION be pleased to state:

(@) the number of places which fall
under the category of tourist interest ;

number of
the last

(b) the increase in the
places of tourist interest during
three years ;

(¢) what criteria has been laid down
for declaring a place as of tourist interest ;
and

(d) whether besides places of religious.
historical or  architectural importance,
the birth places associated  with great
ancient literateurs like Kalidas, Tulsidas,
Bihari and Deo will also be included in
the list 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) to (¢). India abounds in such variety
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of attractive places of tourist interest that
it is impossible to list or count them.
Tourists, however, choose places of interest
which are easily accessible, rich in natural
beauty and cultural wealth and where
comfortable accommodation and good food
arc available.

Treating Tamil Nadu Christian
at par with Hindu Harijan

Harijan

4354. SHRI CHELLACHAMI : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether  there are two sections
among the Harijan community in Tamil
Nadu, especially in Tirunelveli District,

namely Caste Hindu Harijans and Christian

Harijans ;

(b) whether the  Christian Harijans are
not treated at par with the Hincu Harijans
in the matter of rights and privileges ; and

(c) if so, the steps taken by Government
to remove this inequality ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY):

(a) to (¢). Information is being collected
and will be placed on the table of the
House.
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Jessop and Company Dum Dum

4357. SHRI JYOTIRMOY BOSU Will
the Mimster of COMPANY AFFAIRS be

pleased to state :

(a) the total amount of money paid to
each Durector of M/fs  Jessop and Company,
Dum Dum, West Bengal, as salary,
allowance etc.,, during the years 1968-69,
1969-70 and 1970-71 ;

(V) the working results of the company
(far thege years ; and

Whitten Answers 52

(c) The factors responsible for the
heavy logses incurred by the Company
during these years ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):

(a) to(v) Information 15 being collected
an willbe laid on the Table of the
House.

Valuables belonging to the Begum of Rampur

4358 SHRI ZULFIQUAR ALl KHAN .
Will the Minister of FINANCLE be pleased
to refer tothe reply given to Unstarred
Question No 4370 on  the 30tk March,
1970and No 4525 on the3lst August,
1970, regarding the wvaluables belonging
to the Begum of Rampur and state
whether the information has since been
collected ?

1HE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR( K R.
GANESIl)  Yus Sir

Loans advanced by Nationalised Banks in
Chhutanagpur and Palamau Districts

4359 KUMARI KAMLA KUMARI
Will  the  Muousta of FINAMCE be

plcased to state

(a) the total amount of loans advanced
by nationalised banks functioning 1n
Chhotanagpur tn Bihar, ufter nationalisation;
and

out of it advanced to
agriculturists, retatl tradets, self-employed
peisons and road transport operators 1n
Palamau district, category-wise 7

{b) the amount

THF MINISTFR OF FINANCE
(SHRI YTSWANTRAO CHAVAN) * (a) and
(b) Information 1s -not maimntamned by the
banks n the form asked for by the
Hon'ble member However data in respect
of advances made upto December 1970 in
Bihar State by natronalised banks under
the categories of agriculture (direct finance),
small scale industries, road transport
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operators and retell trade & small business are furpished below —

i — —— o —

1. Agriculture (direct finance)
2. Road Transport
3. Small Scale Industries

4. Retail Trade & Small Business

Note :—Figures are Provisional

Branches of Nationalised Banks in Rural
Urban Areas of Bihar

4360. KUMAR! KAMLA KUMARI :
Will the Minister of FINANCE  be pleased
to state :

(a) the number of  branches of
nationalised banks opened n rural and
urban arcas of Bihar, separately since

nationalisation ; and

(b) the number of branches out of
them opened in Chhotanagpur division ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a). Between
19th July, 1969 and 30th April, 1971, the
14 nationalised banks opened 100 new
offices in Bihar. Of these, 53 are located
in rural, 37 in semi-urban and 10 n
urban centres.

(b) Of the 100 new offices opened
by the nationalised banks in Bihar
during the peried mentioned above 17

have been opened in Chhotanagpur
division.

No. of Amount Outstanding
A/Cs. (Rs. lakhs)
6167 70.73

418 95.42
707 47817
1636 174.64

Loans granted fo1 Small Seale Industries
and Agriculture in Bihar

4361, SHRI
the Minister of
to state :

R. N SHARMA :
FINANCE be

Wil
pleased

(a) the number of peisons and firms
who applied for loans from different
branches of the State Bank in Bihar
for Small Scale Industries and Agriculture

from Ist January, 1968 to 28th February,
1971 ;

(b) the number of applicants to whom
lonns were granted ; and

{c) the number of applicants to whom
loans were not grante and the reasons
therefor ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a) to
(). Information 1s not maintained by
the banks in the form asked for by
the Hon'ble member. However data n
respect of advances made to sagriculturists
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and small scale industries in Bihar by State Bank of India are furnished below :
(Amountin Rs. lakhs)
End of June End of March
1968 1971
No. of Limits Balance No. of Limtt Balance
A/Cs. Sanc- Outstand- A/Cs. Sanc- Outstand-
tioned ing tioned ing
Agriculturists 1 60.00 19.00 9307 589,00 473.00
Small Scale
Industries 151 105.90 60.82 871 771.99  416.17

Arrangements for the repairs of Ships by
Hindustan Shipyard at Vishakhapatnam

4362. SHRI DEVINDER SINGH
GARCHA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether there are till  now no
arrangements by Hindustan Shipyard at
Vishakhapatnam to undertake repairs of
ships weighing more than 50,000 tonnes,

which  causes great inconvenience to
ship-owners ;
(by if so, whether there is any scheme

Government to
ship-owners  at

under the consideration of
provide this facility to
Vishakhapatnam ; and

(¢) if so, the outline thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(@)to (c). The construction of a Dry
Dock capable of accommodating ships
upto the sizes of 55,000 D.W.T. at the
Hindustan Shipyard Vishakhapatnam is in
progress. It is expected to be ready for
partial use shortly and for full use early
next year, With the commissioning of
this Dry Dock, the present inconvenience to
ship owners would be reduced considerably.

Assistance from U. S. A.

4363, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(a) whether attention of Government
has been drawn to a press report that
United States Government has pledged
extensive economic assistance to India ;

(b) whether the proposed economic
assistance is not to be utilised for
rehabilitation of refugees from Bengla
Desh ; and

(¢} ifso, ‘the quantum of assistance
and the form in which it will be received

from U, S. Government ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
to (¢). Presumably the Hon‘ble Member
is referring  to the recent announcement
of U.S. assistance of $70 million, Of
this amount $20 million will be in the
form of normal non-project assistance.
The remaining sum of $50 million is to be
utilised for refug:e relief. The form in
which  such assistance will be received
is still under discussion,

Grants to Gauhati and Dibrugarh
Universities

4364. SHRI
Will  the Minister
AND SOCIAL WELFARE be

ROBIN KAKOTI :
of EDUCATION
pleased

to state the amount of grants given
to Gauhati  University and Dibrugarh
University by the University Grants

Commission during the last three years ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
.SOCIALL. WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D.P. YADAVA): The following grants

were paidto Gauhati and  Dibraugarh
Universities by the University Grants

Commission during the last thrcee years :

Year Gaubhati Dibrugarh
University University
Rs. Rs.
1968-69 9,87,540 3,48,714
1969-70 9,71,275 13,12,153
1970-71 491,918

11,7,7799

Demand dy B.H.U. Authorities for an
Independent Security Force

4365. SHRI DEVINDAR SINGH
GARCHA

SHRI RAMACHANDRAN KADAN-
NAPPALLI :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) whether the authorities of the
Banaras Hindu University have approached
Government for approval of their scheme
of raising an independent security force,
and

(t) If so, the main features of the
scheme and the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPATRMENT
OF CULTURE (SHRI D. P. YADAVA):
(a)and (b). Th> Banaras Hindu University
has sent a proposal to the University
Grants Commission for the improvement
of the existing system of watch and ward
in the University with a view to creating
an officient machinery for the protection
of property of the University and
individuals, when necd be. The proposal
is under consideration of the Commission.

ASADHA 18, 1893 (S4KA)
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Funds for Construction and Maintenance of
Roads in Rajasthan built during Famine Years

4366, SHRI BISHWANATH JHUNJHU-
NWALA : Will the Minister of FINANCE
be pleased to state whether the Centre  has
stopped funds for further consiruction or
maintenance of roads built in  Rajasthan
during famine years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K._R.
GANESH ) : Central assistance totalling

Rs. 93,02 crores has been sanctioned to the

Government of Rajasthan towards drought

relief expenditure in  1968-69,  1969-70 and

1970-71. This covers the entire ceilings of
expznditure on drought rel’'ef measures adopted
on the recommendations of various Central

teams which have visited the State, These

ceilings of expanditure were inclusive of the

requirement of funds for relief like cons-

truction of roads, minor irrigation and soil

conservation works ete,, The Government of

Rajasthan have reported that all the drough

relief works were closed in  August, 1970,

with the return of favourable seasonal condi-
tions. Czantral assistance to States for natural

calamities relief measures is  provided only
towards the relief expenditure incurred during

the distress. All expenditure that the State
Government might incur on the roads and

other works beyond the period of distress
would have to bz borne from within their

own resources.

Allocation of Funds for Intervillage Roads
in Manipur

4367, SHRI N.TOMBI SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to States :

(a) the amount earmarked for the impro-
vement and maintenance of inter-village roads
under the P.W.D.in Manipur during the
current financial year;

(b) the amount spent in the financial year
on inter-village roads in Manipur;

(c) whether there are provisions of bus
services on any of these inter-village roads;
and

(d) if so, the particulars thereof ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR (a) Rs.18.35
lakhs and Rs.13.71 lakha for improvement and
miintenance respactively;

(b) Rs.131 lakhs and Rs.6l lakhs for all
original works and all maintenance works
respectively;

(c) and (d) . Qutof 88 inter-village roads,
bus services are already available on 13 roads.
The State Transport Authority, Manipur,
iz considering the introduction of new bus
services on the remaining roads, wherever
conditions permit of such action.

Direction to Public Undertakings to bring
out Publications in Hindi and English

4368. SHRI DASARATHA DEB : Will
the Minister of FINANCE be pleased to state:

(a) whether Government have issued any
directive or circular to the Heads of Public
Sector undertiakings to bring out Hindi
version of all their publications in addition
to the English version;

(b) if so, the reasons for the same; and

(€) the expsnditure involved as a result
thereof ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF FINANCE (SHRI K.R. GAN-
ESH) : (a) and (b). All the Central Govern-
ment industrial and commzreial undertakings
have bzon advised through the administrative
Ministries to publish resolutions, general
orders, rules, notifications, reports, etc. in
both Hinliand Englisn languages . as is
required, under the ‘Official Languages Act,
1963" as amended.

(¢) Governm=nt do not maintain any
record of tha expsnditure incurred by the
public cnterprises for publication of Hindi
verisions of their Reports etc. as this isa
matter. which comes under the day-to-day
af@iministration of the enterprises,

Higher Pension for P.and T. Pensioners

4369, SHRI GADADHAR SAHA : Will
the Minister of FINANCE be pleased to
state:
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(a) whether Government have received
any memorandum from the All India Posts
and Telegraphs Pensioners’ Association de-
manding higher pension; and

(b) if so, the
thereto ?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (). A memorandum dated the
19th May, 1971 was reccived from the All
India Posts and Telegraphs Association,
Poona, seeking inclusion of the case of the
Central Government pensioners in the terms
of reference of the Pay Commission,

(b) there is no proposal to include the
case of pensioners in the terms of reference
of the Pay Commission, but Government
propose to consider, in due course, the ques-
tion of grant of relief to pensionersin the
light of general recommendations of the Pay
Commission in the matter of pensionary
benefits for scrving Government servants,

Recommendation made by Prohibition
Commjttee Re. Government Servants

4370, SHRI N.K.SHARMA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the reconstituted Prohibition
Comumnittee has recommended to Government
that Prohibition be observed by Government
servants; and

(b) if so, the reaction of Government there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WFLFARE (SHRI. K. 5. RAMA-
SWAMY) : (a) Yes, Sir.

(b) Rule 22 of the Central Civil Serviee
(Conduct) Rules, analogous to Rule 20 of the
All Indis  Service (Conduct) Rules, 1968,
alroady imposes certain  restrictions, .Any
further restrictions on Government employeea
a8 recommended by the Committee may
conftict with the exercise of their fundametal
rights as citizens,
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Financial help demnaded by Colleges
fn Rural Aceas of Wept Beagal

4371. SHRISUBODH HANSDA : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether most of the colleges in rural
arcasin West Bengal are facing financial
difficulty, particularly in gweting the recurring
expenditure.

(b) whether the colleges have represented
to Government for financial aid; and

(c) if so, whether any aid has been given
on the basis of their representations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART.
MENT OF CULTURE (SHRID.P.
YADAVA) : (a) No report  to this effect has
been received by Government of India.

(b) and (c) . No such representation has
been received by the Government of India
or the University Grants Commitsion. Thg
Government of West Bengal has, however,
appointed a Commutte for going into financial,
administrative and other aspects of non-
Government affiliated colleges (excluding
sponsored colleges) in the State under the
Chairmanship of Vice-Chancellor, Calcutta
University,

Netification tegarding Dual Charge givea
to Col. P. Dayal

4372, SHRI SAT PAL KAPUR 1 Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{2) whether the gotification issued by his
Ministry giving dual charge to Col. P. Dayal
as Dirsctor General, Mational Fitness Corps
abd ds Programme adviser, National Service
Scheine, was chaflenged ; and

) if po, the mition his Ministry proposes
1o take in the matter 7

ASADHA 18,
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E DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. 5. RAMASWAMY):
(a) and (b). A notification was issued on 21st
October, 1970 appointing Col. P. Dayal as
Programms Adviser, national Service Scheme
w.e.l. 1-7-70 and stating that he will also
hold charge of the duties of the post of Direc-
tor Ganeral, national Fitness Corps, without
extra remuneration. Some representations
have been received challenging this appoint-
ment with restrospective effect and: claiming
that while holding current charges of past of
D.G.,NFC Col. P. Dayal could not exercise
any administrative or financial powers derived
from any statutory rule. The extent of
adminstrative and financial powers exercige-
able by him while holding additional current
charge of post of D G, NFC,is being got
clarified in consultation with the Ministry of
Law and, if necessary with the Minsistry of
Finance and Department of Petspnnel. In the
event of his not being authorised to exercise
such powers under the present arrangement,
alternative arrangements will be made.

Demonetisation of Currency by Pakistan

4373. SHRI SAMAR GUHA :
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of FINANCE be pleesad
to State :

(a) the impact of the move undertaken by
the Pakistan Government to demonetise cur-
rency notes of Re. 500 and Rs.100, on Indian
currency; and

(b) whether such moveis likely to afiect
the currencies in possession of Bangla Desh
1efugees in India ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Pakistan's
decision to demonetise Rs, 500 and Rs. 100
currency notes will have no impact whatsoever
on the Indian currency.

(b) It will affect those of the Bangla Desh
refugees who happen to hold Pakistan-purrency
noles of theso denominations. we
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Option from Civil Servents for Absorption
in Public Undertakings or Reversion to
Patent Cadres

4375, SHRI R. N, BARMAN :
SHRI RAMACHANDRAN
KADANNAPPALLI ;

Will the Ministerof FINANCE be pleased
to state :

(&) whether Government have asked
for option from the civit servants
working in various Public Undertakings
to opteither to serve in the Undertakings
permanontly or to revert to their parent
cadres, within specified time-limits ; and

(b) if so,the number of such civil
servants and their reaction in connection
with providing such options ?

THE MINISTER OF STATE JN
THE MINISTRY OF FINANCE (SHRI
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K.R. GANESH) (s). Yes 'Sir, escepting
officers of the Industrial Mansgement Pool,

and of Defence Services employed in
Defence Production undertakings.

() According to available information
there were 1390 deputationists In all
types of posts as on 31-12-1970, This
number includes officers of the Defence
Services other than those employed in
Defence  Production undertakings, The
appointing authorities  (Administrative
Ministries or Public Enterprises depending
on the levelof the uppointee) would
decide  which  particular  Government
officers are fit to be retained and only
ask such officers to exercise thc option.
While a few such officers have alrcady
opted in favour of permanent absorption
in the public enterpiises concerned, the
reaction of othersis not yet available,
as the time limits laid down for the
exercise of option arcyet to be reached,

Levy of Wealth-Tax on Agricultural Assets

4376. SHRIN,E. HORO: Will the
Minister of FINANCE be pleased to state :

(a) whether some courts have declared
othe provisions relating to the levy of
Weaith-Tax on agricultural assets as wirra
vires the Constitution : and g

(by if so, the further
by Goveroment ?

action (aken

THE MINISTER ' OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K.R. GANESH) : (a) and (b), The
Punjab & Haryana High Court, in the case
of Shri Harbhajan Singh Dhillon Vs,
Union of India, has given » decision
feclaring the provisions relatipg to the levy
of wealth-tax on | agricyltural asseis as
ultra vires the Constitution of dndia. The
Government have filed an appeal before
the Supreme Court of India against the
judgment of the Punjsb & ermm,h
Court; w’hmh is pending.

Sysem of sectionisg of ‘Liguor Ehop
by Exclse Department fn Mysose

4377. SHRI DHARAMRAO AFZAL-
PURKAR : Wil the Mirister of FINANCE
be pleased to state ;
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(8) whether Mysore Goverpment resorty
to the system of auctions for giving
contracts of liquor shops in the State ;

(b) whether the beer-laverns  1n
Barigalore and Gulbarga cities and &wvil
areas incur heavy loss every month ;

(¢) whether Government have received
complaints regarding this system of
auctions taluka-wise ; and

(d) if so, thereaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (5HRI
K. R.GANESH) : (8). Yes, Sir,

() In Gulbarga only one beer-
tavern has been auctioned for the year
1971-72, Bince no such tavern was In
cxistence during the preceding year, the

question of 1ts incurring losses does
notarise. In Bangalore city and civil

area thc beer taverns are suffering some
losses but these arc reported to have
been morc than made up by corresponding
gauns from sale of Toddy and Arrack.

() Suggestions were received by the

State  Goveinment for  discontinuing
auctions of Toddy Shops at Taluka or
shop levels,

(d) Thesuggestions made were considered
by the State Government. They have,
however, not considered 1t necessary to
make any change in the method of
auctions,

¢ fSelzure of GolM ia Bombay

4378. SHRI P. NARASIMHA REDDY:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Customs officials iuwr
receritly recovered gold from some places
in Bombay ; and

() if so, the number of persons
acrested 10 this connection so far ?

ASADHA 18,4893 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRP
K.R. GANESH) : (a) Yes, Sir. 178 Kgso
of goid valued st Rs. 15 lakhe at inter
national monetary rate and Rs. 34 lakhs at
the Indian market rate was seized by tha
Customs and Ceotral Excise authorities

at Bombay during the period from
1-4-71 to 30-6-T1.
(b) 16 persons were arrested in this
Connection,
Payment of Rent on Land acquired for
toastructing Quarters for the Staff of
Customs Department, Cochin

4379, SHRIM.K. KRISHNAN: Will
the Mimster of FINANCE be pleased to
state :

(a) Whether the emplyoees of the
Customs Depariment, Cochin me paying
monthly a sum similar to rent for the land
acquired by Government for constructing
staff quartersin 1965 ;

(b) if so, the amount thereof ; and

(c) the reaction of Government thereto ?

THE MINISTER OF BTATE IN THE
MINISTRY OF FINANCE (SHRI

K.R.GANESH) (a) No, Sir. The jont
for the land acquired by the Governmest
for constructing staff quarters at Cochin is
boing paid bythe Government and not by

the employees of the Customs Department,
Cochin,

(®)and (). The question does not
arise in view of (a) above,

Expansiea of Cochin Alrpert

4380, SHRI C. JANARDHANAN :
Will the Minuster of 10URISM AND CIVIL
AVIATION be pleased to state :

(9) whather his Ministry has requested
the Defence Ministry for permimion to
expand the Awpott at Cochin ; and

(b) if #0, the reastion
Munistey thereon ?

of the Defonce
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“ THE ‘MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
@amnd (b). The Ministry of Defenee
have communicated that they have no
objection to the extonsion of the runway at
Cochin. On account of several major
obstructions, however it would not be
feasible to do so.

Loss Jn Tax Revenue due to Head Offices
of Private Companies established in a
State other thanthe Place of

Business
4331, SHR1DEVENDRA SATPATHY :
will the Minister of COMPANY

AFFAIRS be pleased to state :

(a) whether Government are aware
that some States are deprived of revenue
accruing on account of taxes, because some
ptivale companies have established their
Head Office in a State other than the State
which is their principal place of businese ;
and

(b) whether Government propose to
direct them to shift the respective Head
Offices to the  States where they

principally carry om their business ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Of the Centeal taxes, oaly
proceeds of taxeson income and of Union

Bicise Duties are shareable with States,
and  States’ shares are determined in
accordanee with the recommendations

made by theFinance Commission from
time to time. In the case of Union
BExcise Duties, the distribution of States’
share amongst them recommended by the
Fifth Finance Commission is 80% on
population basis and 20% on the basis
of relative backwardness of the States
and therefore the location of head office
may not be relevant. In  the case of
Income-tax, however, 90% of the States’
shares is distributed on the basis of
poupluation and 109 on the basis of figures
of assessments. The collection of income-
tax from companies at places of loeation
of their head offices is based on Section
124 of the Income-Tax Act, 1961, No
specific complaint has been received by
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Central Govoroment  against this
arrangement.

(b) Does not arise.
Casual Watchmen dismissed from Cochin

Shipyard
4382, SHRI A.K. GOPALAN: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state :
(a) the number of casual watchmen
dismissed from the Cochin Shipyard last

month 3

(b) the reasons for the dismissal ; and
(c) whether Government  propose to
absorb them in alternative jobs ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND  SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(@) to (c) . The services of 8 temporary
watchmen of the Cochin Shipyard Project
were terminated with effect from the 13th
May, 1971 consequent on the induction of
the Central Industrial Security Force. In
all there were 13 watchmen and they were
given the option to join the Central
Industrial Security Force in which the pay
scale carried a higher maximum and they
were also assured of protection of their
present pay. In spite of this, all of them
declined to avail of this offer. It was
possible to absorb 5 of them in certain
other posts for which they were found
suitable and the remaining 8 were retrenched.
They can now be considered along with
others for other suitable vacancies if their
names are sponsored by the employment
exchange in response to future requisitions
from the Project. In fact, one of them
has since been appointed as a peon with
effect from 1st July, 1971.

Test Andit of Cases of 1ocome-Tax
Assessment

4383, SHRIS. R. DAMANI: Wil the
Minister of FINANCE be pleased to state :

(a) the percentage of cases taken wp
for test audit tothe total number of
Income-tax assessments in the last three
years ;
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(b) the year-wise loss of revenue
suffered by Government asa result of
under-assessments incorrect reliefs given,
otc. as revealed by the test audit ;

(t) whether it was due to genuine
mistakes in interpretation of the Rules
on the part of the Income-tax staff or
over-zealous inter: tion of rules to
the detriment of the assessees on the

part of the audit staff ; and

(dy where such difference of opinion
comes to light, the authority empowered
to finally decide the cases without
prejudice to Government revenue or

ASADHA 18, 1893 (SAXA)
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the mssesseos, interests and how many
such cases are at present pending for
decision,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (@) The results of audit
reported every year in the Audit Report
on Revenue Reccipts generally cover
the penod from Ist September of a
year to 31st August of nextyear, The
Central Board of Direct Taxes, however,
compile the statistics relating to number
of assessments completed on a financial
year tasis. The particulars asked for
are furnished below :

Financial ycar No. of assessments Total number of percentage
completed (In cases reviewed
lakhs in  statutory
testaudit (in
lakhs)

1967-68 25.57 2.36(1.9.67 to 9.2
31.8.68)

1968-69 34.15 2.59 (;.9.68 to 7.5
1.8.69)

1869-70 35.58 2.74 (31 .9.69 to 1.7
1.8.70)

(b) Loss of revenue is occasioned only
when the mistakes pointed out in statutory
test audit could not be rectified due to
limitation of time. Out of the cases
brought to the notice of Government
and examined by them during the last
three years there was iloss of revenue
(approximately) as indicated below in
the following number of cases:

Year No. of cases Amoannt of under-
assessment involved

(in lakhs)
1967-68 58 5.15
1968-69 25 8.23
196979 10 2.21

Besides these, cases of under-assessment
which were noticed 1n  statutory  test
audit and reported in the Audit Reports
for the last three years are as follows :

Year No.of cases Amount of under-

assessment of
revenue involved
(in lakhs)
1967-68 10,978 660
1968-69 12,418 687
1969-70 16,997 859
A good portion of thete have
possibly been recovered, But information

isasyet not availablé as to how much
out of these have actually been possible
to revise and recover.
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(¢) and (d). The majority of mistakes
arises on account of errors committed
while calculating total ncome, tax
payable thereon, grant of depreciation
and development rebatc and other similar
reliefs. Some cases of mistakes in
application of rules, the interpretation
of which has been setiled by courts or
by imstructions of the Central Board of
Direct Taxes, Pravealso come to notice.

Thereis normally no question of any
over-zealous  nterpretation of rules, etc.
by statutory audit. If any difference of
opinion armes between Audit and thc
Revenue Department on any legal
the issue is referred to the Law Ot'ﬁem
of the Government for their opinion
In most cases, the advice given by the Law
Minstry and where necessary that of the
Attorney General is accepted by both
the Audit and the Revenue Departments.
If, however, in the opinion of Audit,
the matter is of adecqudte mmportance,
the attention of the Public  Accounts
Committee 18 drawn to itin the Audit
Report and the directions 1ssued as a
result of examination of the case by
the Pubhic Accounts Commutice form the
guidelings for both Audit and (Government
for further action, The number of such
cases on which the Public Accounts
Committee may have given any directions
at present pending for {urther action s
not likely to be significant.

Construction of an Aerodromc at lurlpu
in Kerala

4384. SHR1 C. K. CHANDRAPPAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{t) whether the proposed construction
Aecrodrome at Karipur near

Kozhikode in Kerala is being postponed;
(b) if so, the reasons therefor ; and

(¢) when the construction of the
airport is likely to be started and when it
is expected to be commissioned ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) (8 No, Sir,
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(b) Does notarise.

(c) Land hay already been acquired’
and levelling of the land will commence
shortly. The aerodrome 1s likely to be
commussioned early in the fifth plan
period.

Constraction of Ballapattan Road
Bridge

4385, SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state : '

(a) whether Government have taken
any decision for the construction of
Baliapattan Bride (Road) in  the near
future ; and

(b) if so, when the constrvction of
the bridge is likely to be started and
completed ?

THE MINISTER OF
MENTARY AFEAIRS,
AND TRANSPORT
BAHADUR) : (a) Ycs, Sir.

PARLIA-
AND SHIPPING
(SHR1L RAJ

(b) The Government of Kerala have

already cxecuted an Agrecment with the
selected contractor for the construction

of thus bridge and the work 18 expected
to be started after the monsoons of 1971,
and to be completed in about 4 years
time.

Development of Kasaragod Port 28 &
Minor Port

4386. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of SHIPPING AND TRANSPORT be

pleased to state 3 /

(n) whether there is any proposal to
develop Kasaragod Port as & minor port ;
and

{b) if 80, the estimated -moum to he
spent for the purpose ?
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., * THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPFING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). Kasaragod is already a minor
Port., The Government of Kerala who are
voncerned with the developrent of minor
ports in that State, have reported that
Kasaragod ° porf at predent handles Tless
than 1000 tonnes of traffic per year and
this does not justify any development
programme for this port.

Stipend To Tribal Students of Enginetyibg
Calleges in Tripura

* 4387, SHRI DASARATHA DEB : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to _state ;

stipend is  being
studetns of Tripura
in Engineering  colleges ;

(a) whether any
given to the tribal
for studying
and

(b) If so, the number of recipients,
and amount given to each ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAVA) : (a) and (b). The
information is being collected and will
be laid on the table of the House later,
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Meeting of Bank Executives and Employees

4393 SHRI SHYAMNANDAN MISHRA*
SHRI P GANGADEB .
SHRI G VENKATSWAMY .

Will the Mnister of FINANCE be
pleased to state

(2) whether at the recent meeting of
Bank executives and employees, any con-
crete guidelines were laid down for the
nationalised banks to follow in their invest-
ment policies ;

(b) the decision taken at the meeting
to mobihse the banks for thewr assistance in
solving the unemployment problem as also
the problem of rising prices; and

(c) the other subjects discussed at the
meeting and the decimon arrived at?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to {c).
‘Resources of the banks and their deploy-
ment’ was one of the important items on
the agenda for the meecting of chief exe-
cutives of public sector banks held ini the
last week of Apnl, *71. The need for
adequate credit planning for each bank as
also the utmost necessity of meeting the
gredit requirements of the hutherto neglectéd
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sectors were emphasised at the meating. The
banks were urged to step up their efforts to
increase deposits and to keep down to the
minimum their borrowings from the Reserve
Bank which tend to generate inflationary
pressures, The chief executives were advised
to take adequate measures to scrutinise
large loan accounts carefully.

The role of banks in creating adequate
employment opportunities alro figurcd pro-
minently in the discussions, The recom-
mendations of the Thakkar Committee
Report on extension of credit facilities to
self-employed persons and the guidelines
issued by the Reserve Bank of India thereon
where gone inlo carefully and it was decided
that meeting the credit requirements of
self<employed persons should be treated as
a primary task of cach branch agent.

The lines on which existing recruitment
procedures and traiming facilities for the
bank staff could be improved were also
examined. Ways and means of bringing
about greater participation of employees
in making a success of bank nationalisation
were discussed 1n depth.

Loans Given by . F. C.,, L.L C. and
U. T. L. to Private Sector

4394, SHRT SHYAMNANDAN MISHRA®

Will the Minister of FINANCE be pleased
to state :

(2) the amount of money advanced by
the Industrial Finance Corporation to the
private sector industries during January-
March, 1971 and the names of the parties
concerned; and

(b) the support given by the Life
Insurance Corporation of India and the
Unit Trust of India to the private sector
Industries during January-March, 1971 and
the names of the parties concerned?

THE MINISTER OF FINANCE :
(SHRI YESHWANTRAO CHAVAN):(s) The
required information is given in the
statement lald on the Table of the House.
[Placnd in Library. See No. LT-635/71.]
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(b) The information 18 being ellected
and will be laid on the Table of the House
to the extent available.
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Decleration of Ralpur-Berbampur Rosd in
Orissa as a National Highway

4196. SHRI P. K. DEO : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Raipur-Berhampur road
bas been declared as National Highway in
the State of Orissa ; and

(b) ifso, which important towns will
be touched by this National Highway?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) No, Sir.

(b) Does not arise.
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Proposal for direct air service between
Delli and Bhubaneshwar

4397, SHRI D. K, PANDA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state the period within
which Government propose to introduce
direct amir service between Delhi and
Bhubaneshwar (Orissa)?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
There is no proposal at present to introduce
a direct air service between' Delhi and
Bhubaneshwar.

Circilafion of comnterfeit Mmoney
Elections .

4398. SHRI MUHAMMED SHERIFF:
Will the Minister of FINANCE be pleased
to state : :

" "(8) whether considerable counterfeit
money was in circulation during the recent
Elections; and

' (b) whether any enquiry was held in this
respect and if so, the result thereof?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (&) No, Sir.

{b) Vigilance against counterfeiting of
currency is a continuous task. During the
period November 1970 to February 1971,
the Police in different parts of the eountry
seized counterfeit currency valued Rs,
3,77,592/- from professional counteifeiters.
Criminal cases have been registered against
the persons concerned and investigations
thereof are in progress.

Constraction of a civil Aeredrome st
Edakksttuvayal in Kerala

4399, SHRI M. M. JOSEPH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

{n) whether Government
construct a civil acrodrome at
tuvayal in Kerala; and

propose to
Edakkat-
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(b) if so, when?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) Does not arise.
Change in University Syllabus

4400. SHRI M. M. JOSEFH :
SHRI BISHWANATH JHUNJHUN-
WALA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) whether a change in University
syllabus to make 1t job-oriented was
demanded at the Confercnce of All India
Student Leaders held in Mount Abu in
June, 1971; and

(b) if so, the main points discussed and
decisions arrived at and the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) and (b; . The required
information is being collected from the
Jodhpur University, under whose auspices
the Conference was held, and a statement
will be placed on the Table of the Sabha in
due course.

Rebabllitation of Persons Evicted from
Iand acquired for Trivandrum Aerodrome

4401. SHRI M.M. JOSEPH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(8) whether the Central Government
had declded to extent the runway of Tri-
vandrum Aerodrome only upto 7500 ft.;

(b) if so, the steps taken by Govern-
ment to rehabilitate the occupants of the
lands which had to be transferred to the
Central Government; and
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{c) if so, the amount to be spent by
the Centra! Government for the rehabilita-
tion of the persons to be evicted from the
lands?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(8) to (c) . It has been decided to accept the
offer ol the Kerala Government to transfer
77.80 acres of land at the Trivandrum
aerodrome to the Civil Aviation Department,
free of cost. The Civil Aviation Department
will meet the expenditure of Rs, 3,18 lakhs
on the rchabilitation of the persons in
occupation of the land. There is, however,
no plan at present to extend the runway as

it is already adequate for Boeing 737
operations., These will begin from October
this year.

Hazard to Boeing Aireraft by I. T. L
Building at Trivandrum

4402. SHRI M. M. JOSEPH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Kerala Government had
asked the Centre to let them know whether
the 1. T. I, Building at Trivandrum would
mstitute any hazard to the Boeing aircraft;

(b) if so, the reply of the Central
Government thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
() and (b) . The Government of Kerala
have been informed that I.T. 1. Building
near the civil aerodrome at Trivandrum
should be demolished for the safety of
Boeing 737s operations, which are scheduled
to begin from October this year,

Payment of Bommy to Officers of Public
Undertakings

4403, SHRI SUBODH HANSDA : Will
the Ministet of FINANCE be pleased to
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state :

(a) the percentage of bonus paid to
officers drawing a salary of over Rs. 1600/
per month in Hindustan Steel, Minerals
and Metals Trading Corporation, Indian
Airlines, Air India, Indian Oil Corporation
and State Trading Corporation; and

(b) the percentage of bonus paid to the
officers in each of the aforesaid Undertakings
drawing salary upto Rs,1,600/- per
month?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). Bonus is paid under
the Payment of Bonus Act, 1965 to
employees drawing a salary upto Rs. 1600/
per month. For officers on higher salary
brackets, the public enterprises have been
allowed by Government to make an ex-gratia
payment provided that—

(a) the enterprise has been earning
profits;

(b) the payment is made from the
employer’s share of available surplus of
40% as per Payment of Bonus Act, 1965;
and

(c) for the purpose of computing the
ex-gratia payment the sslary shall be deemsd
to be Rs. 1600 per month irrespective of
the actual salary,

This has been dene as an incentive and &
reward to senior personnel in the enterpcises,
whate profits have been earned and there are
substantial amounts in the employer’s sbare
of a vailable surpius,

The percentage of bonusfex-gratia pay»
ment paid for the year 1969-70 by the con-
corned étiterprises for the 1wo oategories of
employees was as follows:-
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N f the Undertaks Emplo drawing )| drawing
ame of the Tderiaking more than Rs. 1600/- ﬁpl 0/- & below

(%age of Bonus/ex-gratia payment for 1969-70)

Alir India Nil

Hindustan Steel Nil

Indian Aurlines Under consideration 4*
Indian Oul Corporation 20 20

(Sa.lxrg restricted to
Rs. 750/- per month
for computation of

Ppayment)
Minerals & Metals Trading .
Corporation, Nil 20
State Trading Corporation 20 20
Salary restricted to
s. 1600/- per month

for computation of
payment)

# As the Payment of Bonus Act does not apply to Indian Aurlines, being a
non-competing undertaking, this 18 treated as ex-gratia payment.

Hangar re-built at Palam Airport for
Boeing aircraft

4404, SHRI MOHAMMAD ISMAIL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state :

(a) whether a hangar built
Airport to accomodate Boeing
was demolished and rebuilt again .

(b) if so, reasons for the same; and

at Palam
aircraft

(c) the loss incurred by Government
as a result thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGHY):
(@) to(c). The height of two hangars
was increased to accommodate Boeing
737s at a coat of Rs. 1.35 lakhs.

Strike in the Reserve Bank of India
Madras

4405, SHRT MOHAMMAD ISMAIL :
Will the Minster of FINANCE be pleased
to state :

(a) whether the work in the Reserve
Bank, Madras was completely paralysed
for about a week due to the strike by the
clerical stafl; and

(b) if so, thesteps taken by Government
to solve the dispute ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):(a) and
(b) . The class IIl employees of the
Madras Office of the Reserve Bank of
India resorted to a strike from June 7 to
June 14,1971. At the intervention of
Regional Labour Commussioner (Central)
Madras a settlement was reached and the
strike was called off on 15th June, 1971.

Cheating of Syndicate Bank

4406. SHRI P. GANGADESB :
SHRI RAMSHEKHAR PRASAD
SINGH :

Will  the Minister
pleased to state ;

of FINANCE be
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(a) Whether some gang is opeiating in
the country which has cheated many banks
during the month of May and June, 1971;

(b) if so, whether a branch of the
Syndicate Bank was also cheated of
Rs. 9,500 on the 10th June, 1971; and

(¢) if so, whether any inmstig?tion
has bsen conducted in the matter andifso,
with what results ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(8) Government have no information that
agang isoperating in the country which
has cheated many banks during the months
of May and June, 1971.

(b) and (c),  According to the report
from the Syndicate Bank, 1ts Branch at
Nangloi was checated to the tunc of Rs. 9,500
on 9th June 1971, The bank filed a police
complaint on the same day. Police have
arrested two persons in this connection-an
attender employed in the bank and an
outsider. A sum of Rs. 2000 1s reported
to have been recovered [rom  the outsider,
Police investigation is still in progress.
The bank has placed the attender under
suspension from «ervice, pending further
investigation by the police.

Customs Duty on Tractors

4407, SHRI S.M. BANERJEE : will
the Minister of FINANCE be pleased to
state :

(a) whether exorbitant customs duty
has been levied on imported tractors to
remove the  disparity in prices between
imported and indigenous tractors;

(b) whether the biggest tractormanu-
facturer in India viz.. M/s Bscorts Ltd.,
is the only party who has not been able to
sellits full production because of poor
quality and the higher prices;

(¢) whether other tractor manufactuters
in India have a long waiting list of
purchasers even when their prices are higher
than the imported tractors;

ASADHA 18, 1893 (SAKA)

Written Answers 8BS

(d) whether the exporbitant customi
duty has been levied to provide protection
and benefit to the biggest manufactlurers of
tractors in the country; and

(¢) 1f not, the reason why the interest
of farmers has not been taken into considera-
tion, as the tractors manufactured at
present in the country are of models as
old as 15 years and the farmers are denied
the right to obtain latest machinery at
cheap rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) A customs duty of 30 per
cent ad valorem has been imposed on
imported agricultural tractors, The reasons
for this levy have becn indicated in Part
‘B' (Para 62) of the Budget Speech for
1971-72;

(b) Government have not received any
complaint that the tractors manufactured
and sold by Messers. Escorts Ltd., are of
poor quality and are costlier;

(c) Itis true that even though the
prices of indigenous tractors are higher than
those of 1mported tractors, there isa
long waiting list of purchasers for some of
the indigenous makes;

(d) and (e). In levying import duty,
Government is not guided by the interest
of particular producers but by the interest
of the economy as a whole.| The principle of
levying Import duty on equipment imported
has bsen followed now for many yearsin
respect of most imported equipment both
as a revenue measure and as a device for
promoting indigenous production and
import substitution. Now that the necessary
release from the GATT binding has been
obtained, the same principle is soughtto be
extended to the import of agricultural
tractors. The fact that tractors are purchased
by cultivators who can contribute towards
the resource mobilization effort has also
been kept in view. Atthe same time,to
the extent necessary and feasible, Government
is also endeavouring to import agricultural
tractors 10 meet the needs of farmers,
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Waorkshops for constrocting bodies of Buoses
and Trucks of Manipur State Transpott

4408, SHRIN. TOMBI SINGH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the names of firms which are construct-
ing the bodies of the buses and trucks of the
Manipur State Transport and the locations
of their workshops; and

(b) whether the Manipur State Transport
has since opened its own workshop for the
purpose ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) The
firms are—(i) M/s. Ashoka Commercial
Syndicate Calcutta-16, who have their work-
shop at Asansol; (i) M/s. Manipur
Industries; and (iii) Jamunalal Mangelal and
Company, both of whom have their work-
shops at Imphal.

(b) The Manipur State Transport has its
own Workshop at Imphal. This is, however,
designed mainly to undertake essential
repairs, recnovation of bus bodics of a minor
or a major nature and carpentry, blacksmithy
and painting jobs.

Working of Manipur State Transport

4409, SHRI N. TOMBI SINGH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the number of buses (i) on the road,
(ii) off the road under the Manipur State
Transport;

(b) whether the buses off the road are
being repaired for further use or are being
disposed of;

() Whether the Goverument of Manipur
are aware that the general public is much
dissatisfied with the management of the
Manipur State Transport; and

{d) if so, thesteps being taken to improve
the situation ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) 42 and
19 respectively.

(b) Repairs are wundertaken wherever
these are ecpnomical; in other cases, disposal
of the wehicles, to the best advantage of
Government, is resorted to.

(c) and (d). The Manipur Government
are aware that there is room for improve-
ment in the operations of the Manipur State
Transport Undertaking, The following
measures have been taken to reduce the
number of off road busesand to avoid inco-
nvenience or hardship to passengers :—

(i) A svstem of preventive maintcnance of
motor vehicles is being introduced to reduce
breakdowns.

(ii) Emergent procurement of critical spare
paris required for the repair of a minimum
number of buses is being undertaken.

(iii) Repair facilites in the Manipur State
Transport Workshop are being cxpanded/
strengthcned.

(iv) Stand-by Lusesaie being kept on
certain points to go tothe aid of passengers
who are stranded as a result of breakdown
of a bus,

(v) More buses are being acquired to
increcase the fiequency /speed of operations
on the existing routes and to introduce bus
scrvices on recently opened routes like
Tmphal-Tamenglong, Imphal-Ukhrul etc. on
which Manipur State Transport buses have
started running. Improvement of roads is
also being undertaken in a big way.

Study of Tribal Culture in Eastern Zone

4410 SHRI N. TOMBI SINGH : Will the
Minister of CULTURE be pleased to state
the steps taken by Government to facilitate
the study of tribal culture in the eastern zone
with special reference to Manipur, Nagaland
and Assam ? !

I}
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THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): The
Qovernment have taken the following steps
to facilitate the study of the tribal culture ;

(i) The Government of India have set up
& Trible Research and Traiming institue at
Shillong which is being run by the State
Government of Assam under the Central Sector
for the welfarc of the Backward Classes. This
Institute studics various aspects oftribal
culture in the States of Assam and Magha-
laya. In Nagaland, there is a Naga Institute
at Kohima but it is not covered under the
scheme of backward Classes.

(ii) The Manipur Government proposes
to establish a Directorate of Research. In
addition, a Kala Parishad is also proposed
to be established in the State which will
facilitate research intribal cultuie. Manipur
Government also gives non recurrirg grants
annually to various organizatiors for
encouraging tribal activies. During 1970-71, a
sum of about Rs.20,000/- has been spent for
promotion of cultural activities. publiceinn
of books in different tribal dialccts erd
purchase of books written in tribal dialccts.

(iii) The Sangeet Natak Akadmi under one
of the Plan Schems, viz., gurvey and docu-
mentation of folk dance, drema arnd music has
taped tribal music of many tribes like hoksang
Naga, Koiring, Miching etc. of the region in
Eastern Zone,"Some of their dances have also
been filmed. The coverage of the tribal music
and dance has been planned in a phased
manner and isexpected to be more compre-
hensive in the coming years.

Profit Remittences of Coca Cola
Export Cozporation

4411. SHRI SAT PAL KAPUR : Will the
Minister of FINANCE bg pleased to state
the amount of t remitted by M/8 Coca
Cola Export rporation during the last
three years; year-wise 7

. 'THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN): The following
temitances of) account’of profits by Coca Cola
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Export Corporation, New Delhi were appr-
oved by the Reserve Bank of India for the
years 1968 to 1970 :

Year Amount
(Rupeesin lakhs
1968 32.94
1969 44.01
1970 60,58

Upliftent of backward Tribes in Oriasa

4412, SHR! K. PRADHANI : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government propose to take
specialsteps during the Fourth Plan period
for the upliftment of the most backward
tribes like Banda Paraja, Koya, Larjia Soura
and Kutiya Kondh in Orissa; and

(b) If so,the steps contemplated by
Government in this 1egard ?

THE DEPUTY MINISTER IN THE MINI-
STRYOF EDUCATION AND SOCIAL
WELFARE (SHRI K.S.RAMASWAMY): (a)
Yes, Sir.

(b) Under the State Sector of the Backward
Classes Plan, a provision of Rs. 1000 lzkhs
has been made in the Fouth Plan for the
settlement of Podu Cultivators and *A’
Category Tribes (i.c. most bachward tribes)
in Orissa. This amount is proposed to be
spent on the following schemes :—

(i) Reclamation of land.

(ii) Housing subsidy.

(iil) Construction of wells and colonies.

(iv) Communijty Centres.

{v) Roads in Colonies.

(vi) Minor Irrigation Projects.

(vil) Supply of bullocks, seeds and Imple«
ments.

{vili) Subsidies for Cottage Industries.
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Damage caused to Porbumder Port

4413 SHRIJADFJA Will the Minister
of SHIPPING AND TRANSPORT be pleased
to stale

(a) whether a strong wind damaged the
the Porbunder Port recently, and

(b) 1f so0, exicnt to the damage done ?

THE MINISTER OF PARLIMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA) BAHADUR) (a) and (b)
The Government of Gujarat reported that
300 feet of the brackwater undur constiuction
at the port was damage by 4 storm 1n the
first week of June 1971 The damage consists
of wash out of materialy’ flattening of slopes
and displacement of te apodsaiound the end
porlion

Value of Gold 1 possession of temples

4414 SHRI 5 A MURUGANANTHAM
Will the Minister of FINANCE be pleased to
state

(a) whether Government have any 1dea as
to the quantity and value of gold 1n possession
of temples in India, and

(b) whether there1s any proposal to put

the gold into some productive purposes for
the benefit of the people ?

THF MINISTER OF STATE IN THE
MINISTRY OF FIANANCE (SHRI K.R
GANLESH) (a) 4970 Kgs  of gold 1n all
forms, valued at about Rs. 419 lakhs at
international rate, was declared as on 30 6
1969 under Section 16 of the Gold {Control)
Act 1968 by public religious insititutions,
including temples This quantity does not
winclude such gold as may be held by any
such institetion within the exemption limits
specified i Section 16 (5)of the Act, for
which no declaration 1s required to be made

(b) No, Sir
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Development of Courtallam in Tirunelvell
district of Tamil Nadu as a Touxigt Centre

4415, SHRI S A MURUGANANTHAM
Will the Mimister of TOURISM AND CIVIL
AVIATION be plased to slate

(8) whether Government have recerved
any memorandum to developed Courtallm in
Tirunelvell district of Temil Nedu as a
tourist centre , and

(b) 1f so0, the action taken thereon?

THF MINISTCR OF TOURISM AND
CIVIL ANJATION (Dr KARAN SINGH)
(a) A request to this effect was 1ecerved from
the State Governmentin January 1971

(b) Due to the over-all hmitation of
rcsources imposing & strict order of prior-
11es, the request of the State Government
could not be acceded to
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Research on Subjects Relating
to Industry and Agriculture

4418° SHRI M. KATHAMUTHU: Wil
the Minister of EDUCATION AND SOCI-
AL WELFARE be plcased to state:

(8) Whether any directons have been
imoed to the Universities to pay special
atfention in organising researches on subjects
relating to pressing problems in industries
and ageicnlture, including animal husbandry
and fisheries; and

. (b) it 30, whether oopies of sugh, direc-
tionsigsued sinoe the mmnnem’:tofth
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Fourth Plan will be placed on the Table of
the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCI-
AL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P. YA-
DAVA): (a) No specificlinstructions have been
issued in thisregard. The Universities are
however, awarc of the problems of research,
which canfind application in industry and
agriculture. The Dzpartments of Enginesring
and Technology of the Universities generally
keep in touch with the industry and conduct
courses and research on industrial subjects,
The University Grants Commission supports
such activities through finaneial assistance,
fellowships, foreign exchage, etc. Sofficient
funds have also been placed at the disposal
of the Indian council of Agriculitural Research
to involve in problem oriented agricultural
research agencies, like the central Research
Institutes, Agricultural Universities' state
Agricultural Research Units and  other
Universities having requisite facilities and
staff. N

(b) Does not arise.

Provision of Facilities For Physieal Education
in Educationa! Instructions

4419. SHRI M. KATHAMUTHU : Wil
the Minister of EDUCATION & SOCIAL
WELEARE be pleased to state:

(a) whether Government issned any spe-
cific directions to Indian Universities to pay
adequate and immediate attetion of providing
necessary facilities for proper physical educa-
tion in all institutions under them; and

(b) if so, when these instructions were
iu'ueg?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S. RAMA-
SWAMY). (8) and (b). No such spe-
cific directives have been istued, The Central
Government has, however, from time to time
suggested guidelines t » Universities regarding
introduction of physical edueation as an
elective subjects in colloges, and prepartion of
syliabi of phgsicel oduoation  courses:
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Reosntly, the Govenment has also nityated
a National Sports Organisation Programme’
under which financial assistance 1s given to
Universities for the devlopment of physical
education and sports tn Universitics and
colleges.

Setting up "of Inter-Universitics
Examination Board

4420, SHRI M. KATHAMUTHU: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{8) Whether Government are aware that
different standard exist in the same subject
in different Universities in Graduate and
post Graduate degree examination in respect
of valuation, with the result that 1st classcs
and distinction awarded do not really reavel
the real morit of the recipient; and

(b) Whether Government contemplate
setting up an Inter—University Examination
Board to ensure that the standards of diffe-
rent Universities of India do not differ
from one another ?

THE DEPUTY MINISTER IN THE
MINISTRY,OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPAR 'MENT
OF CULTURE (SHRID. P. YADAVA): (a)
The standards ofnstruction and examination
are determiped by a number of fectors such
as physical facilities, admission procedure,
course; of study, methods and quality
«of teaching, intellectiual and academic
claimate of the University, evaluation and
ekamination system, etc, It is therefore, not
possible to have uniform standers in allthe
Universities.

} No such proposal is under consi-
ration,

! Acceptance of Donations for
t Admission to Colieges

4420, SHRI M. KATHAMUTHU : Wili
the sainister of EDUCATION and SOCIAL
WELFARE be pleased to state.

N ‘(a) Gﬂ'lmhu Government are aware that
in private golleges in some State, ‘domations’
are taken on compulsion for admission, inchu-
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ding admissson to postg-raduate courses

and for appointment to teaching lndnr:nn-
tcaching posts; and ~

(b) Whether Government contemplate
making necessaary modifications to the rules
of the Universities Grantts Commission to
ensure that the recipients of its grants are
prevented from indulging in such base
practices ?

THF DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCI-
AL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA) : (a) Aeccording to avilable
information, some engineering colleges are
known to be collecting donation from
students asking admission to them. The
Government 1s not aware whether donations
are collected for appointment to teaching/non-
teaching posts

(d) The University Grants Commission
and All India Council for Teachnical Educa-
tion have taken certain steps to discourage the
practice,
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Development of Tourism in Mysore

4424, SHRI 5.M. KRISHNA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Mysore Government
have asked the Central Government to give
more funds to the State for the development
of tourism in that State ;

(6) if so, the reaction of the Union
Government thereon ; and

(c) thesteps being taken to improve the
tourist centres in that State?

THE MINISTER OF TOURISM AND
CIVIL AVIATIONYDR. KARAN SINGH) :
() No specific request has been received
from the State Government,

(b) Doex not arise.

(c) The following schemes have been
taken up in Mysore State in the Central
Sector:-

(i) A 91-room luxury hotel has recently
been opened by the India Tourism
Development Corporation in Bang-
lore.

(ii) Funds have been provided towards
_the water supply scheme at Aihole.

(iiiy A youth Hostel 13 being constructed
at Hampi.
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(iv) The Travellers Lodge at Hassan is
being enlarged by the India . Touclsm
Development Corporation by adding
20 rooms,

It is also proposed to provide transport
units at Hampi and Badami and to augment
the transport unit of ITDC at Banglore.

Imsurance Schemes evolved by the L. 1. C.

4425, SHRI 5.C. SAMANTA : Will the
Minister of FINANCE be pleased to state :

(a) what advantages are likely to accrue
to the various categories of persons asa
result of the four groups of insurance
schemes jointly evolved by the Life Insurance
Corporation and the Andhra Pradesh Co-
operative Department inaugurated by the
Chief Minister of Andhra Pradesh on June 4,
1971 at Hyderabad ;

(b) what are the schemes eyolved ; and

(c) whether these schemes are likely to
be launched elsewhere also ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) . The four schemes

() firoup Insurance Scheme for persons
who take loans from the Andhra
Pradesh Stiate Housing Federation,

(v Group Insurance Scheme for Taxi
drivers and Auto-Rickshaw drivers
who take loans from Co-operative

Societiess for purchasing the vehicles;

Group Insurance Scheme for persons
who take loans from the Andhra
Pradesh Coop. Central Land Mort-
gige Bank Ltd. through its primary
Co-operative Land Mortgage Banks;

(ini)

(v) Group Gratuity-cum-Life Insurance
Scheme for employees of Co-operative

Societies in Andhra _l'ﬂdeah.

The objective of the first throe Schemes
is to liguidate the outstanding debt in the
event of premature death of the borrower ;
and that of the fourth Scheme is funding of
retirement gratuity and provision of life
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ingurance protection to the employees of
Co-operative Societies.

c) Yes, Sir. The LIC plans to institute

similar schemes in other States as well.

Committee on NCERT Appointments

4426. SHRI SAT PAL KAPUR :
SHRI P. ANTONY REDDY :

Will the Miniter of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the one-man Committee on
National Council of Educational Research
and Training regarding appointments and
recruitment has submitted its report; and

(b) whether a copy of this report will
be placed on the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART
MENT OF CULTURE (SHRI D. P.
YADAVA) : (a) Yes. Sir. The Committee
has submitted its report confidentially and it
is being examined by Government.

(b) After Government decisions have
been taken on the repoit, it is proposed to
send copies of the report to the Parliament
Library in accordance with the practice in
such cases.

Opening of branches of Nationalised Banks
in North Bengal

4427. SHRI B. K. DASCHOWDHURY':
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have given any
instruction to the Lead Bank working in
North Bengal region to open more branches
of nationalised banks;

(b) if o, the new branches openad
since nationalisation of banks and how many
more are proposed to be opened;

(c) whether Governmeat have received
representations from the local people to open
two mare branches of banks at Dewanhat
and Pundibari in the district of Cooch-
Behar, West Bengal; and
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(d) if so, the decision of Government
and the names of the pleces where braaches
have been opened?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Under thelead bank scheme formulated by
the Reserve Bank,the immediate task set
before the lead banks was to conduct a
quick broad survey of the districts in their
charge 1n order to identify centres where-
bank offices could be established in a phased
manner within a reasonable period of time
The lead bank would have no monopoly of
banking services in a district and the open-
ing of new branches is expected to be done
by all banks acting 1n concert,

The lead responsibility for the five districts
ol North Bengal has been allocated among
two banks in the public sector, Cooch-Behar,
Darjecling and Jalpaiguri to Central Bank
and Malda and West Dinajpur to United
Bank of India.

The number of oflices openied by the
commercial banks in the North Bengal
districts after nationalisation till the end of
March 1971 is indicated below:-

Cooch-Bithar — 5 (1 by State Bank and 4
by Central Bank)

Darjeeling —- (2 by State Bank)

Jalpaiguri — 3 (2 by Statc Bank dnd 1
by Central Bank)

Malda — 3 (by State Bank)

West Dinajpur —

2 (one cach by SBI and
CBl)

As indicated in reply to Unstarred
Question No. 3746 answered on 2nd July,
1971, according to programmes drawn up
so far, 16 new bank offices are proposéd to
be opened in the districts in North Bengal
in the course of this year, Further pro.
grammes will be drawn up after the surveys
of the districts by the respective lead banks
are compieted.

In order 1o quicken the pace of branch
cxpansion in the relatively underbanked
dustricts, Reserve Bank has impressed upon
the lead banks the necessity to survey the
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districts where the population coverage per
bank office was above 1 lakh, Four out of

the five districts of North Bengal, come
within this category.
(¢) and (d). Yes, Sir. Whether the

centres mentioned n the representation in
question require separate bank branches s
under consideration of the Reserve Bank,

Scheme to Construct a bridge over the

River Manshai mnear Mathabhanga,
District Cooch-Behar (West Bengal)

4428. SHRIB. K DASCHOWDHURY:
Will the Mimister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether his Ministry has received a

scheme to construct & bridge over the river
Manshai near Mathabhanga town 1n the dis-

trict of Cooch-Behar fiom the Government
of West Bengal ;

(b) whether the Government of West
Bengal had been asking repeatedly to take
up that project because of economic neces-
sities and strategic importance of the area ;

(c) whether the Government of West
Bengal had also requested his Mimstry to
danction at least rupees 1.5 crores asloan
for the project ; and

(d) if so, the decision taken by Central
Government in this matter?

THE MINISTCR OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(2) to (d). In June 1968, the Government of
West Bengal requested for a grant-in-aid to
meet 50% of the cost of the bridge in ques-
tion which, when constructed. would fail
on alocal road. Subseguently,n July 1970,
the Hon'ble Member, who has tabled this
question, sent with his letter to Union
Minister of Defence a copy of a note from
the State Government requesting for « loan
for this project. No request for sanctioning
atleast Rs. 1.5 crores a+ loan for this project
has been regeived from the Government of
‘West Bengal. It was not found possible to
accede to the State Government'’s request for
Central financial assistance for this project
due to paucity of funds.

JULY 5, 1974
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Gﬂmh&eﬁuﬂcdﬁmmﬁm
No. 31 between Malnaguri ind
Cooch-Behar

4429. SHRI B. K. DASCHOWDHURY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

(4) whether in view of raod breanches,
severely damaged by recurrent flood and soil
crosion on the National Highway No. 31
from Mainaguri'onwards, Government pro-
pose to change the course of that road from
Mainagur1 to Jamaldah - Mathabhanga -
Nishiganj and then to Cooch-Bchar town
and therenficr link the original road towards
Assam ;

(b) whether his Minustry 15 contemplating
to make any other changes on this National
Highway No. 31 in between the aicas men-
tioned 1, ¢, Mainaguri and Cooch-Behar; and

(c) 1f so, the broad outlines of the
scheme and how soon it will be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) No, Sir.

(b)and (c). The existing National High-
way No, 31 alignment botween Falakata
and Patlakhawa i located in the flood zZone
of Torsa River which fans out into a num-
ber of channelsin this area. In the absence
of a permanent bridge on the iiver 1n this
stretch the »xisting ahignment 13 made traffic-
worthy during the dry weather only by
constructing temporary bridges on the various
channels. To make this stretch an all-weather
route, the Fourth Five Year Plan provides
for th undertaking of construction of a
pérmanent bridge across the River Torsa,
Investigation studies are undertaken by the
State Public Works Department for selection
of a switable bridge site and alignment for
the linking road approaches thercof. Along
with this, economic feasibility of re-aligning
some length of the National Highway between
Mainnguri aad Cooch-Behar to reduce the
route Jength is also being examined. It is
thevefore not possible to- indicatd any tﬂ'pct
period for completion.
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Financlal Assistance by Nationolised Banks
in Cooch-Behar

4430. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state :

(a) whether the poor agriculturists and
small traders are not getting financial assis-
tance from nationalised banks in the district
of Cooch-Behar due to unsatisfactory securi-
ties offered to the bank authorities ;

(b) whether Government have decided
that for small loans up to Rs. 3,000 only
personal securitics and bond should be
enough for securing loan ; and

(c) whether Government piopose to open
an office of the **Crednt  Guarantee Coipo-
ration"” at Cooch-Beha 1o [facilitate the
agriculturists and small traders to secure
loans from the banks?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Informa-
tion is being collected and will be laid on
the Table of the House.

(b) No, Sir. Securities dcpend on the
nature and purpose of the production effort
for which the loan is required and the time
taken for its maturity.

(¢) No, Sir. The Credit Guarantec Cor-
poration of India Ltd. covers the advances
given by banks all over the country to certain
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specified categories of small borrowers in the
priority sectors including agriculturist and
small traders. No separate office is required
to be set up by the Corporation at Cooch-
Behar, Claims 1egarding such guarantee
will be 2 matter to be negotiatcd entirely
between the financing bank and the
Corporation,

Supply of Credit to Industries

4431. SHRIN. K SANGHT : Will the
Minister of FINANCF be pleased to state :

(a) whether the supply of credit to four
industries wz. cotlon textile, jute, engineer-
ing and chemical, had fallen short by Rs.
102 ciores at the end of June, 1970 ;

(b) the pattern of supply of credit to
these industries during 1968 and 1969; and

(¢) whether as a result of short supply
of credit the industrial production in the
country has 1ecorded a short fall, if so, the
reasons for the 1estricted supply and the
credit policy envisaged for 1971-727

THE MINITSER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No Sir.

(b) Figures relating to advances made
to the four industries as on June 1968,
June 1969 ana June 1970 are furnished
below :

(Rs. Crores)

June June June

Industry 1968* 1969% 1970%
Cottony Textile 299.7 388.6 438.6
Jute Textile 61.1 121.2 127.0
Engineering 429.6 522.6 678.3

Chemicals/Pharmaccuticals

and fertilizers, 192.6 344.3 339.3
Totd Bank Credit * 3102,9 3598.8 4227.6

*Estimated
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(©) In view of (a) & (b) above question
of short supply of credit does not arise.
The Reserve Bank so regulates the flow of
bank credit as to ensure that genuine
requirements of the industries for productive
purposes are mel .

Members of the Board of Directors of Hotels
owned by Government

4432. SHRI M, SATYANARAYAN RAO:
Will the Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(a) the names of the Members on the
Boards of Directors of Hotels owned by the
Government of India ;

1. Shri M 8. Sundara

2, Shri K. T. Satarawala, Chairman and
General Manager, Indian Airlines

3. Shri B.N. Raman, Addl,
General, Tourism

4. Shri S.K. Kooks, Commercial Director,
Air-India

Shri M. Ct. Muthiah

Shri N. V. Khote

Shri Sanjoy Scn

Shri Ghulam Rasul Muttoo

Director

O 00 =1 &

Shri Digvijaysinhiji

The term of the present board expircs
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(b) how long the present members have
continued to function in their present capacity;
and

Written Answers

(c) the reasons for common names for
the membership on the Boards of Directors?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). With the merger of Ashoka Hotels
Ltd. and Janpath Hotels Ltd. with the Tndia
Tourism Development Corporation from
28,3.1970, all the publie sector hotels are
now managed by the India Tourism Deve-

lopment Corporation whose present board of
Directors consists of:-

Chairman-cum-Managing Director
Member

Member

Member
Member
Member -
Member
Member
Member

on 27th March, 1972,

Travel agents, photographers and T.V.
flim producers Invited to India

4433, SHRI M. SATYANARAYAN
RAO : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(8) the number oftravel agents, travel
workers, photographers and T. V. film
producers invited to India in the current
Year ;

(b) the nature of help rendered by these
guests in revealing the many attractions and
facilities which this country offers to
toyrists; and

(c) theincrease likely to be generated
in the number of foreign tourists as a result
thereof?

THE MINISTER OF TOURISM AND
CIVILAVIATION (DR, KARAN SINGH) :
(a) A statement is placed on the Table of
House.

(b) Travel writers, photographers and
TV film producers hosted by the Depart-
ment of Tourism publicise and highlight our
various tourist attractions through articles,
photographs and T. V. shows, while the
travel agents help In promoting India through
direct selling of tours to their clients,
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() Though 1tis not possble to make result s reflected in the increased tourist
&Ny soourate assessment in this regard, the trafic to Tndia.

Statement

Number of Travel Agents Groups, Travel Whriterss Photographers and T.V,
Film Producers Invited by the Department of Tourism from Various
Countries from 13t January 1971 to 30th June 1971,

Name of country/ Agents Travel Photographers T.V Teams
Region. Groups Writers
1 U.S. A. (ncluding
Latin America) 3 4 3
2, Canada =
3. LK 1 6 2
4 Continental Furope
(Frances Spain  Ttaly,
Switzerland, Germany,
Scandinavia, Austria,
Benelux) 6 7 ) 2
5 Japan and Far East £l 2 3 2
6 Austraha 3 .
13 22 8 4

wefen afe afewrfedi & fvenr
wrrd! srame & fod ey 3w
WURTC W e

4434, st gew WX wEWT AT
forrr ot wwre werer w0 77 Ty W
Fwdd e ¥l e dwer qdw
TR R wAgfaw  anfe wrferfodt &
frr weamft g & fadr g @ adt @
for mor fear ?

fowr tx o vy siwrew ¥
Tl (o o qwo rwrew™il) : T
saver % forg qow wrowTe WY w0 ot
T fear war @t

o aqr afwewry § e e
werwyw & ford farow i A wew

4435, ot g fag Ot : v fae
o o xqe ¥ ey v fe

(%) griwate ore fame & fag
wrdefia &a & e v gfearm o
afaars § = fowrf i, s
ofe e qfa gure ¥ far 6 wdre wrwy
¥ @y wy o

(&) afs i, oY %5 wW ¥ S
AT TAT FAM (95 HCHTC & q6q4 {
vacaer &x ¥ fay seg v g Fue
T arG & oy wrcr & ot i e T S
fropr dr & F
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faw woit (=t gueiwow weg) tot;d al:ditwo;k in m:i country is done by
only wo ore

(%) #re@ &7 F 11 W, 1971 aocountants ; n firms of chartered

& v fears dw & s, o faey
&% ¥ Ay wean §, sfaeemry it ww
sraroraT & foo 350 wrer TR WX
wikamr w1y wor srftesT & far 250 ey
e & fawre-m o & fam 2wl ov
geme frdr @

(7) & =mor afawrare g gfeamonr
wr fafirer sttt & fom & Yy v
Iy e awr § 9 far s oA

Foregin Banks in India

4436 SIIRT JOYTIRMOY BOSU -
Will th: Minister of FINANCT be pleased
to state :

(a) the names and numher of foreign
banks operatingin India as on the 31st
March, 1971, country-wise ;

(b) the total deposits, advances and
profits of each of the foreign banks,
year-wise, fiom _1968 to 1970 ; and

and accumulated
these banks, ycar-wise,

(c) the total current
profits remitted by
from' 1968 to 1970 ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN:(a)to (¢). A
statement is laid on the Table of the House.
[Pleased in Librarv. See No. LT 437/71].

Registired Audit Firms n India

4:%37. SHRI JYOTIRMOY BOSU : Will
the Minister of COMPANY AFFAIRS be
pleassed to state :

(a) the name of regstered audit firms
Indian-controlled as wellas foreign-controlled
separately, in  India;

(b) the-share of cach firm in the total
audit work of the business firms ;
(c) whether

about 80 percent of the

(d) if not, the extent of concentration
in the audit business ; and

(e) what steps, if any, have been or
are heing taken to curb the growth of
monopoly in this business ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The required information is
avallable 1n the hooh entitled ‘“List of
Members & Firms™ published by the Institute
of Chartered Accountants of India every
year.

(b} and (c)
available

Information 15 not readily

(d) The information, as far as available,
15 being collected.

(¢) The matter 15 under active considea-
tion of the Government

Advances by Scheduled banks to
cooperative Sector

4438, SHRI JYOTIRMOY BOSU :
Will the Mingster of FINANCE be pleased
to state .

(a) Advances by scheduled banks to the
Co-operative sector, year by year from
1968 to 1970, State-wise ;

(b) the share of (1) 14 nationalised
banks, and (i) the State Bank of
India n the total advances to the

co-operative sector in each State, year-wise
from 1968 to 1970 ;

(c) whether rules relating to advances
to Co-operatives by the nationalised banks
have been liberalised ;

(d) if so, the what extent ; and

(e) the types of Co-operatives entitied
to get advances from the nationalised
banks ?
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THE MINISTER OF FINANCE (SHRI

ANTRAQ CHAVAN) * (a) to (e).

The information 1sbeng collected and
will be laid on the Table of the House

Proposal to introduce Alr seevice In
Purnea and Sabarsa

4439. SHRI R P. YADAV Will the
Minster of TOURISM AND CIVIL
AVIATION be pleased to state

(@) whether 1 any proposal under
consideration to introduce air service 1n
the Dustricts of Purnca and Saharsa in
Bihar , and

(by 1f so, when this sirvice 1s hikely
to be introduced

THLC MINISTER Of TOURISM &

CIVIL. AVIATION (DR KARAN SINGH)
(a) WNo, Sir

(b) Does not arise

National Council of applied economic
Reserch

4440 SHRIR P YADAV Wil the
Minister of FINANCE be pleased to state

(a) whether the National Council of
Applied Economic Research, New Dellu
iuns on no-profit no-loss basis ,

\b) whether this Lastuution 15 arded
by Government of India, U S A and
other private bodies andif s0, the
yuantum of aid given to it during the
last 3 yeaus ;

(¢) what financial control 15 being
exercised by Government over its expenditute,
and

(d) whether thereis a proposal by the
Planning Commussion for its take-opver by
Goverement and 1f so, the reasons for
delay mn implementing the proposal ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)
(a) Yes, Sir

(b) The Government of India provides
arecurring gant to the Council every
year and has also provided a bwiding
grant to it, The Councl does not get any
ald from any organisation. fts income Is
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tiom project (ess from the sponsors, which
include Central and State Governments,
public and private sector undertakings
and other organisations like the US AlD.
During the past 3 years the recurring
grant and buulding grant provided by the
Government of India to the Councll are as
follows —-

Recurring Building

Grant Grant

1968—69 Rs 1,70,000 Rs 51,600

196970 Rs 1,70,000 Rs 63,000
1970—71 Rs 2,00,000 —_

Rs 5,40,000 Rs 1,14,600

(c) No financial control 1» exercised by
Government over the Council’s capendituie
buta utiisation certificate (rom their
auditors 15 obtamed fui the grants made to
the Counci!

(d) No. 5u,
Stadium 1a Eden Gardea, Calcutta

4441 SHRI PRIYA RANIAN DAS
MUNSI Wil the Minister of EDUCATION
AND SOCIAL WELFARE bc pleased w0
state

(&) waether his
the plan for composic
Gaiuen, Caleutta ,

(b) 1t s0, whether hi Muustry has
received any complainis against 1t ,

(¢) the rcason why the full  socter
stadium 15 not possible m Caliutta or
near Calcutta, and

(d) whether his Mimisry has caguired
mto the matier through stadium experis?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELTARE (SHRI K, 8.
RAMASWAMY). (a) to (d) Counsiruction
of Stadi a 18 withun the purview of
State Governmenis,

Since Calcusta bas no composite
Stadium the Government of West Bengal
has drgwn up a scheme for such a
stadiom and che scheme 18 under the
examination of the State Governmeat,

Minstry has  settled
stadium m  Eden
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“42. MAJOR. NARENDRA SINGH
Will the Minister of FINANCE be

pleased to state :

(a) whether  Agriculture  Refinance
Corporation - -has- sanctioned- six
proposals/Projects  during 1970 involving
a total finance of Rs. 26.92 crores ; and

(b) if, so, which are those proposals ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b) .
No Sir. Actually  the Agricultural
Refinance Corporation sanctioned 142 schemes
during the period from 1 July 1969 to
30 June 1970 involving financial assistance
of Rs, 92,78 crores, the Corporation’s
commitment thereunder being Rs. 70.92
crores,

Policy Regarding University Education

4443, SHRI RAIJDEO SINGH: Will the
Minister of EDUCATON AND SOCIAL
WELFARE be pleased to state :

(a) whether it is the policy of the
Central Government to take in its
programme the University education beudes
the Central Universities ;

(b) if w0, whetheritis proposed to
have .a common pattern of education to..
bring in its fold all such  Universities
which are now coming into being ; and

(c) if 50, whether efforts are being
made to starta Purbanchal Vishwavidyalaya

at Jauppur in U, P, with T.D. Coliege .

Jsunpurutmldmu'!

THE DSPUTY MINBTBR IN THE
MINISTRY OF  EDUCATION AND
SOCIAL ~WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHM'DP.
YADAVA) : (a) At pressent only. the
Central - Universitiés - are the direct:
responsibiity of the ‘Governnient of ¥ndia.’

The State -‘Universities afe et up by th‘e'_-

M_Gommu and get maintenance

LUFULY9, A9M i

: Chnnnuﬂon

'rwd]ul employient of Hclwdukd
‘and sdwduhd 'rribu ln the mﬁhﬂ!hif

s s 16

grants from them. The  University :amu-

'howem, mim these
Universities. in’  their - dmlonm' t
programmes. o

(b) No, Sir. - a

(c) The Government of India -or 'the
U.G.C. has not received any proposal

for starting a Purbanchal Yishwavidyalya
at Jaunpur.

Tax excmptions on Products produoced by
. Cottage Industries

- 4444 SHRI RAJDEO SINGH : Will the
Minister of FINANCE be pleased to state:

(a) whether cottage industry products are,
as promotional measures, exempted (rom
various kind of taxes; and

(b) if not, the qualifying definition of the
promotional measures adopted to encourage
cottage industries ?

THE MINISTER OF STATE IN  THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) There is no gencral exemp-
tinn from Central Excise duty for cottage
industry pro-ucts, However, necessary fiscal
support to the cottage  or small scale sector,
depending upon the nature of the industry
and General financial position of the various
sectors in that industry, is provided by way
of partial or total exemption (rom Central
Excise duty, to cnable it to develop a market
in compelition with bigger units. If the
profit or gain from cottage iudustry is
derived by a Cooperative Saciety, the. whole
of such profit or gain is exempt from tax

- under the Income Tax .Act, 1961.

(b) Question does not arise. o
Employment to Scheduled Castes snd Scheduled

"~ Tribes i the Natoaslieed Banks

4445, SHRI SOMCHAND SOLANKI :
Will the Minister of FINANCE be pleasod
to mte- i\ - " ')

" (@) the policy of the deernment or Indh

,.:\
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n (by the number of employees from Sche-
duled Castos and Scheduled Tribes in Class
1, 11 and 111 grades in the nationalised banks;

(¢) the number of persons selected in the
nationalised banks during the year 1970 from

Schedyled Caste and Scheduled Tribe candi-
dates; and

(d) whether Government have fixed any
limitation or any criteria to absorb the
Scheduled Caste and Scheduled Tribe candi-
dates in the State Dank of India and 1ts
branches 1n the country ?

THE MINISTCR OF FINANCE (SHR1
YESWANTRAO CHAVAN): (a) The national-
ised banks have been advised to observe the
rules followed by the Government regarding
the reservation of posts for scheduled castes
and scheduled tribes 1n cases of direct recruit-
ment to vacancies arising in these banhs.

(b) and (c). Information is being collectcd
and will be placed onthe Table of the
House,

(d) No, Sir. The State Bank of India
have provided for a reservation of 15 per
cent for Schedled Castes foi posts filled by
open competition and 7.5 per cent in case
of Scheduled Tribes for ull vacancies, In
cave of Scheduled Castes for recruitment
other than by open competition the percent-
age is 16.2/3 Further, unfilled reserved vacan-
cies are carried forward for a period of
three years.

Setting up of Recruitment Centre in Mormagao

4446. SHRI ERASMO DE SEQUEIRA :
Will the Ministerof SHIPPING AND rRANS-
PORT be pleased to state :

(m) whether Government have received
requests for setting up of a Seamen’s Recruit-
mont Center in Mormagao; and

(b) il so. Government's reaction thereon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Requ-
ests for the setting up of a Seamen*s Recruit-
l;o?tmmue in Mormagao weré recived
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(b) It was not found possible to open &
Recruitment Centre 1n Mormogao as it was
found on examination that sufficient number
of Secamen in various categories for all the
three departments of Deck, Engine and Saloon
would not be available at Mormegao, and
that the shipowners were of the view that
their recrmitment 1s more convenient from
Bombay. The position remains un.changsd,

Proposal 1o Bulld Civilian Enclave at Dabolim
Alrport

4447, SHRI ERASMO DE SEQUEIRA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether Government arc aware that
the present teiminal building at Dabolim
Asrport 18 inadequate and has become more
8o since the Boemng and shuttle service from
Cochin were introduced; and

(b) whether Government propose to build
a ctvilian enclave at Dabolim  Airport and if
50, when 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir, Plans to build a civil
enclave at Dabolim aerodrome during the
Fourth Plan period are under preparation,

Assistance to Flood-Affected Distric.s in Kerala

4448, SHRIMAT! BHARGAYI THAN-
KAPPAN : Will the Munister of FINANCE
be pleased to state :

(a) whether any amount has been sanc-
tioned or proposed to be sanctioned for
flood-affected districts in Kerala; and

(b) if so, the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH) : (a) and (b) , On the request of
the Government of Kerala, a Central team
18 being deputed to the State to make mn
assessment of the food sitvation and make
recommendations regarding expenditure o
be incurred on various relief measure for
purposes of Central asmsistance, The Siate
Government have already started the relief
operations, Central assistance for ‘uliefm
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sures will be provided in the light of the
progress of expenditure, subject to the reco+
mmendations of 1he Central team

Accumulation of Revision Petitions Under
Customs and Central Excisc Acts

4449, SHR1 BISWANARAYAN SHASTRI
Willthe Minster of FINANCE be plased
to state

(a) whether afler the retirement of the
Joint Secretary, in charge of revision app-
lications filed under the Customs and Central
Excise Acts no succestor has been appointed
so far

(b) 1f so, whether asa result of this revi-
sion petitions have accumulated in thousands
creating hardship to the importers and also
affecting the import trade ol the country
add

() if s0, the steps Government propose
to take to dispose of these ruvision peti-
tions and facilitate speed release of detained
commodities?

THE MINISTER O STATE IN THE
MINISTRY OF FINANCF (SHR1 K R
GANESH) (4) It has not beun possible o
far to fill the post of lomnt Secretary
(Revision Applicitions) but the Commissioner
(R A) has been asked to look after the
wotk of the Joint Secrctary 1n wldition to
his own

(b) and (¢) There has been some 1ncrease
in the pendency of 1evision applications on
account of the non-filing of the post of
Joint Secrctary All possible steps are, how-
ever, taken to soc that not only revision
applications but also appeals at the earlier
stage 1n respect of goods under detention
recetve priority attention and are disposed ot
expeditiously The post of Jownt Secretary
(Revision Applications) 1v expected to be
filled up very shortly Steps have also been
taken 1o upgrade the post of Commussione:
(Revision Apphcations) to that of Joint
Secretary When both these officers are n
position 1t 18 hoped toclear off the arrears
rapidly

JULY 9, 1971
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Exemption given t0 Teachers and Principals
of Higher Secondary Schools In Asdamans

4450 SHRI CHANDRIKA PRASAD
Will the Mimster of EDUCATION AND
SOCIAL WELFARE be plcased to state

(4) the number of teacher/Principals of
Mighei Secondary Schools in Andaman gran-
ted exemp 1on from minimum qualifications
by the Contral Boaid ol Swondary Educa-
tion New Dellu,

(b) the period of exemption 1n cach case
and th. reasons thercfor

(v) whethet some Whigible candidates were
ignored and unqualified candidates were
promoted to the post of Scmior Teacher, by
seeking exemption and 1f s) the reasons
therefor, and

(d) the direction 1t any proposed to be
given by the Government of India to the
Andaman Administration and the Central
Board of Sccondary Fducation ?

THE DEPUTY MINIS1LR IN THLC
MINISTRY OF EDUCATION AND SO-
CIAL WELFARL AND IN [HE DEPART-
MENT OF CULTURL (SHRI D P
YADAVA) (a) Four teacheis

(b) Thiee teachers were exemptud perman-
ently and one was vxempled trom 1 51968 to
30 4 1970, duc to difheulties 1n getting suitable
and experienced hands lowally at the time
when exemptions were souglt

(¢) No,sir Exemptions were sought only
wheie found necessary in public interest

. (d) No such proposal s unde: considera-
10n

Debts written off by Nationalised Banks

4451 SHRIN K SANGHI Wil the
Minister of FINANCE be pleased 1o state

(a) the total amount of bad debts written
off or proposed to be written off by national-
1sed banks 1n respect of the loans grantes
before and after nationalisation, and
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(b) the criteria for writing off the above
debts ?

THE MINISTER OF FINANCE (SHRI
YFSHWANTRAOQ CHAVAN) : (a)and (b).
A debt is considered bad when all possible
methods of recovery prove to be ineffective
and that portion of the debt not realisable
is actually written off cvery year. Adequate
provision for bad and doubtful debts is
made in consultation with the statutoiy au-
ditors before finalising the accounts of the
year and amounts written off arc adjusted
against the provision. Section 29 of the
Banking Regulation Act, 1949, which pres-
cribes the forms of halance sheet and profit
and loss account of commercial banks does
not provide for disclosure. imer alia, of
provisions made during an year for bud and
doubtful debts or of the bad debts actually
writtcn off against the provisions,

Banking Policy Regarding Lending

4452, SHRI N. K. SANGHI : Will the
Minister of FINANCE be pleased to state :

(a) whether the banking policy for lending
during the slack season, which 1s usually for-
mulated in the month of Apnl, could not
be decided till June (first week), 1971 and
that this has prevented commercial banks from
advancing loans;

(b) whether owing to the delay in making
the policy decision, large amounts have
accomulated in the banks; and

(c) if so, the reasons for the delay and
the amount of money that could not be
disbursed during the months of April and
May. 1971 ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CAAVAN): (a) Re-
serve Bank of India has been continuously
reviewing the credit posilion and directing
banks from time to time on matters of ban-
king policy. Wn recent years, credit require-
ments during busy and slack season have
tended to even out and the need for annou-
ncement of credit policy separately for the
slack and busy seasons specifically is substan-
tially reduced. Reserve Bank of India,
therefore, does not always consider it nece-
ssary to give directions to banks for specific
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periods but advises them on issues as and
when necessary,

As on June IR, 1971 the credit deposit
rauio of all hanks was 77.1%; which would
indicate that therc were no handicaps in
giving credit due to change of season,

(h) and (c). Do not arise.

Pakistar’s Complaint to International Civil
Aviation Organisation Rogarding Ban on over
Flights of their Aircraft over Indian Territory

4453, SHRT M. KALYANASUNDRAM :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the steps taken by Government to
counter the compleint made by Pakistan to
International Civil Awiation Organisation
regarding the ban on over-flights of Pakistan
aircraft over Indian territory; and

(b) whether Pakistan is observing the
ban ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government of India have, in the first
instance, filed preliminary objections with
the International Civil Aviation Organisation
on Pakistan’s Complaint.

(b) Yes, Sir,
Development of Tripuri Language of Tripura

4454, SHR1 DASARATHA DEB : Will the
Minister of FDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether there is any scheme to develop
Tripur: language of Tripura;

(b) if so, whether any fund was given to
Tripura for that purpose; and

(¢) the specific steps being taken o de-
velop Tripuri language ?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF EDUCATION AND SOCIAL WEL-

FARE AND IN THE DEPRTMENT OF
CULTURE (SHRI D. P, YADAVA). (8): The

- ———— S
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Ministry of Education and Social Welfare have
no such scheme at present:

{b) Dose not arise.
(c) A statement is attached.
Sratement

The Minisiry of Education and Social
Welfare have no scheme at present for the
development of Tripuri language, The Union
Territory of Tripura, however, have tsken
preliminary steps for the preparation of Pri-
mers, a dictionary and a grammar for the
Tripuri language. In this effort, The Union
Territory of Tripura are being actively heiped
by the Central Institute of Indian Languages,
Mysore. set up by the Ministry of Education,
The Union Territory of Tripura have so far
brought out the following publications in
Trlpuri in the Bengali script :

(1) Tripuri Primer, Parts I & II.

This is expecied to serve the purposc
of a textbook in Tripuri for Classes
1 and 11 atthe primary stage and also
as a book for use in Adult Literacy
Centres in Trible areas.

(2) English-Tripuri-Bengali Dictionary,
This will serve the purpose of giving
a vocabulary of the common words
of Tripuri with their Bengali and Eng-
lish equivalents. Such a dictionary
will be wseful in preparation of books
by experts.
(3) Tripuri Grammar.
This grammar was originally prepared
by a noted Tripuri scholar during the
days of the Maharajas and the Union
Territory have reprinted it,
(8) A Book of Translation in Tripwi.
This was also vriginally prepared by
the scholar mentioned above and the
Union Territory have reprinted it.
This book gives a series of sentences
on some common topics with the
Tripuri, Bengali and English versions
side by side. This book will be helpful
for the non-Tripuris in giving them a
working knowledge of the languags.

JULY 35,
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(5) (i) A Bock of Poems in Tripuvi,

These poems are based on the stories
of the Ramayana.

(il) A Book of Poems on some topics
of the Indian History.

(iii) A Book of Poemst on some Tri-
puri Folk Tales.

These books will be suitable for young
children as well as for neco-literates.

in addition, the Czntral Institute of Indian
Languages, Mysore, have prepared the
following :

1. A Scientific phonology.

2. A Short Scientific Grammar.

3. A Phonetic Reader.

4. A Short Bengali-Tripuri Word List.

5. A Volume on Tripuri Figk Tales,

Besides, the Institute has a programme
of bringing out primers for the Tripuri
language to be taught in primary schools in
Tripura, The Institute and the Union Terri-
tory of Tripura arc working in closc liaison.
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Commission for administration of scheduled
areas and scheduled tribes

4456. SHRI K. NARAYANA RAO:
Will the Mimister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether a Commission in terms of art-
icle 339 of the Constitution was ever app-
pinted by the Pressdent of India to report
on the admunistration of the Scheduled Areas
and the Scheduled Tribes;

(b) f so, the main recommendations there
of ;

(c) whether the union Government had
ever given any ‘executive’ directions to any
State within the meaning of Article 339 (2) for
drawing up and exccution of the schemes
essential for the benefit of the Scheduled
Tribes; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOC-
LAL WELFARE(SHRI K. 8. RAMASWAMY)
(s) Yes, Sir. A Commussion under Article
339 (1) was appionted in April, 1960 andits
report was received in October, 1961.

() The report was laid on the table of
the House in November, 1961,

() and (d). The welfare schemes are
drawn up in consultation with tke Statc
Government, The directions for implemen-
tation of the schemes are contained in the
plan documents and State Governments
proceed aocordingly. The Planning Commis-
sion and the oconcerned administrative
departments also review the progress of
schemes at the time of annual plan discussion
at which State representives are present,
There has, therefore, been no occasion to take
regourse to the provisions of Article 339 (2)
of the Constitution to issue any speciic
directives to the State Governments,
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Development of Bombay Konkan Goa Road
»s a National Highway

4458, SHRI SHANKARRAO SAVANT :
Will the Muuster of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether the Government of Maharash-
tra has requested the Central Government to
upgrade the Bombay-Kankan-Gga Road
(B. K. G. Road) as a National Highway;
and

(b) if s0, the reaction of Central Covern-
ment thereon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,

Sir. “

(b) The entire question of expanding the
present Nationsl Highway systom, including
the inclusion of the Bombay-Konkan-Goa
Road ia that system, is under considerstion.
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Steimer Service Between Bombay aod
Mangalore

4459, SHRI1 P, R. SHENOY : Will the
Minister of SHIPPING AND TRANSPORT
bé pléased to state :

(a) whether the absence of a steamship
between Bombay and Coastal Mysore, 18
causing great hardship to thousands of passen-
gers belonging to poor cl.us; and

(b) if so, whether Government propose
to start a steamer service between Bombay
and Mangalore ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING & TRANS-
PORT (SHRI RAJ BAHADUR) : (a) onc of
the reasons for the discontinuance in 1969
of the steamer service between Bombay and
Coastal Mysore operated by Scindia Steam
Navigation Co. was the gradual decline m
the movement of passengers. In 1961/62 and
1962/63 it was on an average 800/900 passen-
gers per single trip on a good voyage. How-
ever, by 1968/69 the number of passengers
per single trip did not exceed 600 which
meant utilisation of only 50% accommoda-
tion available on the ship. These facts would
indicate the service has not been availed of
adequately to make 1t commercially viable,

(b) There i no proposal to re-start such
a service since 1t would not be operationally
viable, in the absence of adequate and su-
stained passenger/cargo traffic.

Amotmt Allotted for Development of Tourism
in Kerala

4460. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

{a) the total aflotment for the State of

Kerala for togrist development in the State
during the Fourth Plan period;

(b) the new centres selected and amount
Wint on them; and

W) the criteria for finuncial allotment ?

JULY 9, 191
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) . The outlay on Kovalam Beach
Resort in the Central Sector is Rs. 221.58
lakhs in the Fourth Plan. It is also proposed
to construct a youth hostel at Trivandrum
at an estimated cost of Rs,. 2.50 lakhs and
to augment accommodation and transport
facihties at the Periyar Wild Life Sanctuary
for which funds will be allocated on receipt
of estimates.

(¢) The criteria for financial allocation
are based on factors such as actual or
potential tourist attraction of a place, its
accessibility, travel trends and patterns,
etc,

National Monuments in Tamil Nadn

4461, SHRI R P, ULAGANAMBI: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the names of places taken over as
National monuments 1n Tamil Nadu; and

(b) the steps taken so far to locate and
preserve the monuments and land-marks of
historic importance in that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOC-
TAL WELFARE AND IN THE DEPARTME-
NT OF CULTURE (SHRI D P. YADAVA):
(a) A list of the 387 protected national monu-
ments in Tamil Nadu will be laid on the
Table of the House in due course.

(b) The Archasological Survey of India s
alive to the requirements of the national
monuments 1m Tamil Nadu. The protected
morumments are preserved by way of specisl
and snnual repairs and on a priority basis
to the extent funds are available. The watch
and ward staff s also provided as far as
pomsible.

An intemsive survey .of antiquities for
locating cultural remuins has been usider-
taken by the Survoy im the' Districts of
Madurai, S€léin and Colmbatore,
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Specia] Tralsing to Harijan Boys at Ship
Bollding Yard, Vieakhapatnam

4462, SHRI B. 8, MURTHY : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the reply
given to Starred Question No, 3226 on the
17th Marchs 1970 regarding special training
to Harjan boys at Ship Building Yard,
Visakhapatnam and state :

(a) the number of Harijan boys from
Kerala or other states undergoing special
training at the Ship-Building Yard, Visakhae
patnam;

(b) the facilities provided for them to
undergo the training; and

(c) the job potential available for such
trainecs?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY):
(a) to(c). The information is being collected
from the State Governments and will be
laid on the Table of Lok-Sabha as soon as
evailable,

Tribal Institutions
4463, SHRI B. S. MURTHY : Will the
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WELFARE be plepsed to state :

(a) the sumber of Tribal Institutions
established in the country and the projects
undertaken during the Fourth Five Year
Plan; and

(b) the part thesc Institutions play in
preserving the tribal culture and the improve-
ment of tribal dialects?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(&) A list of Tribal Research Institutes esta-
blished under the Central Sector for the
welfare of Backward Classes is given in state-
ment. The Government of Uttar Pradesh
and Kerala have also a scheme of research
and training in tribal problems, The infor-
mation regarding the projects undertaken by
thiese Institutes during the Fourth Five Year
Plan is being collected and will be laid on
the table of the House.

(b) These institutes carry out research
into the culture and customs of Scheduled
Tribes and bring out publications, besides
evaluating the welfare schemes, Somie of them
have also published primers and other books
in tribal languages.

Minister of EDUCATION AND SOCIAL
Statement

8.No. Name of State Name of the Institute and address

1.  Andhra Pradesh Tribal Cultural Research and Training Institute, Hydersbad

2.  Assam Tribal Research Institute, Mawlai, Shillong

3. Bibar Tribal Welfare Research Institute, Morabadi Road,
Ranchi

4, Guarat Tribal Research and Training Centre, Gujarat Vidyapith,
Ahmedabad

3 Korals Tribal Research and Training Centre, Manantody,

{ Canmanore District ).

8. Oriua
9. Rajasthan
10,  West HBengal

Tribal Rescarch and Development Institutes Bhopal
Teibal Research Institute, Poona

Tribal Research Bureau, .
yibsl Research Institute and Training Contre, Udaipoy
Cultural Research Institute, Calcutta

Rhubneswar
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Opening of New Tribal Development Blocks

4464. SHRI K. PRADHANI : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

() whether Government do not propose
to open new Tribal Development Blocks
during the Fourth Plan period; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) No new Tribal Development Blocks are
envisaged in the 4tn Plan.

{b) It was decided that the available
resources during the Fourth Five Year Plan
should be utilised in the cxisting Tribal
Development Blocks by extending the total
life from 10 years to 15 years by incorporat-
ing & new stage 11l with an additional allot-
ment of Rs. 10 lakhs per block. In view of
the creation of stage 111 of Tribal Develop-
ment Blocks, no new Tribal Development
Blocks would be opened dunng the 4th
Plan,

Literacy among Backward Tribes in Orissa

4465, SHRI K. PRADHANI : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the percentage of literacy among the
most backward tribes like Banda. Koya,
Larjia Soura and Kutiya Kondh in Orissa;
amd

(b) the steps taken to improve literacy
among them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI X.S. RAMASWAMY) :
(a) The percentage of literacy is given
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’ Percentage of

Name of the Tribe lit according
to 1961 Census

Bondo Poraja 2.14
Koya 0.82
Saora, Savar, Saura or Sahara 7.79
Khond, Kond or Kandha in-
cluding Nanguli Kandha and
Sitha Kandha 7.14

(b) Various steps have been taken for
their educational advancement by the Educa-
tion and Tribal & Rural Welfare Depart-
ments of the State Government, These
measures include opening of primary, middle
and high schools, distribution of free reading
and writing material and garments, midday
meals and award of pre-matric scholarships.
A special scheme to provide education upto
Class 1I has been undertaken by the Tribal
& Rural Welfare Department by opening
Chatsalis in tribal villages having 40 to 50
families where opening of primary schools
is not feasible according to the standard
prescribed by the Education Depariment.

Progress of Oil Jetty at Madras Port

4466, SHRI BIRENDER SINGH RAO:
SHRI JYOTIRMOY BOSU :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(s) whether the work on oil jetty at
Madras Port is far behind the schedule and
if so, the reasons thereof;

(t) whether the work on this jelty was
originally estimated to cost rupees 4,75 crores
and it has already taken rupees 20 crores
even though only B85 percent of work on its
first stage is completed; and

(c) whether according to the reviced esti-
mates, the project will be completed by 1974
at a cost of rupees 30 crores and if so, the
reasons therefor ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) The
reference presumably is to the oil dock. Qf
which the oil jetty forms a part. The origi-
nsl date of completion of the oil dock was
October 1968.

There has been delay in the completion
of the work due to difficulties encountered
in the construction of the breakwater duning
{ts exeoution. The scheme of construction of
the breakwater had to be reviewed and
modified, Itis progressing satisfactorily and
most of the work of constructing the brea-
kwater is completed. Work on the oil jetty
ig in progress and is expected to be comple-
ted in early 1972,

(b) The original cstimated cost of the oil
dockin 1965 was Rs. 4.55 crores, which
was revised to Rs, 9.06 crores in January
1969 consequent mainly on the need to cater
to 42' draft oil tankersinstead of 39" draft
tankers contemplated earhier,

The present estimated cost of the project
is Rs. 23,20 crores. The increase in the cost
of the project 1s due to the following reas-
ons \—

(1) Certain additional works which were
considered essential wiz, northern
bund to proteéct the reclamation, di-
version ef flow of storm water drains,
flood lighting of jetty pump house and
its foundations for fire-fighting
purposes.

(2) Strengthening of breakwaters includ-
ing filling up of gaps, (the increase
being on account of increases in quan-
tity of steel, cost of fabrication and
launching of caissons, toe and heel
protection and armour protection),
decision to use rubble mound for the
final length of 460 fest of the castern
breakwater, increase in cost of dredg-
ing, strengthening of reclamation wall,
change in design and extra length of
oil jetty, increase in cost of laying
pipelines and pipeline trestle and in
cost of plant and cquipmoent and
cantingencies,
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(3) Some caissons having been damaged
or sunk or which could not be used,
certain materials not being found
useful and taking pipeline from an

oil company on lease which could
not be used.

(c) The oil jetty is expected to be comp-
leted in early 1962 while the completion of
the remaining portion of the eastern brea-
kwater is expected by September 1972. Thus
the first phase of the project covered by
the estimated cost of Rs. 23.20 crores is ex-
pected to be completed in 1972.

The question of deepening the oil dock
to receive 49 draft vessels is under considera-~
tion with reference to the needs of shipping.
The question of constructing an outer arm
of breakwater will be considered after study-
ing the working conditions in the oil dock.
These two items are not part of the project
costing Rs. 23,20 crores.

Recommendation of the Bhagavantham
Committee

4467. SHRI S. K. SARKAR : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Bhagavantham Committee
have recommended that (1) Seismology (ii) Ge-
omagnetism and (iii) Astorphysics should be
separated from the India Meteorological

nt and scparate Institutes formed
to promote research;

(b) if so, whether those have been separa-
ted and separate Institules formed; and

(¢} if not, the reasons therefor and when
the Institutes are likely to be formed ?

THE MINISTER OF TOURISM & CI-
VIL AVIATION (DR. KARAN SINGH) :
(a) to (c). The Commitiee on Organisation
of Scientific Research had, in theit report on
the India Meteorological Department and the
units ynder it, recommended that the follow-
ing units in the Department engaged in
research work should be separated from the

Department and constituted into autonomons
institutes :—
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(i) Thz Institute of Tropical Msteorolo-
gy, Poona;

(li ) The Astrophysical Observatory, Ko-
daikanal;

(iii) The Colaba & Alibag Observatories,
Bombay; and

(iv) The Seismological Division,

The recommendation in regard to the
first three units has been implemented with
effect from the 1st April, 1971, The question
of constituting the research activities of the
Seismology Division 1nto an autonomous
institute will be reviewed after the current
study undertaken by the Planning Commis-
sion to draw up an integrated plan of work
in the field of Seismology is completed.

Improvement of Girna Bridge Near Malegaon
District Nasik (Maharashtra)

4468. SHRI Z. M. KAHANDOLRE : Wil
the Mimster of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are aware of the
serious truck accident on the Girna bridge
near Malegaon (District Nasik) on the 22nd
May, 1971 in which more than 40 people
died;

(b) if so, the steps taken for improvement
of the Bridge which 1s very narrow and with-
out any safety; and

(c) whether Government of India propose
to give any aid to the Maharashtra Govern-
ment for this project and if so, how much ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Yes,
Sir,

(b) It isnot a fact that the bridge is
very narrow and without soy safety. Itis
an arch bridge naving 26 spans of 30 fi.
each, with & 22 ft. wide roadway aod is safe
for taking all heavy commercial vehicular
traffic and is in good condition. It is adequate
fot present day two way traffic. It is also
provided with pipe railings on either side of
it, In view of this, the question of improve-
ment of the existing bridge does not arise.
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() In view of (b) above, fho guestion
of the Government of India giving any atd
for improving the existing bridge does mot
arisc. However, to relieve congestion of
Malegaon town a byepass is proposed on
which a new bridge will also be provided.

12.02 hrs.
RE: CALLING ATTENTION

SHRI1 S.M. BANERJEE (Kanpur): May I
make one submission before you take up the
next item? This 1s in regard to the US arms
supply to Pakistan and President Nixon's
statement thereon. You have said that we
can debate upon this while discussing the
Demands for Grants relating to the Defence
Ministry. But I would like 10 Submit that
we shall not b: able to get any reply from
ths Defence Minister on this, because this con-
cerns the External Affaiis Munistry, .,

SHRI P. K. DEO : (Kalahandi) Itis a
matter of serious concern to the entire

MR.SPEAKER: I would like to tell the
hon . Member that if Members want a debate,
they shculd not come underrule 377. There
are other procedures for it,

SHRI ATAL BIHARI YAJPAYEE (Gwa-
lior) : It can come in the form of a calling

attention notice. It can be allowed in that
form.

MR. SPEAKER; Thre is no calling-atten-
tion—notice before me just now.

SHRI ATAL BIHARI VAJPAYEE: We
have given notice of it.

SHRI P.K.DEO: We had also given
notice of it but it has been disalliowed.

SHRI 8. M. BANERJEE : Kindly hear
me for balf a2 minute. Itad sent in a
calling-attentionsnotice, and 1 had also
written to you, This dtatement had been
made yestorday by no less 8 pénjon that the
President of USA, President Nixon. The
Teport is to the effect that Presiflent Nixon
vofuses to stop the armi supply and milions
worth of arms are still in the pipélice, That is
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what he has said. Naturally, thinisa very
seciousmatier. Thoe Defonce Minister can-
mot anywer this question, because it concerns
the Prime Minister or the Extornal Affairs
Minister. So, 1 was requesting that we
should also express oumselves. This country
hasa vocal Parliament. and we should
express ourselves about the unfriendly act
of the USA. Either you may kindly allow the
callin g-attention-notice, or you may ask
the hon. Minister to make a statéement to-
dny, b=cause tomorrow is Saturday and the
day after that is Sunday, and therefore, it is
necessary that we must make our opinion
known to the world today. I am sure all
Members of the House will join me in con-

demning this unfriendly act of the US impe-
rialists.

MR. SPEAKER : Shri S. M. Banerjee
sent me something under rule 377. | did
not agree to it, So for as the calling-
attention is concerned, it is already fixed up
and we shall see it next week,

SHRI §. M. BANERJEE : I had also
given notice for a two hours’ discussion
today wunder rule 193,

Mr. SPEAKER : It did not come to me
in time.

SHRI S.M. BANERJEE :
gt ten O'clock itself.

Wt wew fagr@ wwdd o owsow

wEw, Tg A woer § fr e v
W WA we faar €.

weoqw e ;oY «ff amr §
For today it is already fixed....

ot wew fagrd avwddlt : A ke
2 fo oo e ofreTe w7 & W v &
Wt w7 worvmr W g AT AT wewr Ao
T W wg A

MR. SPEAKER :]think the matteris
Quite insportant,

When I say that I am going to consider
i¥4ar next week, thiat ahould be.all right, The
Adu- Momber should ot get me ‘comniltted,

T had sent it
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because there are many other calling-atten-
tion-notices by other Members and they
will ask me why thelr calling-attention-
notices are not being admitted. The hon.
Member should follow the hint givea somae-
times.

SHRI P, K. DEOQ : Whenever there is an
important dialogue on any matter between
Government here and a foreign dignitary.
there is always & swo moru statement
forthcoming from government side in this
House: There has been such a dialogue
between the Prime Minister and Mr.Kissinger.
But Government have not so far come for-
ward with a statement. 'We understand from
newspaper reports that $35 million worth of
arms are going to be supplied to Pakistan
bythe USA to annihilate the people of
Bangla Desh.

MR. SPEAKER : He is speaking without
my permission. Sometimeshe is very
stubborn.

THE MINISTER OF PARLIAMENTRY
AFFAIRS, AND SHIPING & TRANSPORT
(SR1 RAJ BAHADUR) : It was said here that

the Education Minister isin town. I have
made enquiries. The Education Minister is
not yet in town. He will be comingto
night at 8 O' clock. This is just to put the rec-
ord straight.

SHRI 8. M. BANERIJEE :
appear befor us at 9 P. M.

Let him

12, 06 bry.
PAPERS LAID ONTHE TABLE.

ANNUAL REPORT ETC. OF NRDCIL

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE ANDIN THE DEPARTMENT
OF CULTURE (SHRI D.P, YADAVA): On
bohalf of Ghri Siddhartha Shankar Ray, 1 beg
to Jay on the Table & copy of Annual report
(Bindiand English versonr) of the Natieakl
Resparch Dovelopment Corporation of India,
New Delhi, for the year 1969—70 along
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with the Audited Accounts and the commeats
of the Controller and Auditor General there-
on under sub-section (1) of section 619 A of
the Companies Act, 1956, [Placed in Library
See No. LT—629/71)

INDUSTRIAL FINANCE ~ CORPORATION
AMENDMENT REGULATIONS AND NoTi-
FICATIONS UNDFR CUSTOMS ACT

CENTRAL EXCISE AND SALT ACT.

THE MINISTER OF STATE IN MINIS-
TRY OF FINANCE (SHRI K.R. GANESH):
I veg to lay on the Table—

(1) A copy of theindustrial Finance Cor-
poration (Issue and Management of Bonds)
Amendment Regulations, 1971 (Hindi and
English versions) published in Notification
No. 2/71 in Gazette of India dated the 5th
June, 1971, under subssection (3) of section
43 of the Industrial Finance Corporation
Act, 1948, [Placzd in Library. See No. LT—
630/71)

(2) A copy cach of the following Notr
fuations (Hindi and English versions) under
section 159 of the Customs Act, 1962 !—

(i) G. 8. R. 961 published in Gazette of
India dated the 19th June, 1971 to-
gether with an explanatory memo-
dum.

(i) G.S. R. 964 publihsed in Gazeett
of India dated the 22nd June 1971
together with an explanatory memo-
randum.

(iti) G. 5. R. 977 published in Gazette
of India dated the 26th June, 1971.

torether with un explanatory memo-
randum
(iv) G. S.R 978 published in Gazette
of India dated the 26th June, 1971
together with an explanatory memo-
randum,
|Placed in Library, See No. LT—631/71)

(3) Acopy eazh of the following Notifica-
tions (Hindi and English versions) under sec-
tion 159 of the Customis Act, 1962 and sec-
mﬁ? of the Central HExcise and Salt Act,
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(i) The Customs and Central Excise
Duties Export Drawback (General) Twenty«
seventh Amondment Rules, 1971, published
in Notification No. G. S. R. 911 ia Gazstie
of India dated the 5th June, 1971,

(i) The Customs and Ceatral Excise
Duties Export Drawback (General) Twenty-
eighth Amendment Rules, 1971, published in
Notification No. G.S. R. 912 in Gazette of
India dated the 5th June, 1971.

(iil) The Customs and Central Excise
Duties Export Drawback (General) Twenty-
ninth Amendment Rules, 1971, published in
Notification No. G. S. R. 913 in Gazette
of India dated the 5th Jume, 1971,

(lv) The Customs and Central Excise Duties
Export Drawback (General) Thirtieth Amend-
ment Rules, 1971, published in Notification
No. G.S.R, 914 in Gazette of India dated the
5th June, 1971,

(v) The Customs and Central Excise
Duties Export Drawback (Gneral) Thirty-
first Amendment Rules, 1971, published in
Notification No. G. S. R. 915 in Gazette
of India dated the S5th June, 1971.

(vi) The Customs and Central Excise
Duties Export Drawback (General) Thirty-
second Amendment Rules, 1971 published in
Notification No. G. S. R. 916 in Gazette
of India dated the Sth June, 1971.

(vii) The Customs of Central Excise
Duties Export Drawback (General) Thirty-
third Amendment Rules, 1971, published
in Notification'No. G. 8. R. 917, in Gazette
of India dated the Sth June, 1971 [Placed in
Library. See No. LT—632{T1)

ANNUAL REPORT OF SCHOOL OF
PLANNING AND ARCHITECTURE AND
A STATEMENT RELATING THERETO

THE DEPUTY MINISTER IN THE MINJ-
STRY OF EDUCATION AND BSOCIAL
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WELFARE AND IN THE DBPARTMENT
OF CULTURE (SHRI D. P. YADAVA) : §
beg to lay on the Table—

(1) A copy of the Annudl Report of the
School of Pianning and Architecture, New
Delhi, for the year 1969-70. [Placed
in Library See No.LT—633(71)

2) A statement(Hindi and English versions)
explaining the reasons asto why the Hindi
version of the above repotl could not be laid
on the Table simultaneousty. [Placed in
Library see No. LT—634)71)

ASSENT TO BILLS

SECRETARY : Sir, 1 lay on the Table
coptes, duly authenticated by the Secretary
of Rajya Sabha. of the following three Bills
passcd by the Houses of Parlament dunng
the current session and assented to sincea
report was last made to the House on the
2nd July, 1971 ;—

(1) The General Insurance (Emergency
Provisions) Bill, 1971,

(2) The Gold (Coatrol) Amendment Bill,
1971,

(3) The Maintenance of Tnternal Security
Bill, 1971.

12, 07 brs.

INTERNATIONAL AIRPORTS
AUTHORITY BILL*

THE MINISTER DF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
I'beg to move for leave 1o {atroduce a Bill to
provide for the Constitution of an aythority
fot the managenient of certaiy merodromes
whereat interndtions? air transport services
are apetated or are intended ip be aparated
and for mattors connecigq thanewith,

Bills Introduived  ASADHA 18, 3 rants
: 1893 (SaKA) mm%zﬁ 3

M2

MR, SPEAKER : The question is;

“That Jeavs be granted to introduce a Rill
to provide for the constitation of an
authority for the mansgment of ocerain
serodromes where at international air
transport services are operated oOr Aare
intended to he operoted and ‘for maters
connected therewith.”

The motion was adopted.

iDR. KARAN SINGH : I imtroduce the
Bill,

CENTRAL BOARD OF DIRECT
TAXES ( VALIDATION OF
PROCEEDINGS ) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
OANESH) : On bohaif of S4ri Y. B, Chawan,
1 beg to mowe for Jeave 1o introdnos 2
Bill o provide for validatfon of cortain
procecdings in relation to direct taxes amd
for mmtters connected thepewith,

MR, SPEAKER : Tho question is:
*“That leave be granted to introduce a Bilt
o provide for walidation of certain
proceedings in relation 1o direct taxes
and for matters connected threwith.”

The morion was adopred.

TR, R. GANESH: [ introduce} the

——

12. 08 hrs.

DEMANDS FOR GRANTS,
1971-72—contd.

Mpastey OF DeFENCE-——contd .

MR, SPEAKER: Wg continue with furiher
discussion and yvoting on the Demapds for

~ Published in Qazdite uf Indls'
t tatroduced with the recominendition

,Part 11, section 2, dated 9, 7. 71,

the President,
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[Mr. Speaker ]
Grants under the control of the Ministry of
Defence together with the cut motions moved.

How long will the Minister take to reply?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): I will take an hour.

MR .SPEAKTER ; The Minister will reply
on Monday.

SHRT N. SREEKANTAN NAIR: Who
was on his legs last time may now continue
his speech.

SHRIN.SREEKANTN NAIR (Quilon) :
Yesterday 1 was dealing with the pay scales.
while the servent sepoy gets about Rs.47 per
month and the soldier sepoy gets about Rs. 60
per month as pay, the General gets Rs. 4,000
a month, which with allowances comes to
Rs, 6,000 plus enatertainment allowance.
A combatant jawan is permited only 10 years
in colour and § yearsin reserve; the General
can serve 30 years and if necessary go upto the
60th year. Therefore, itis hard and unfair
that we should ask the jawan to retire in his
prime of lifes in the early thirties and allow
the Generals bloated with rich leaving and
cocktails to serve even after they becomes
imbecile,

12.09 brs.
[MRr. DEepuTY SPFAKFR in the Chair)

Now I come to the Sainik Schools which
are 18in number. May of the emplo
of thease schools get only salary of Rs. soy::
month whichan annual increment of Re. 1,
they do not have free rations and haveto
work 13-14 hours a day. During vacation
time, when they are supposed to take rest
they required to do maintenance work and
the Principals pocket the amount allotted
for such jtems.

There was a case which I pointed out to the
Minister of a sweeper being dismissed by the
principal of the Sainik School at Trivendrum
because he rnf_hud to go showlder deep into
the night soil accumulation in the septic
tank.The hon. Minister also wrote to me that
he would look into the question and see that
the lower sections of the employees are treated
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better. May I request him to do something
for this section of employees because they
do not come within the purview of the pay
commission?

Another vital point that affects to efficiency
of our armed forces is the qualily of the food
and other supplies for the armed forces, Many
of the officers in-charge of the supply wing are
in league with corrupt contractors and the qua-
lity of the suppliesha gone down. Very poor
quality of food is supplied to our armed forces.
Itis true evenin the case of armaments and
medical supplies, I hope the Director-Genaral
of inspection will give some attention to these
aspects of the question.

Then I come to the discrimination shown
by the Ministry towards the State of Kerala,
Of the eight public sector undertakings under
the Department of Defence Production with
investment of Rs. 155 crores not one is loca-
ted in Kerala, Out of the scrorers of ammuni-
tion factories, armament factories and ordna-
nce factories, not oneis set up in Kerala.

The unemployment-ridden Siate of Kerala
does not have even a Recruiting office.
Qur educated young men and women have
to go to the Capitals of other States to get
recruited. In spite of the rampant corruption
in the Recruiting offices, or perhaps because of
it, some of our youths get recruited, but the
recruites from Kerala alone have to undergo
double verificaton. Even after entering the
services, this discriminstion dogs our steps.

The retired milatary personnel from the over
populated State of Kerala alone are denide
lands and facilities of rehabilitation in
NEFA and other border areas

The Defence Ministry had not only denied
the people of Kerala their rightful
share in the defence of the country
and in the defence production of
the country, but they have added ingult to
injury by the thrusting upon the beautiful
harbour of Coching in Explosive Dogk
which was reacted by all the major poris in
Indiastherby endangering the safety of the
refinery and the city of Cochin,

Thus, the Defence Ministry, which dught
to have contributed most to the national
integration of the various States and their
people in India, have unfortunately discrimi-
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pate against the people of Kerala in the most
disgraceful manner. If this discrimination
is not stopped atleast now, India may go the
Pdkistani way. Lot Bangla Desh be an eye
opener to our parochialists and Hindi
fanatics.

SHRID. N. TIWARY (Gopalganj) : Last
evening, while speaking on the Defence Bud-
z¢t, one of the hon. Members said that the
Report of the Ministry hides more and reveals
Ipss. 1tought he was discussing the Ministry
of agriculture of Irrigation and power which
puis on the table everything. He should
know that defence end foreign affairs are mat-
ters in which there is an element of secrecy,
and if he put allthese facts on the table, we
mnay be harmed.

SHRI N. SREEKANTAN NAIR : The
Americans know everything.

SHRI D. N. TIWARY: This is not
America. In the Chinese war, for example,
anything which happened or was said in
our Parliament reached China before it
reached our countrymen, we must take that
imo aceount.

BHRI BRIJ RAJ SINGH—KOTAH
(Jhdawar) : Then, why put the Defence
Denands before the House? Don’t put them
al all,

SHRI D. N, TIWARI: [ have seen both
last year's and this year's Reports. This
year's Report is an iumprovement on the
lat year's Report.

There is nothing about it. Still it requ-
Iré some more improvemcnts,

1On page 4 the report says,...

‘The indigenous content of this tankis
beirg steadily increased during successive
phses of production,”

_Mw.tln the percentage of increase? If
thishad been given to us, that would have
bear more benificial.

rdonethmwmm.rk is Sor 10 or
20 ¢ 80 por cent. The report should contain
somp facts. If you arc going Lo tell us some-
thiny, tell us what improvement has been
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made, aod how far wehave gooe. If not,
there is no use of saying that some imp-
rovement has been made.

About the I, A F. accidents a clear picture
should have been given. If these were air
accidents, how many accidents took placed
and whether some of our officers were killed,
and what loss we suffered. ... we should be
told about these things in some detail.

About the use of Hind{, nothing has been
said. It has becn said that certain steps
are being taken. What have you done and
how far have you succeeded 7 It is not
given in the report. I think an attempt
should be made to make the report more
meaningful and to improve upen the present
style.

The defence of :he country is organised
keeping 1n  view the potential enemi¢s. The
potential enemies are generally round about
our country, We have to be watchful of what
they are doing. If their prepratoins are of
a higher order, we should be prepared accord-
ingly otherwise we will be left in the lurch
and ultimately we shall suffer. The report
itself says on page 6:

““The extent of the defence effort must, of
necessity, be enfluenced by the type and
nature of threats faced by the country.
The level of the defence expenditure
regulated by the national will 10 be conti-
nuously prepared to face these threats."

With this background we have to examine
what we have done and se¢ what prepara-
tion we have made to prevent enemy
threats. We know that our country is conti-
nuously under threat by Pakistan and China.
To be reliastic we must correctly assess the

of these two countries and
plan our defence accordingly., Our defe~
nce arrangements must be commensurate
with the danger posed by these threats from
Pakistan our enemy No. 1. It will be more
correct to say that they are the only enemy
and China is our second enemy. China wants
to extend its hegemony in countries near
China ot India.It finds us an impediment in
its way and therefore she tries to  dishonouny
or distroy us so that there may not be any
hindrance for her. About China’s prepsred-
ness, the report says on page 1:
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*‘China conducted her 1lth nuclear titee arc there. They should be looked into. 1

test over Lop Norin Sinkiang on the 14th
October, 1970, The explosion was approx-
mately 3 megaton yield. China has
been laying considerable emphasis on the
production of ballistic miysiles with
nuclear warheads, According to an
eastimate China is capable of producing
about 40 nuclear bombs every year of
20 kilo-ton capacity.....

China has already developed medium
range ballistic missiles (range upto
3200 Km) though these may not have
bsen operationally deployed yet, These
missiles are capaable of reaching targets
in India from the launching bases in Tibet.

Wil hiv: you don: to prevent this? Have
we done anything? We have to talk this
matter into consideration. We express only
& plous wish. We say that India 18 trying
to work for the total elimination of nuclear
weapons from the armouries of the world
and to sec that nuclear energy is utilised
oaly for peaceful purposes.

Sir, by simply wishing we cannot pre-
vent China from employwing its weapon
against India, We know that 1n the last war
Japanwas not defeated, What humbled Japan
were tho two bombs by which thousands of
citizens were killed and Japan was humbled. So,
wemust have a rethinking about the atom
bomb and about nuclear arrangements 1n
this country. Nothing should be taboo for
the defence of the country. If we have to
prepare, perforce—tFongh we do not want it
and if we have to defend our country,
that should be the only base for defen-
ding the country, We must be preparcd
to use muclear power in the defence of the
couatry. I think the circumstances demand
that wre & re-thinking about the use of
suclear power should be done,

Now, I want tosay afew words about
military planning and management. In 1966-
67, and 196768, and 1968-69, | had
a chunce to visit the wundertakings under
the Defence Ministry, and I found that
much remained to be improved. They had
less of production and the capecity was
not fully utilised. Machines were laying idte,
The report of the public undertakings Commi.

donot remember everything therein but they
should be looked into and what improve-
ment is possible should be undertaken,

Onething more. I found the inventory is
very high. it was dispropotionate io the
needs of the factories. Some articles were there
wiuch might be used for 10 1o 12 yean,
but by that time they may become obsolet:
and may deteriorate in quality. So, i»
these public undertakings of the Defencs
Mimstry, tn which production is going on,
we have to see that they are run on the
samc basis on which commercial under
takings are run.

Tt has also been said in the report:

‘“The management of inventory is an area
which is claiming increasing attention
consequent upon the substantial enhance
ment in the material inputs into the
Defence Services. The basic aim of mats-
rial management is the same whether
business or in Defence, nainely to en-
sure awvilabiltiy of optimum requirements
of equipment and material at the minmum
cost and at the right nme.

What 15 mimimum cost. If inventories are
very high, and the article: cannot beczon-
sumed in a year or two than you are imurr-
ing losses; your capital is blocked; your
parts deteriorate or become obsolete. So,
you have to look into these things whie
you are going tolook into the production
side

There are twn departments; the deferce
production and defence supplies. T do wt
separate think there is any need for havig
departments like this. The two nay
very well be amalgamated and the st
lessened, 1 say this because I found hat
most of the things in the supply departsent
are ocovered by the defence producion
department.
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Page 17 of report says, value of stores
declared to DGS &D is Rs, 104,33 crores
and walue of stores disposed of is Rs. 77
crores, What about the rest? It is not clear
whether they have been thrown away or
re-utilised. It should have been made clear
whether the remaining stores amount.
ing to Rs. 30crores have been thrown away
or re-utilised or what has happened to
them,

Coming to that language policy of the def-
ence department, page 31 of the report says
that ascheme for teaching Hindi to service
officers and personnel is being examind at the
inter services level. After 23 years,itis only
being examined. You can very well imagine
what place is given to our official language.

st it w4 gave fglr
FETwg g

SHRI D.N, TIWARY: Then it is said:
All units/fo,m1tions in the Air Force
have been advised to implement the pro-
visions of the official Language (Amend-
ment) Act, 1965 as amended. Notices
and sign-boards in the Air Force esta-
blishment are now being displayed in
Hindi and English.”

Only notices are being displayed in Hindi, not
other things, If something more has been
done, it should have been mentioned in the
report so that members may know. Other-
wise, everything seems vague and il seems no
serious attempt is being made to implement
the Official Language(Amendment) Act, 1965.
In future reports, more explicit information
should be given, so that members may give
their comments.

. I would like to say a few words about
Bangladesh. Opposition members are angry
with the Government and the ruling party,
bocause we are not giving recognition to
Bangladesh, immidiately, Some members of
our party also are eager that immediate re-
cognition should b: given to Bangiadesh,
But T was thinking what more help we can
#iveto Bangladesh by simply recognising it,
which be are not givihg at present? Let us
be pratical, If what we are doing today is not
sufficient, more can be suggested tp be done.

ASADHA 18, 1893 (SARA)
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But I do not think only recognition wil] be
of much help; India will be the only country
in the whole world to give recognition, We
have found no indication of any other coun-
try taking in that way,

SHRI SAMAR GUHA (Contai): Even if
you do not want to give recognition, there
are other countries in world who want to do
it, and I do not creat trouble for them. Do
not spoil their case. I had a talk with the
Foreign Minister of Bangladesh and he
strongly rusents this attitude.

SHRI D. N. TIWARY: You should not
try lo suppress my view like this.

MR. DEPUTY-SPEAKER : The question
of recognition is the responsibility of the
Foriegn Ministry, not of the Defence Minis-
try.

SHRI D. N. TIWARY : But so much
has been said about this and without refu-
ting them, Ido not think the position will be
clear.

Yesterday also many of the speeches per-
tained only to Bangladesh and nothing else,
So, I have to clarify the position.

MR. DEPUTY-SPEAKER: From
Military poirt of view,

the

SHRI D. N. TIWARY : Yes. We have to
be practical on this question. Wecan give
Bangladesh all the nid that they need without
recognising them. No other country has regog-
nised Bangladesh. Some of our friends were
saying that if wedo that some countries may
follow us. But I have not found any indication
of that. On the other hand, this will give
Pakigtan an opportunity to proclaim to the
whole world that India is at the root of
the whole trouble.

SHRI SAMAR GUHA : Childish logic;
Puerile logic,

SHRI D, N. TIWARY : My logic
may be childish. If he is brave let him....
(interruptions)
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MR DEPUIYSPEAKER This question
has no relevance to the discussion on the
Demands of this Mimstry

SHRI D N [FIWARY  The guustion
of delence will come after recogmition
1n case we recognisc them, thun 1t becomes
our duty to protect them fiom everv unslau-
ght from outside Once 1t bucomes an 1ndepen=
dent country with which we have friendly
relations, 1f that country 1s on war with
acountry,then it involes us also 1n war So,
we have to consider ul aspects before giving
1ccognition  Government a1¢ not averse to
1ecognining Bangladesh They do not siy
that they will not recognise it Theyare only
waiting for the proper time and opportunity

When the proper comus they will dot
After all we arc not 1n possession of all those
facts which are in the possession of govern-
ment So only the government know the pro-
par tume when to do 1t Government are also
not shrking there responsiblity They are
sympathetic to the cause of Bangladesh and
they are waiting for the nght time Let us
not hustle them to do a thing which may not
be correct strategically During the Chinese
conflict we faillcd for want strategy about
timeand plice in fighting 5o many books
have been wrtien about our poor strategy
in that conflict Therfore stratvgy 1s of
the utmost importance and we should leave 1t
the dufence depaitment  Similarly the ques-
tion of rccogmtion should beleft to the
goveinment Let us nol hustle themto do a
tlung at an mopportune fime S0 1 would beg
of my hon ficnds to leave the matter o
the government Let them by all means ex-
press there opinion but let the whole matter
be left to the government so that they may
take a suitable decision at the proper ume

SHRIH M PATEL (Dhandhuka) The
115t speaker referred to Bangladesh 1t was
not my intention to begin with that subject
but 1 feel teat 1t is desirable that 1 should do
s0 There 15, 1t seems to me, |t is not gene-
rilly—realised an undeclared war between
Pukistun and India which Pakistan 15 winning

Pakistan 13 scnding fo US an  anormous
burden—six million retugees who have
to come to this country and soon

more milions are almost certain come
What does 1t invole” It means Pakistan
15> shedding s own responsibility and
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passing it on to us without declaring a war
It 1s inflicting a defeat on us and has, n
fact, tnflicted a defeat on us Is that not an
absolutely clear fact? When hon'ble Mem-
bers say that we should not talk about war,
etc undoubtedly, let us not talk about it
but let us at least face facts And what are
these facts? The facts are that Pakistan for
its own reasons invaded — 1t may say 1t was
an internal matter—nevertheless 1t was an
mnvasion on Fast Pakistan now wecall 1t
BanglaDesh and 1t procecded to impose 1ts
will upon the people who had already decla
red their will 1n a free and fair election 1
use the words frec and fair because that s
what Pakistan itself claimed that election to
be and that election give an enormous mdjo-
rity to the Awami League Nullifying that
decision of the people ol BanglaDesh,
Pakistan usc forced and force i such a
barbarous manner that 1t compelled
this enormous number of people to Ilcave
that country and come to India We
could have—if we had bewn just realistic
people and not goveined by ccrtain amount
of humanitarian constderations— closed our
frontiers and said  *No, you shall not enter
Why are you comming heie * But we did
not that Not having done so 'we have also
now & certain responsibility for these peoplo
who havecome W are facing an enormous
financtal Lurden but theic aie other moic
vonsequentes which may well llow from
these refugees beingn our midst Remember,
Sir, that the bulk of these people or Hindus
A vast majouty has alrcady It East Pakistan
over the cast seveial years and ot what re-
mained a substantial percentage 15 now 10
India Pakistan 1s achueving its objective of
having a wholly Islamic State through this
undeclared war And 1t may win this war
if we do not make it dear that this 1 no
lunger an internal affairs of Pakistan,because
1t has passed on such great burden on us
The question therefore, for us to consider
15—when we consider the Defence grants—
on what, and for what purpose are we
spending these Rs 1200 crores year after year
in regard to our defence foices To prepare
ourselves against what® To prepare oursclves
against aggredsion And aggression does not
necessarily (ake place by sending forces across
the border The Report of the Defence
Minustry , uafortunately, is like an iceberg
Tt hudes far more than 1t reavels The first
Chapler which discribes the Policy and the
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policy considerations which govern the Def-
ence prepredness of this country is so vague
and so brief—hrevity is desirable as apposed
to verbosity but not as opposed to clearity or
as opposed to giving information to which
this House has a right. You do clearly indica-
te that Pakistan and China countries whith
which our relation are not good.

You indicate also the state of preparedness
of China and Pakistan. You indicate Pakis~
tan has been reeiving various military hard-
ware from this and that country, Why don’t
you at the same time give some indication
of the extent of our preparedness, how our
preparedness compares with theira— particu-
larly in the context of the military equipment
which Pakistan is recciving. If you say that
Pakistan  hasreceived Mirage  arcraft
and we arc relying on Mig 21 which we
are producing, you should then at least
tell us how our aircraflt compare with theirs.
You imndicate what we arc going to equip
ourselves with without giving any comparative
evaluation. There are so many other similar
points on which the Defence Report ought
to have given us information without endan-
gering secrecy.

The Institute of Strategic Studies, Lon-
don, brings out a publication called *‘Mili-
tary Balance™ in which they give the total
military strength of each country. At least,
even if you do not wish to give out what
you know, you could surely, to make it
easier for Members of this House, give in
an Appendix, quoting ‘‘Military Balance”,
that say, China has this much strength,
Pakistan has this much strength and ours is
this much, You nced not give information
that you possess. We do not know, even
after reading the whole of the Report, what
precisely our strength is compared to Pakistan,
to what extent can we cope with Pakistan, if
th_ere happens to be a need for a conflict
with that country, and we have to face it on
two fronts or maybe three fronts. As to
what is the deployment of our forces, that
you need not tell us, But you can give in
general terms your assessment of how it is
proposed to face the danger that faces us.

There is & kind of whispering propaganda
§0ing on in regard to Bangla Desh, that we
818 not acling in a decisive manner because
the Military Chiefs are taking a ocertain
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view that they are opposed to it, I think,
this is very wrong and must unfair to the
Military Chiefs. They would never say,
**Do this or do that,” What they would do,
of coursc, is to give you a complete appre-
ciation, a military appreciation, of the situa-
tion leaving the Government to take a
political decision. Therefore, it is extremely
unfortunate that anybody should talk loosely
in those terms. Nothing can be more de-
moralising than to create such an atmos-
phere and let such a point of view spread
amongst the people that our armed forces
are reluctant to fight or to act. They are not
reluctant to carry out any instructions that
the Government may give. Whatever Is
happening or not happening is definitely and
firmly the responsibility of the Government,
It is the Government which has taken a
decision to follow a particular line of action.

Tt is the Government which has, for in-
stance, taken a decision, when the first
Chinese atomic bomb explosion took place,
thatin spite of that, we will not go in fof
nuclear weapons development. It is the
Government at that time which took the
decision. Now, it is a matter for gratifica-
tion that even at this late stage, we are
wiking up to the danger that this country is
facing. For the first time, the Defence Mi-
nistry says in their Report or somewhere
else that the nuclear development of China
is a matter of concern to us. For the first
time, this is being said. They have already
advanced considerably, So, you can possibly
say that they have advanced so much that
for us now to trail behind would be futile,
But that is not so, They can hold us to
ransom.

Here is a line added in this Report ;
““The belief that nuclear weapons are
an effective means of political black-
mail does not at present appear to
be well founded.”

On What basig do you say that 7 I must
say that is a statement of a most amazing
kind that could be made. On what basis
do you say that it does not appear to be
well founded. What ie it ? So far, the Defence
Ministry and the Government, has been
saying that if there is a cooflict with China,
it will be only with conventional weapons
and that we are fully capable of taking care
of them in a conventional war,
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Now the developments that have tnken
place already area matter of concern and
quite rightly. But we still have fortunately
some little time, If to-day there is a conflict
and China threatens to use this, other super-
powers who possess nuclear weapons may well
intervene and they may well intervene. Why ?
Not because of their love for us, but be-
cause of their own interest and because China
has not yet developed a sufficient number of
Inter-Continental Ballistic Missiles to pose
a dofinite threat to Russia and America.
When that point arrives, then you can resi
assured that they will not want to jeopardise
their own position for the sake of India and
it will be for India to look after herself. There-
fore even though it is lats, it is most desirable
that we take on hand immediately a nuclear
programme and how do we take it 7 It s
being said always that the cost is enormous
and it will cripple ug, Sir, this question of
cost is really somowhat illusory, illusory in
this sense that we have to decide our defence
policy with reference to our security consi-
derations. When we were overwhelmed by
China in 1962, our defence budget was of
the order of Rs. 200-300 crores. Thereafter
our eyes were opend to the fact that because
we were non-violent and because we had no
designs  upon anybodyelse. everybody
would not necessarily lsave us alone.
We will have to make ourselves sirong
and we decided to increase our defence bud-
get to equip ourseives lo be capable of
taking on thase countries which might con-
coivably pose a threat to the security of
this country, So we raised our defence budget
from that small figure by 4 to § times. If we
could do thats why can we not similarly
find the money that is required for a nuclear
programme ?

It is not as 1f a nuclear programme is all
money down the drain. The execution of a
nociear programme of this type also enco-
urages the industrial development at a very
rapid rate. We have, fortunately for us, reach-
od a certain stagein the industrial develop-
ment and have now the tachnical and
managerial skills which would enable us to

put through such a programme relatively
easily.
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Then, what 18 there in the way 7 Noth-
ing except determination, What is lacking to-
day is that delermination to act when the
country’s interests are threateped. And that
18 precisely the point in regard to Bangla
Desh. It 1s not that we want to go the res
cue of Bangla Desh, but we must do so
because it is our own economy which is
seriously threatened. It is on ite way to
being distupted. Even if we rule out the
possihility of communal trouble which 1 say
1s & very real threat and we  must consider
our s:lves fortunate that we have averted it
so far—I must congratulate the Government
on their success in preventing such troubles
so far....

SHRI SAMAR GUHA : Congratulate the
people.

SHRI H. M. PATEL : Yes, the people and
also the Government, So, T suggest that we
should not blind ourselves to these possibi-
litics. 1t is not a gnestion of financial burden
only, but of many other burdens. We cannot
send the refugees back soon. And if they
continue to remain here for months on end,
they cannot he kept unemployed. They must
he found something to occupy them, And
that means we shall have another couple of
million unemployed added to the 40 million
already unemployed n this counury, so, it
is in the light of all this that we have to
take a decision, That financial burden
might well be equal to whatever we may
have to spend for a nuclear programme which
we underiake. In fact that consideration
points to our taking a decisive view in regard
to Bangla Desh. We cannot allow things to
drift in our own interest.

Nobody wants war, That is perfectly true.
But war can becom: inevitable; it may
become completely unavoidable not because
of ouyr seeking but because circumstances
may theust it upon us. To say that Just be-
cause war may bring in untold misgries, one
should not have war, makes no sense, Of
course, all cf us would like to avoid a war,
But when those who are opposed to war say
that those who talk of war are insensate and
do not realise «ll thet war implies, they
are mot being altogether Fair, Thowe who
uv that is unavoidible dre cortainty Dot
& war. When (hid point of view

war is
anxious for a
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is presented by them, it is only because they
are convinced that it is necessary for us in
our own iaterest, in the interepts of the in-
tegrity and the security of our own territories.
1t isin the interest also for our future deve-
lopment, that we face facts, that we takea
realistic view; and that realistic view dose
not lie in ignoring the burden that the refu-
gees throw upon us. That burden is not just
a matter of money. It has many other im-
plications of a social nature besides other
kinds of implications. These are to be taken
into account when we consider what our
future policy ought to be.

One final word I would say in regard to
the defence reports. Such reports to my mind
ought to be far more informative and give
us much more information in the interests
of the Defence Ministry itself. Secrccy can
be overdone. But Government has also to
educate us, They can enable us and help us
in judging the defence policiesand theim-
plementation of defence policies and pro-
grammes in a more adequate manner and
for that purpose,I wculd suggest through
you to the Government that the reports of
the Ministries ought to be made available to
the Members much earlier along with the
budget papers if possible, not just a few
days before the debate comes on.

ot qeet aw & ( gagT ) ¢
JUTRE HEIRT, F W AAAT ) Gy
a wadw arek & fog wer gur § 1w
ag fawrm e wreaar & fa gemer <
form ww Tw9, Wvw Wi difrae -
A Far d gra T &1 o & g fawmr
I4& gra W emar §, Suy yga o=y
¥t & wach wfee aft ¥ wre ww A
sEf

afaw fiee oft oy wr warew wEr
wgeaqh W anes & fr ek o ¥
wroft oy W grare A &t wr @,
wift ft wek wX ¥ wwaod vl
s waeft | fer oY, o' gt vaite
feafer fie wrc weorft o oft g, vawr
ud gu g frwd o vl et WO R
o § t wafod grey ek § f o
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wafer @ feaer & fym wefe ok §
wg ww B W e feafe & o aw
4T SANT |

wda <& faawr f 2w W oo 7t
¢ HAH & | WO O Ape ¥ wgr oy, Ay
g Afr-rew ¥ fosd fowmr &, i &
o @ feamr & xaife wrer o werk
w7 &0 vedr N T ¥ waw A
£ fudr wag awi s awr Wt W
grefe o e Wi avar ey oFF 1 WA
AT G ST 4T, T IGAT BOF L
ST d | TEE X BT ¥ WL B
& g% ot W st qamar et ot )
ofrsr wror ot wev€ oy 8, foes mig
R AW zancrar 8, 6 et wrd
wHar ¥ Tareell § 1 W wea Aw Hge
&, wrre qm F uwar § WX R g &
wfe qom i &, @ 3w quew wgr oh
wre g ¥ wr camr fawrr wiivreh
e A, .

T ol TATE B oA GOPT WO TR
R ou¥ ygar W W ¥ AT
s gAT & o efewre wdt wik &0
Tah gaw 1 g gfoge & vl v
wmutgd & ook g€ & 1 aw wlr o,
forer fareft eumer we— 3@ ¥ a7 fw W
gard o 7€, IR weAr TA G
foar | gaxwgga ¥ fgzae & gwrl
BN} fraar, wa W afEr-ater
®Y Jerarc wgr ar-fo wrw, Gt yew g
ar Bt | frgeam o oo, e
¥ feurdr o fegmem & wife &
IR ¥, gt ¥ coraw ¥ aX §
wrer wrf wwr-aEgr wft g wifge fe
gy At weS @, o ag T s
T g a1, #re iy ot ga s B )

7 & gAw ¥ wAq gW Y OW

ardr o1, ¥fey # s or¢ o wg
firere wecr § fir St ey el e
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[t Hearowr A

A =@ o, FWOQ gErd W A
TE @ afew sy F1OT gETS aW-
afew waontde oY, gw TWa YT EW A
oty fie gart A wy faw feafy at
qrtT T wBT, gEAr fadi &ard
wee] Wfge, gATA HiALT WAl AR
g o frg w9 GogAeT B wwaT 0
wifee ¥ gad 99 gewrew w1 sfioms
Far far 99 aw & o W WY WYET W
BYeAT VET |

fapefi oft B\ AT WnETC FEaT  WISH
1A wm@avEaag faaw v
wrgaT g fF ¥ 3w ¥ wiw Wt W
st wie A ot &1 A7 AR
¥ 1o HT AW ER AW Y AATAN AT
& wrvawm o wfes v qw A Wi §
awadt §, @t fecga w4 I W A
w9 oy ¢ v wwind fow a7s7
arfed, sepgfae arfrdy w1 sifto, wnds
W ¥, wry ¥, arfae s 8 wwar ?
1967 ¥ A WAW I HGHHC v i<
WA ¥ wrer  welf @ v A
g9 w84 o dto ﬁq‘q‘g qde To 47 |
d a1y Wl & ay T | AW 48 dWE e
woar gur fe o Fotfer safese ma,
IR ¥g fear fy fad qw orfe fase &
s & fad o, wefad g@dQ sk
F qE¥ arew ¥ age frww ard | gw@W
7 fad sqgfer wifedy @1 fred a
afew foet oY srrfa, & wew A s &
wf & e faar | qgr av fos ow sf
fadre & wewr *r <ar T

wufay wYor & @nsT § wymwar Y
TR | 3T F R T Taw A 4G A
81 ey fiF @ o wreiw W wr g AW
Wy & fay aem &) oo qET EAy
T AT §, ST X HIAT GYor W qwqT WY
VT Wt A wwy §, wnfe g e
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Hifire & | e dor At aoft o & fag
o w3 & fA2 g 1 @w W Ak
faarfegat Y fore w7 Y e T &
31w wafE gATY 3§ Twdw o1 ffae
FTaT §, ¥@ F g OF 7IF A0 B haw
Y wrfew, qaw amfzae & o ¥ wnf
ghr & s g eqwaoet ¥ g
g

g sTeaT ® S TFT STTAT 4T,
T g INY AW GLAN AL G | AT BH
sl & wret wma & 4R 9Fh ooy
Wt 83 &, Ffer sl & fam aw
sfgaT 1 A F sfgar 71— a3 EH
YA 9T, ¢ 7 T W W &1 T fa¥my
¥ @ wr fawdt & s Afgar
HHA aTAT YT | 984 AT Twwq «fgar
& WIIL G A9 AW Iuw a3 w
faerr A5 | W g9 IF TR A BT
g ot gwd ow gew wear- fgar arar
Twear- gt faar &1 ewd A AE
7@ f5 wwr § wvd fgar et &)
TWimY SH TRy qU A FT AN H9A
¥ & g9 gas # fope o1 @fm a7 A
wraar &0 FEAT FUfgU | oS ag wrEAar
gt qar we wrfegd i woF amiw W
& & &Y aWF AH-WTET 3 FTE)
Wiy d off Mzfeg 77 g awd
Feaqat 7o g e o & e & am
s & ATET O @ T gy &1 e
# am gar, A gour I fagrfew geer
® A 9 T& ST ERA & | FfaT . W
#2r & 1w Py arfr faiy & AR
™ ST §, @ gEs, ol wr e Sy
et Wt A€ e ote  wEv gar A,
A g ¥ wrfware wr w1 sfee @, @
THET Wy @ afy w4 O o FrEd
8178 ofr & <o wifa xw W Wit
O & Wfer oq vz ge wrr 8, &
JAwT gy A g feur wrar 8o
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13.00 hrs.

wtw & fadr ag sl rar & e et
MR WIST g | Ia® e AW
MEeadow affhm & 1w
wrd § @ A qew fr § P e
aer | 3T T agT el ¥ ) WA d
RIS & gHTE AET ERAWT-ERWT 9§ w9
grar @ f gare & g A sty
AT ¥ AY FEA AT wW § SAr
weT gwTe At W wedy wfgw ) gfear
FET &Y 3tC g AEY §1 7w &Y T wwar 13
T g & g foe 9@ @0F ¥ < e
St Frafea g ar, st g gf o 4o g
FeeY g wwal ¢ 1 safar ag Tar qEEAT
# fory mpotr vgar sifen (A8 st fean
foag a1 afxdemdiwm faam &
v fex v feamr @t fedt wwa Y
FiqwETg g & AL awar, 2 a1 gLy
9T TEN F7  ATITAGAT § | IRIGT g
¥ gzt wfuw & afaw ooy dae s
=fem 1

UF A A AEHL AT AT
FA AT ¥W TG W9y &, AT W TG
A fear &Y gw & g=fa  4E 5
2 1w W =mfe I=fa aE s EwAT g,
g waTer I 48T BT wwaT 8, B oW
Il 7 $¢ awar § | wafa g gaar
& AT TR T BT A gAY wifge )
# ot ag A A v S § e o gk
R & sET o s §, oy afewrw sl
e & ar WAz swefrw § I
ST FTHFIA BT AAAT, BHEA 6T
TO%T AT o A wf ww @Y d
SHET ATy gArd  anfEAw e gy
@ BigEfer g 9w aeedy A
ERAT qod TgAT WYY | v FaAvr A Wy
it siwcifom § @ S wwag ¥ wreamy
grﬁimm&mwﬁ-m

i
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AT E AT A R T 4y g
LR CEAR TR Cied R R o CE S
FATT Ry FHTorATE 6 AT W @Y W
Jqor 5z & fr S AN I F7 FaT W
gar Tifge | B A AE ¥ Fac A I
# o AT =T ¥ sAvEr ST A A
affgn | I Frrerwad O Y
a1fge | sraegwamEl At gft & ame faon-
foen 1 Az e & 1 Afew gATR Tl
I wEmEwAT O TEr gEr ) @
TRAWE s B afw # LA
wramFam O $ & fav anew aNE
T 2, 37 ot Ay AR & AN AF
@ & 7rq FgqT qwar ¢ fr fawdy @i
FATET FY AT A WY F AGA AV7 AAT
FAAT § TN WCITATT HY @Al A vy
£ agt 0T vF faardy ¥ T F o FwEY
T arht & 1 faady A gfeemit ¥ adr
spirifes tdvege dar afads & w@ar @
Zar €Y @Yo & At gAX FATT | AR AT
FgT AR difgu afew g@ & @rq wFAT
q%aT 8, A% YW I AT gAA K7 fAwr §
MAAAGHE AT & WATRH
T e Y F A agi ar I g A
qg WS W ET AT § |

T @ ¥ qgT AT WAl F @
yartaen war qwar § freg g7 wes s
£ SuFT "mar § forad I ® g A
7 Aew F9 T AT AT N RY
fiF T SAFT AT AL FTAT AT AT IFA
wgr ot fr for <l & e gew WY
TR Ag 8, O #Y ol Ay Frerar At
fanfaat # @ 97 aga wee F1 wwAT
FETWA § A g ads ¥ 9w Ww
ST GXAT Fr AT ) ;WA g ? gafag
ag arafiawar 9% faeet  wrfge ) dav fis
AT q2E 7 ¥g @ & e g g
W mar & wed gl § A s W
ofte fravorg 3 el oo w & o ol o
qFl F AR A IR qOF v v Ay
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[ ofr Rew Tror & )

grit ? wufar afardt smrgwar Ak
fefgrea & g0 & st srfge | ameec
& forr # spfas Srafer & ot @A @
IR WS AT 1T | 99 ¥ fog e oY
fartiy @iy Y @i 1 98 @ i T QY
a % g%, fafszar #o@ a1 wow A v aR

& oy gy @ gt A aww e

WARA ¥ W wr A S & fE
T {AT Y, 5 A0@ AT AT AT A
W N X AT N AT AAT TGN
EW W W § I W T g &7 Ay
™ og @y fFpER o ad dare
W g W w@w ¥ fog fdr e
t dR wEy ¥ T §, f
SR qwT@T g | A ey @ wgrad o §
f w7 T /TR o G A gHAA
g e arr agETT W @), frgdt
guw gt aY g Wraw @ g
o< fredy & S 7 grivaY adw g A
Farc g ? gk Aw & e forr gy
! g7 Wl v & foo damow § 9wt
e o Fgr o wr | § 4R www
WY ATSqw & AT wgAT wrgan g s fr
uTe o §-3ry e T, afteft e,
arfwaT, T e sw a Q% ¥ gateaget
T AN FY g 7T @ § e wrr-gew
TET, W ATAT, QT g T WY e femr
¢, @ aeg e fear @, B o e oo
THY AT T TR o uF v aqw
fom aYaew € e st oft @ s
wrefes o wvgar g g & ol sraer
e mr g ? ograwdyder f g
g § v ag oy oy Qo wy g b oy
o dA 3 frvarg & (wawwr) # g
glragdfeelt o Ay ghewr @
i g ¥ ah Rt aX ad feey
A K? sy ermreni ¥ wrar § ? wer
R S & ? wwmor S § ar W A
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7wy AwET g 7R wy AT
g g fr v gwwa W ogaw o ¥
Y Ter wrfgy | IR AW A AL A-
T qE-AE & w0 # gAR AT F AW §¢
g1 (vwwamr) & I geTAT A WTEAT
g 9T W@ | I} vaTEr  auRig ¥ MY |
A et EvEIT § T WHRT ATET
g fir T caigz T, g W 9T a9 6
are <& fir I gark AW & fgr WY, @
g W Y T 9gF | I9¥ AC-
AT BT TEHAT §, WA ¥ A I IHY
HECTE T § | THTEw I JAA G A K
&t aft amwe wwa g 6 gaw awe R
T ager €y ey amd gk @, P
¥ FraT Bet AT W E W gk N
WY, g N BT AT EET &

# foud arel ama & gaw ¥ fraew
AT AEATF, TE & AL F g8 AT
a1 fs daw 19 FOT AT fEd W
fearmar &1 ot forst R afaw = T
wifee frg @ g ogd W H § 977
gfaamaaT g%

ga AX e ¥ F A ¥ qOA
faare @AT wTgaT 2 A0 At faehy
qrqar 4% ¢ 6« qw Y wreew
wd o A AT HAL HA 9T AT
o g9 ATX AT WY AT e feamd
fir qrfwena 1 Qv 7 AT o aE
T AT O F EW AT T4 & FATC AR
FAH B T FQ@ XX | AL et Prodt
w7 § fe wver wft & firw ol e
ofi ST T oF g Tvew § s wifygg
ut 1 e & fe= g g e o gad
ST Y ot gt T Y & X o
FETT A 3, I ¥ grag AW WX
T g feamaidfiec @ § W
w3 8, Afwy dw o T & el v
¥ ¥ v AT N NG @ &, T ATerqer
oY it & ot § i afgmr WY amA i
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g w Ao ey RE T
AT Ay S e g e T
aurT AW F wT O B W@ g AR
figar o <8 ¥ IF T o9 e AT A

WG AA YT TF N FIH IS
WY fF g ow ¥ TR

Tl ol ¥ A A oW W T
W g

SHRI N. TOMBI SINGH (Inner Mani-
pur) : In the context of the present interna-
tional situation arising out of Bangla Desh
events the discussion on the Defence budget
today has got tremendous value and signific-
ance and [ deem it a real privilege to support
the demands of this Ministry. I should at
the outset like to express my utter surprise
at the failure of the leading members of the
international community to oppreciate and
understand the policy of tbe Government of
India. A number of times Government of
India have offered to sign a no-war pact with
our neighhour, Pakistan which continues to
be adamant in rejecting such an offer. And
our country which is busy in building a so-
cialist, democratic society, has beenso much
misunderstood by our own neighbours as
well as the leading members of the inter-
national community, Now, I feel that it is
time to search our own hearts and also to
review our own activities. Why is it that
in our efforts to make friends with every-
body we have not been able to  win over any
one of the members of the international
community 7 It appears that everyone is
unfriendly to us today in such a critical gitua-
tion; and I do not like to say that our policy,
our administration, is wrong, but my Point
is that we have been so much misunderstood
and if at all we have been misunderstood,
we must have a rethinking on our own
policy and efforts to implment it.

MR. DEPUTY-SPEAKER : Please come
to the defence matters.

SHRI N. TOMBI SINGH : T am coming.
M we do mot understand the degree, the
vity of thn pwblem perhaps we shall not
E how much we shall have to
bu.ild fofnur defence, Therefore, T had to
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say a few words as to how we are being
misunderstood by our neighbours as well as
by the leading members of the international
community and we should condemn this
failure of the big powers to appreciate our
policy.

Mr. Deputy-Speaker, Sir, I would
like to confine myself to the castern zon
where the heaviest impact of the Bangla
Desh events has occurred. This region co-
pmrising West Bengal, Assam, NEFA, Naga-
land, Manipur and Tripura, has been open
to scrious dangers in the last Chinese
aggression. We could understand how much
was left to be done in the NEFA sector in
the field of communication; roads were
wanting, and there were practically no
arrangements for civil defence. So, in this
respect, the whole of the castern zone is a
dangerous zone, because during the last seve-
ral years, China and Pakistan had been able
to train many of our youths in the use of
arms and also in tle art of brainwashing and
indoctrination, creating Thastility towards
India. In this zone, there have been interest-
ing stories as to how our young men, boys-
from Nagaland and also from the NEFA
areas, Manipur, Mizo area, crossed over to
Pakistan and then to China, getting arms
and getting trained, and getting trained in
political ideologies also, and coming back,
This problem is still to be tackled. In the
event of any dispute setween Pakistan and
India or between Chinaand India, whatever
is the case, this situation will have to be
tackled with a special attention by the armed
forces, because there is every possibility of
the fifth columnists coming up. Some politi-
cal partics are just hovering in the sky over
India like kites, some kites being flown
from Paking, some kites being flown from
Moscow; and there is every possibility of a
large number of fifth columnist., black
sheep, coming up in this zone. Therefore, we
have got to strengthen the defence forces
there, as well as the agenties
specialising in awakening the citizens
into national consciusness, into more of
self-defence preparedness. In  this context,
the activitiesof border publicity units,
the field publicity units of the All India
Radio working in this zone will have to be
increased, Much has to be done,
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[ Shn N Tom Singh }

Having said this I would now like to draw
the attention of the hon House and also the
hon Defence Ministcr to one aspect which
may appear to be a small 1ssue but, when I
proceed to give an  explanation, 1t may be
worthy of being taken into consideraticn

One very importance and hustoric arca
known as the Contonment Area 1n Imphal,
which 1s the most beautiful area,1s now used
by the Fourth Assam Rifles This areca the
king's palact, was captueied by the Buitish in
1891 when the Manipuri forces were defeated
by them and posted the armed forces there
1s order to subdnc public morale That
was Lhe last war on the Indian frontier Thus
area has been relained s0 far even after
out attainment of Indupendunce The Govern-
ment and the people of Manipur have ben
repeatedly  demanding that  the  army
should be shufted from thert,so  that the
civiltan population and the mulitary may
have better relations and n the name of
defoence arangements, theie  thould be no
wounding of sentiments of the wwvilians by
putt ng military toices in that most important
ared  This 1s umportant on two grounds Thiy
was the palace of the last king of mdepedent
Manipur Before he occupied 1t as hus palace,
this was the place wheie the ruling daty
of the Mamipui people, belore their conver-
sion to Hmdnism, was woishipped Therefore,
they thought that this should be protectud by
kevping the palace nearby Now this area has
been completely cordoned ofi For a glass of
water {rom a sacred tank in the compound,
which 18 necessary for performng
traditional rites, one has to take permission
from different agencies with much diffi-
culty and somtimes to no cflect  Therefore,
1 would demand that 1n spite of the financial
imphications—it may take time also--this may
be shifted to some suitable area and this
area may be rescrved for civil administration
and the puople may be allowed to use this
important, historic and sacred area as they
have been using 1n the past This will improve
the situation there

1 amvery happy to know from the Report
of the Delence Minustery for 1970-71 that the
Governnwnt of India have decided to raise a
Naga regiment and to 1eciuit to this regiment
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50 percent Nagas and the rest from outside
In this context, I would suggust that, with
all 1ts glorious material background and being
the castern most frontier stall further east of
Nagaland, why should the Government not
consider raising another regiment in the
name of Manipur ? One hon member from
our side suggested that nmaing of regiments
after communities or States will create diffi-
culties 1f the Government cannot satisfy
every desetving groun 1n the country So,
there 15 much risk 1n that 1 do not khow
whether Government will find 1t difficult or
not But Government have duaded to
raise « Naga regiment wnd we aic happy about
it But this must be followed more or less
simultancously by namung other 1egiments
in the name of suitable communitics and
States 1l the Government find 1t duilieult,
1 would support the suggestion that numing
of regiments 1n the name of States o1 commu-
nities should be stopped, bacause 1t will be
impossible to  satisty cach group I we
koeep people unsatisficd, may be  smull or
big groups, ulumaicly this will weahen cur
diefence orgamisation and also  ntci-State
rclations

Sir 1 thus connection 1 would not Tihe to
say that the pcrformance of the Mampur
NCC Boys and Girls— Shillong crcde com-
piises whole of Assam, Meghalaya, NLIA,
Nagaland and Mampui—has beun unique
and unchallenged 1n thus region The  mar-
tial tradition that area has been having will
amply justify the recruitement of a regiment
1n the Detence Forces 1n the name of Mani-
pur Such a regiment should be raised more
or less ssmultaneously with the Naga regi-
ment

Having said this on the subject, I would
like to further mention that in the areas
surrounding this Manipur belt and also the
Mizo and other arcasin the Assam-Megha-
laya-NLFA sector, there has been tremendous
effort by some 1nternational commuttees like
the USA and the UK to educate boys through
religion Now. 1t appears that they are trying
to change the mind of the people of these
hill areas through culture Culture 1 8
very important aspect (n developing relationslup
between titbes and  tribes, between tribals
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and nontribals and between the different
comunitities in the country. The AIR Song
& Drama Division's Performing Troupes who
are serving as Entertainment Wing of the
Defence Forces and the Border Publicity
Agencies will, perhaps, do well by encour-
aging more and more of the culture of the
Indian soil rather than encouraging more of
the western culure,

T remember, Sir, a few years back, the
Commission on Border Publicity visited
Manipur and collected evidence. 1 was one
of those who furnished evidencc. The que-
stion put by onc of the members was that
supposing we incrcase the volume of west-
ern music— not anly westein music but also
western {ype of dress and cooking—in the
units of All India Radio in these arcas beca-
useé people are demanding, my reply was and
many of my friends supported my view in
this reply that we have no right to encourage
the western culture which will scgregate peo-
ple from the main culture of the country.
The extremists of these arcas are already
thinking in terms of sovereignty and indepen-
dence of these areas. So, it is time that all
these agencics, even the Defence Forces pub-
licity agencies combined together and coor-
dinate so that these young boys and girls
are brought more and more within the nati-
onal culture are national taste, Therefore,
when we consider the Defence Budget to-
day, defence may not necessarily be the
building up of factorics and increasing the
number of aeroplanes alone, This should
mean, as & very important aspect, the in-
crease in the mental development and enha-
ncement of the civilian mind tcwards more
and more work towards defence, If that
is not done this region is thrown open to
verious kinds of dangers--here we recollect
with so much of disappointment and dissa-
tisfaction what happened in NEFA in
1962--if this is to be repeated in the near
future or in the distant future it will be
very deplorable, With these few wuords,
1 support the Demands of this Ministry
and thank you, Sir, for the indulgence sho-
wn (o me.

SHRI SAMAR GUHA : Sir, the 1962
NEFA debacle was firmly dealt with in
this House. But the dithering blunder
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committed by the Defence Ministry onthe
fateful is-ue of Bangladesh and the danger
that involves the whole mation, that deno-
uncement is yet to be made.

Sir, 1 wish the Defence Minister were
here. Just a few days back our Defence
Minister made a statement at Agartala.
When the pressmen asked him a question
why India is not going to war witn Pakistan
the Defence Minister rebutted the pressmen
by saying that a lion does not attack a

jackal,

SHRI1 BRIJ RAJ SINGH—KOTAH(Jhala-
war) : 1t only roars.

SHRI SAMAR GUHA : Unfortunately
he is not here. 1 wanted to know from
the Defence Minister what a real lion will
do when an innocent cup in his neighbour's
house 15 pounced upon by a jackal. Will
the lion with his mighty posture of grand-
eur and lionism stand stoically indifferent
or will he, with the heart of a real lion,
immediately jump upon the jackal to save
his neighbour®s cup? 1 shculd say that the
lion-hearted Defence Miniser has not only
misled the country but he has misled the
Government on the political issue of
Bangla desh., Therc are lots of talks
going on in the lobby and outside that our
arms high-ups are dragging their feet but
ultimately the responsibility lies not with
our arms chicfs but with the Defence
Minister, 1 should say that they have mise~
rably failed to make an assessment of the
real danger from the side of Pakistan,

For instance, Pakistan made a plan that it
will be posible for them to knock out all
the nationalist forces, the Bangal Regiment
of the Pakistan Rifles within 72 hours.
They tried it, They attacked all the barracks
of the Bangal Regiment, the East Pakistan
Rifles and police. But, unforfunately for
them and fortuntely for the revolutionaries
and the nationalists of Bangaladesh, they
could not finish it because there was a tre-
mendous national upsurge. ‘The result was
that two divisions of the Pakistan army were
almost over-powered except in Dacca and
Chittagong area; in 8ll other areas the
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Pakistan army undertook a defensive posi-
tion of a hedge-hog type in the sense they
took their shelter in cantonments, garri-
sons and barracks. In those days the army
chiefs of Pakistan in Dacca were sending
frantic SOS to Rawalpindi to send reinforce-
ments, but the West Pakistan Government
did not do it. They waited for tow weeks and
not a batallion was sent; they did not dare.
Because, we all know that Pakistan has seven
divisions of their army in West Pakistan.
and these seven Divisions are absolutely
essential for maintaining defence balance of
West Pakistan against India. They waited.
They did not dare to send a battalion. But,
Sir, when they found that there was on
reaction from this Government - and 1 have
been told by some authoritative sources that
some high-ups in our Government they passed
ona word in an alcoholic condition in a
dinner party to some foreign Ambassador
that India is not going to takeaction-it is only
then after to weeks that Pakistan took the
calculated risk to send two and a half Divi--
sions of their much necessary army to
Bangla Desh. They had two Division in
Bangla D:sh and remnforced that by another
two and a half Divisions which become four
and half Divisions. These four and a half
Divisions completely routed the Bangla Desh
people and committed genocide,

Sir, this lion-hearted Defence Minister
at least could have the stratagem of a cunn-
ing jackal. T still do not went our Army to
80 to war with Pakistan, But, Sir, if our
Defence Minister had ashed our Army to
show a little bit of its teeth to Pakistan—
there was on necessity to bit - the whole
situation would have been different. We
pressed that at least our Army should take
defensive position in the western part to keep
the West Pakistan Army back in West Paki-
stan, If we had done that Pakistan would
not have darcd to send even a battalion to
Bangla Desh. Sir, we were told—we
were told in an important meeting- that we
have mobilised our Army to take defensive
position but ultimately it proved to be
utterly it incorrect,

Sir, then T will again say this Defence
Minister has misled the Government en
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recognition. Why is the Government
hesitating? Because if recognition is given
then Pakistan will immediately force Indla
into war, Let us take into consideration
the defence position of Pakistan. Today,
what 1s her position in Bangla Desh? Yes
they have four and a half Divisions but these
four and a half Divisions compared from
the mulitary stand-point have been fanned out,
They have squandered arms and ammunition
over the common people. Further they have
to dicharge the functions of both police and

and Army because there is no policeman in
Bangla Desh. Also they had one squadion

of the air Force out of which four or five
have been knocked down by thcse revolu-
tionarics,

In such a precarious position, al the
moment, they are operating through only
waterways, The rail and the land communi-
cation is very dangerous for them. There
are not able to use, as for as their supply
line is concerned, the rail or the land comm-
unication but only waterways.

This is the positon. It is a fact that ab.
out 10 battalions of the Pakistan Army and
a few officers have already been killed by
the Mukti Fauj during the last 3} months,
That means they are dangerously imbalanced.
Let us takethe case of West Pakistan, From
7 Divisions, now it is only 4} Divisions,
Pakistan I should say, is terrible afraid of
this dangerous defence imbalance created due
to the transfer of 2} Divison of their army
to eastern sector.

Secondly, I do not know whether our
Desfence Ministry knows is it that about 20 to
25 percent of the Navy and the Air Force of
Pakistan are manned by Bengalis. They are
in key positions as ground engineers, mecha-
nical engineers. pilots and the important
crew. The Pakistan Government is no lon-
ger tristomg them. They have been completely
immobilised. What does it mean ? It means
the fighting capacity. the hitting capacity,
of tte Pakistan Navy and the Air Force has
been reduced by 20 to 25 per cent. Is it
not a fact to be taken into account by our
Deofence  Ministry?
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If you go through the Pakistan papers,
you will find that they are making frantic
efforts to replace Bengali rabels in the Air
Force and the Navy by recruitment from
West Pakistan,

It is also known as I have said, that they
have exhausted their ammunition in Bangla
Desh in kilhng the common people. They
are now making frantic efforts to complete
their arms and ammunition from the Euro-
pean and NATO market. from U.S.A., from
France. from china, from Turkey and from
Iran, They have not yet completed it., Fra-
nce is saying that they are not going to
give supply after 25th March. What about
the previous commitments ? They are hav-
ing within a few months. 2 squadrons of
fighter bombers from France and the fourth
sub-marinc is coming to Pakistan very soon.

This is the position at the moment with
Pakistan, 1n Bangla Desh, they are trying
to raise militia, paramilitia, policemen and
counter guerilla forces from amongst the
Bengalis. What docs it mean? It mean that
at the moment Pakistan's defence position
is completely imbalanced so for as India is
concerned. 1 do not know whether our
Defence Ministry has advised the Govern-
ment that if we undertake the risk of giving
jmmediate recognition to Bangla Desh that
may involve us in a war of Pakistan. That
s unfounded, unfactual, baseless and itis
out of the timidity of the Defence Ministry
to advise the Government that way. May be
there is something which they are not saying
in this House, May be, thay may have a
fear of the friend of Pakistan, that is, China.
Even then, 1 ask the Defence Minrster : Is
there any single instance even in the neigh-
bouring countries of Laos. Cambodia, Viet-
nam where they are givin all help? Is any
where Chinese army physically present ?
No; nowhere. The Chinede army on the
Tibet border is about a lakh. Itis known to
us, The last year's figure was like that, But
our -army -strength- is more than double on
the Himalayan front, It is also a fact that
from logistic standpoint we are in a far
better position, In the mopsoons asd jnthe
coming winter seagon, it. is nof pasy. ta send
supplies in the Himalayan areas. With the
opefiing of 2 window of Washingion “fer
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Mao-tse Tung to get into -UNO is-a big fad-
tor which you should also take into account,
Therefore, even the fear of China coming fo
the help of Pakistan in the eventuality &f
any misadventure on the part of Pakistan
against India—I do not know—is-an alarmist
view, not based on fact and actualities,
Therefore, I say this Defence Minister is
responsible for misleading this country and
he will be responsible, I tell you for more
crisss, more misery, for more blood, for more
tears of the Indian people in future bécause
he may wish it. You made many prophesies,
ethical postulates he may utter, But the in-
exorable-forces of events are leading usto a
certain—I do not know—to certain invoking
nemisis perhaps. He will be responsible far
that. If this Minister had the courdge, if
this Minister had the sagacity, if this Mini-
ster had the factpal knowledge and the dis-
position of the Pakistan’s army, If the
Minister had the knowledge of the forces
working inside Pakistan, we could have
taken a decision moch earlier add we could
have finished the job much earlier. But we
will have to do that job--That I caution==with
the blood of the people of our countrv.

With these words, I would just touch a
few points about the nuclear hazards. Not
much, because in this House 1 have deplt
with that issue on several occasions and ip
several debates that 1 have raised.

Our Minister has posed the threat &f
Chinese nuclear weapons against India what
did he say ? China manufactures 40 nuglear
bombs every year, They have got a stockpile
of 150 and they also are manafacturing
thermonuclear bombs and they are also going
to embark upon the making of long rage
ballistic missiles, It is a threat. But what
is the answer to this threat ? A brilliant
answer—an ethical postulate and the illusion
of nuclear disarmament. This is not the
answer, What is the real answer ? I know,
Sir, it is not easy to go nuclear for a
country like ours. But, I must make a dis-
tinction between strategic nuclear wespon
and tactical nuclear weapons, Strategic nue-
lear weapon means thermo-nuclear. That js
hydrogen war-heads with a delivery system.
It requires first making p bomb, an atom
bomb and then the thermo-nuclear bomb
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because atom bomb is used just Hke a
match stick for igniting the hydrogen inside
the bomb Now, the delivery system is also
very costly.

Leave a side the issue of making a thermo-
nuclear bomb by India for two reasoms.
First, 1t 18 highly costly and secondly beca-
use at least we can take a chanoe with regard
to our ucuxlty.’

'  What s that chance ? Use of thermo-
nuclear war-heads by any country in the
world has a great hazard of strating or spar-
king of a globle war, Therefore, we can take
the risk, But what about the tactical nuclear
weapon 7

SHRI INDER J. MALHOTRA (Jammu) :
It is only in theory.

SHR SAMAR GUHA : Whatis it ?11s
an atom bomb n a smaller size. Now, the
NATO powers have never considered this
tactical nuclear weapon as & nuclear weapon.
But they have been converted and they have
been added as conventional arms with these
tactical nuclear weapons, The NATO powers,
the USA andto a certain extent China also
have strengthened  their conventional
arms and armies. With this tactical nuclear
WCapon you can make a nuclear mortar,
nuclear sheil. Within a range of 2000 to 4000
yards, you can cause devastation by just one
single shot. Suppose China uses a few nuc-
lear mortars or a few nuclear shells of the
weight of & to 2 k. tonnes in some of our
pamses, then within three or four munutes,
they can finish a number of our divisions,
before the world knows and before the world
takes the hazard of conducting a global war
for Indian defence.

Regarding tactical nuclear weapons, the
question is whether India is capable of doing
it and whether we are in a position to bear
the cost. Keeping 1n the background the fire-
power snd the destructive capacity
of nuclear Mortars and Nucldar shells,
I should say that nuclear mortars and
muclear shells are less costly compered to
the conventional mortar and conventional
shells of equivalent fire-power- The gquestion
of cost, therefore, does not arise, It ia
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more of capacity, The question is whether
we have the capability, Yes, as a student of
sciencs, with some knowledge of the subject,
and after studying the whole matter for the
last four yeare,l have raised many questions
here on thus subject, and 1 say that ths
answer to the question s ‘Yes’; India 18 cap-
able of producing at least four or five dozens
of nuclear mortar shots and shells, for
tactial use by our Army.

We have the know-how technology well
mastered, We have plutonium enough m our
stock-pile, 1n our store. We have the capa-
city even to do 1t without having a nuclear
blast experiment. The technology has been
so perfected that without even an experi-
mental blast, we can make perfect tactical
nuclear weapons like nuclear mortar and
nuclear shell in a laboratory without allowing
the world to know about it. Therefore, we
have fuel, and we have know-how technology
and we have everything. In fact, we already
have the fuel, so thereis no cost even for
having the fuel; so there 1s no question of
cost even for making at least four or five dozen
nuclear tactical mortar shots and nuclear
shells. Tt 1s the fuel which 1s the most costly.
The only cost is for making the mechamcal
device to put them together atthe time of
fusion, Therefore, 1t1s not a question of cost,
It is not a question of the know-how techno-
logy; it 18 not a question of capability
either. We have everythung. It is only whether
we can give up our timidity and take a cour-
ageous decision. If the green signal is given,
1 say, since I have had a talk with some of
the scientists engaged in the Atomic Energy
Commission, that they can give India as an
arm for our national security within less than
six months at least a few dozens of tactical
nuclear weapons,

dt T wyw W ()
ureny o, off & qE F W ArEASE
ofrw € orc qU & wrmgw ¥ W v T
«F TATY TV 8T vy ¥ fear ) ofr wax
T, forw w3 3 go it e, W vt
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firdy wrer # wy i ¥ o wft W
AT WY T AN &, 7Y AT A w4y ey
{1 wore wafat & whier § oY 28 o
ft Wi ww Wt #, oft e g, & W
¥ fde s wigen g fr gard e
w & o qaTa o AR ¥ ofew @ L

oft g g : g A 7 ww, gha
%Y FEHETET |

oft v wgrR qhE : W EER WG
& gfrar Twm e |

ot gAY AR X WA T AYoredT Arg
¥ ag Fag #0F % sar farar oY fafireet
77 & fad seqe gt § SBW o wwaT
ot W gfita < go ag A wgr £ ke
gomare § qa WTHT T qwr WEET. . . .

ot wwe g HA weET & AW
wgf frar

frem wym iR : SR FEr e
wHgT waw & T ¥ ag vg @ 9 fe
g weere g7 ¥ fad darx Al &
AT W F ww 07| 9 oy de-frd
TrowT it § 1w & od ¥ ag A
T o qr ST IT W @ wqrfE @
wi ag we% ¥ fr gt w1 A Y @ o

off wpmre e W (wTaTgR)
wuy & ¥ et @ e §

o T ww ot oy o g R
€ fs won @ ax wrofht ww e &
& A 3 @ wg avaw e ¥ fe
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P et i At @ e
ufer & awot # 7w e &

SHRI SAMAR GUHA : I have not
used the words ‘army personnel’. T said
‘high-up’. Let him not put blame on the
army. I have calculatedly used that word
without any adjective before or after it.

oft v wgw otd ;g s A
I ¥ AAwE A A ¥, Aew g
g fag wom Wiy & fie o safier fadeft
qomaTE # o w7 waw & w9 # g
#ifr WY qar @ ar e dwen W@ &
N I g9 J7 T ST A |

ot e qg g L@ T T
=gy ¢ fr foefrum &)

Let them liberate their counmtry. Give
them full, all-out aid to liberate tkeir coun-
try.

st T wgre oid : Tr A ¥ Afy,
s W amfrn & sfa @ WA
wifver % wfr wawr weh ¥ Wk we- QW
T A v AT 2@ B g v
e v & fo gt O werfr &0
ol Cel ot R SRR CR R L)
Qe & frdt -~ § sorc Wwaw &
forg wwere gom, wiw QlY, oY gl
g & arq gy, AR WA ¥
¥ g @t gl wgrafe A A G W@
fad fr ag garar oy &

dar & ¥ Wy qg S WS O
aft &, 7y Tw o §, ov afm &, Ewa
ot srrewn §, W1 IW & ar arew i
wawi ot Aty &, wew ert M R
wa # & 7 &t ¥ qwred A av Wt
ax vt are o o g fear @1 fo
afe smwwrear ot Y g qT o W
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i am & W W
grow i1 X gw 9T woeAw foan @
g gAIX S § wrfefeesw A @
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wgr AW # AR ¥ A A AR §9
WATT WEATqT IV GAGA §C A
T WX /g & ArET § age vl
¥ OTq w81 1949 ¥ TEH gAIX ATAI
¥ feafs g9 fafem @11 s@ & w@¥
wrelt Y gl A A | TG W
ag 7§ wg WA @ B ogw W
wfw # wv & fad, arddtw wor #
et & fad fod3d a1 w3 @
¥ A ¥ §) T At WA
gaTt gre ¥ A, 39 ¥ A1 9T IA0G
7 Y GG A o foer 7 26 WKW,
1947 #1 gft fag & fawg ov geax
® aE I A GHC 9T AR T g
oI 9% 43 ¥ WrET AT W
9g¥ 27 qrm H gag | Hw w2 X
q¥ war xfagre qar @ ag ST oW
qg¥ s wmmTt g7 frar | @y mfvem
¥ 919 g 43 971 A MAOrE g9
o wYC ag 9T AW gAT<r W | g
WO JATAY WY wadr B 97 a4 gur fs
| T QT 9T GETD  @TEAW |,
xg v 9 97 foar @ @ww g
1949 ¥ @1F ST ¥ IT2 LF THR
gut1

13 54 hre.

[ SurimaT: SHEILA KAUL in The Chair)

1949 ¥ 19 59 a% w1 yivgre frfewn
7 ¥ qar xfagre @y ot gw aew A
® WX gRE AT PRGN w1
| fE &Y €T & s 1954 W
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ot amfom &1 gt a1 I N agw
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g andt wife & g ¥ &R ot
w4\ fi§ 39 9¢ 99 N F AA-AerEAe
W NWE 47 | q@ qT FY IH Tt W
aW 1959 ¥ yrer far & AA W IW
1 afafafudy & gt var =T qv g0 W
St TgeT Sa-Ta (reE IR) T@ R
THAT AT | 1962 W IT U1 99 W
# oft wo¥ ot & fa¥ gw Ay Wy
g7 ag fod ot o flew ¥ B R
T ¥ qoifrar # g ¥ AR wAw
w2 w1 7 7 gwmr frar | wg ¥
&9 WV aeg w1 | afrw 1962 WY I
frr # werd A & ol gt # wafem
™ feemtw werar g1 a9 el
geft | g dardy 1962 F a2 gE gk
19629 1965 aF g dfer e
aree, dew o oI % T A AE
odf 1 g ) g T3 Fv wgar o foar
e wa wrrvgwar ¢ o ¥ § oo
gn wfar farmm & frawrt a3 @ §
agr W AEAAW g W AT iAW
wn & fad fr ot ag

W A A ¥ AEr Y g AR,
faram &Y wrama 1 g gAT wnfe e fwra

& gdftw 3 @R T @ ames
qer ¥ T ¥ NAIE & 4w A A

Tz wE N ¥ A farar 1068
¥ 77 ¥ fr o o, o frar 1wy
o 9z AR T gwaw F o v dw A
qETE | ZATC grewt w0 @ & 6V 4@
& wawd Tt & &few g3 g awrew
¥ o w0 W T A b o
¥ wwwrd ¥ w3, e aw o v
o ¥ wed ¥ w3 | 99 T qw aer g
ST wrevireEr R Wi gard anibsy



181  Demands fJor
woy, gl sty v $ wiv ariefk
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Iy yreares A &, wreETaR areafawar
# i, srweawar geft Y gw g W
WG, dfen frer aeg ¥ o TR AR R
sreaganfl I My Eamy Ef
T ey R T oaw
oAl L,

WNeaweng: & § oft gz o
aft &fr 1 & wx A wgar § e & orfeem
& gz 7 wman

WY W WEW qiE o aWT g S8
& fr 9 g «ff wigw, dfew qeaa d
¥g 47 WS ¢ 1| W wm # wkk fw
AT & AE AV THAT § O q@ A
g oW gl gr A W § @w &
WL WY I 1 a1 FIS 8, e gw
TR § WY g7 FIT W W@ A}
WTERE & WA aE ot | w fay
FWANT TG IR B\ ¥ FUH w6
afgm fam  wravawar dEgw g ¥ A
& |
SHRI SAMER GUHA : You should
rémember that nowhere in the world in
any guerilla warfare, 1f it 1s prolonged and
protracted, the leadership remains in the
hands of the nationalist forces. The lcader-
ship goes into the hand of some other
extremist forces, the examples of which are
known to you in Asia, south Africa and

wsvery where., Délay, prolongation &nd
ug:‘}ionmm that, That also you keep
n mind.

oft oot wgre oiF: A7 ¥ g
¥ wy gy ot for ¥ o e W Qg @
a1 ag o §fie 1964 R OHE ®
e ey w wf wrd e ¥
wrer amex, oy, gark wgw, grCATRE
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14.80 brs.

ffr fasgfee g, wad wu
faraTs 7T SR g, ag I
qiffes & fim ¥ olvife w¢ foar o
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gz wrnt Agt 3 afew s & que
g oft Forer w1 &2z qor § fam @
ag wgrwar & i 35 fafeas s s q@
et g & agw @ &) & =t
TR ft ¥ qeAT AT g R W ag
g avea § 5 q@ wg W T @t @
afem o qranfy, &Y MAEe @ gard
FET, W T AT A ST A g
arfeeara &1 waQEn g fear o o
g IEw A w7 Swwr A A @, cEwl
A AT g7 g w98 avg ¥ ameA
g1 g ad A ¥ Tw @ oW ggAw
¢ fr w ofimm &% sfeie & 7@ &t
SATAT HEFTT A1gaT 4N & AR A
2 % ot Aww gW & Fa S oA
& freg g&ae &@ & Y @ gfaae
gifica ® fad w3, § gfaare gam
famms Wt go ) AT e wrfesm
¥ wfifr @t wm dfw fee fr qo
sl W fir of; orfseT Y gheare
R § 1w oft ww g g wwwa § fe
TR Y@ g Ao A & 7 gw o )
€@ TR T qATTT ¥ AT R g W
R A Fifw ¥ T SO W
W wifew AT ¥ 1964 W 1969
¥ e # gy o g ST waT @
WO T wrgAT finar ) v w Ay ¥ i o
w§ & e gAY § ) i gorre ol
Ty ¥ gH AT a3 §1 gt 1965 g
faz firat § fir oo dvm WY IR oW
#v i wvy B g ATe o dew
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[+t 7w "8 ig)

F1 1 aFa | 7 T T § fv 3w
fre SFAnt 21 dra & 5 EFtar @
ot gt A =ifed ) afea g o ad
s g 2, wfrr & wagfa #t arfa
a< fyzd #1, T@E g9 A, FAT T A
W # Y FAAT H----

st @AY N @ TEATA FIA 7

st TH Tg™ qiF : ATFEFAT 95A
9T WA FEIATA FHL | ATIE FgA & g1
FIT | GAT I 9T F,

THEET AT B ITHT AT TEIA
ad &, AT AT & | AHAAT AG qF gEEA
& 78 g AR F A1 qT A A AT |
AT LA qgerqT K1 g F1 I A
Jg JqT 2 | gw anaa & FF e ogw
TTAeedt g1 o, do foaraw ga ® A
ST HIT g AT |EIX AW AT @I AT
aifuea @ o WIC g9 F1A F o frd) ga¥
F ATE T @ AV g FF Al w1 ggfad
IAT 2 §FA 2 I ATT 1965 HX 1971 F
ANF Fgfagm M 3@ | gaa AW W F
WAl & gral Hagh 41 § AT IWH
T A1 ITRT graar ot faar , oF
#ft &t & AR uw A @ A2 A
qra W 7 IFET gERTT A fear & 1 1965
¥ @it St & AqT H AT I gAT AT
IF IFT IH qW & g ATHT A, TW W FI
7t AT TZT T AT ONIT A EHZ A FAEA
F1 G faar 411 757 0F FT41 A1 AR
29 GIN A g1 AT | ANTAT F O9 OF
atg ® g A AIA GTF Qadrgs e
TF T gBr, i gw O ;| @ E, grr
1T IS IE ¥ A qC EIR & A ag
dr gu g A, e wa gRrd wial
g Aaar a0 ? g AT A ¥ A
39 AL AATH & A7 AQ Frg § A=
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Far qam i wg) gav fm 1 & AW T
¥ fag 3 a5l | 72 Far fag T &7
g fag war & 5 garQ 3Tl «
AT F=AT FT ASAL FIF AT JIATH
# FH A& ¢ | AT gewfa oy &, gWrd
AEATA CHE § S AT T P AT AT
g @ g @37 & fag g Sfea 00

fgrmaa gard "esfa #iT e &
qefrE wAAT F av | AfwT A ad
fgmiera wraw g1 T § | gL A fgr-
ATqITCE AT asg1gu wreAw & &
IALAIT qq A1 AraraAt 97 afkfeqifaar
FATE | gH agsitaraw & fp 7 AP
ar €t wifaai @1 fagaa & 99 AR
o orer 21 gh fagad #1 7qaT g
qifprard #1 faad areht agraar & oW
gH gar & 1 gark & guwa arfEearT a1
Ha g w0 fax a4 gEa A F
gargF faeg gar gy Sufera F@r
2 fomsr g9 aug & TaFar 2, g9
Tal 2 gFd & 1 gW ar we Aiaior-
AT Y QX FTAT E A A9 & 19
At &t e A wIE g

qET aF FTAT AW AT qFAE g, @t
fag wfa 3 97 faar g, 4 @a ag
AT gL NE "eE F1 famaw fgwman §
fe gaa wfq Iw@r a1 wawE € SR
G FIfd F1 GHAT qEE FE FT ST
I o &, aW SAy 4 @l 31
a7 gudw gar sEa Gfy A far @
ffrgaE & R fomar ik =g &
TR G AT FAOAT F AT T
¥ ot &, gvwa g fF oag wfew
gH A FT I | g1 &Y arg gg A g
: 3w @t g 9w sEedn ® ogwaA
qTHWI T ARa g fF gfar & 2w
#T @ smrarew ofefeafs v qwd
ST gATY ATaATEl &1 Wy q9aA | ag A
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wnF F Awad F1 eqAr F Ao g
g€ 7w &1 ¥ qam@T G AT FHAT
&\ SR T @ Ay ATH ST AR
@ @ W aZ sEFT HT gEr GE G|
qTAr 3 FY ST {IAHZ AAT 2, A A TH
w9 & sy a1 ag @ &1 fadr 2 &
TEATH F ATH G q47 qUiHearT AT gfqar
F AU W AT g1 war g, searfaw
®iw g8 fAged sEamw F1 WAT AT H
FAT FT @ 7, IAFT FAAH FT @
g1 gmdr ®ifaw gy =wifgy v oeEY
sfage & gruafe 2 st s g
W ¥ ATT E 8W ST H UL TH IHIT HT
TATAT W, AFATET ASTATd SAF G F
AL 1T IART AT THT AWAT g ATlE

98 g 3w Frawrd Ffagaag @

¢ sa% fau @ @ 9% 3 =fag wF
T 9T AT A ITHT T F19 F 9 7
AT T |

UF Feq § AT IIRA & qrEERd H
FEAT ARATE | T Infaayar gg 5T
9T 2T FIAST TF & | AIA EF a1 £ |
g sge aane o § faw 21, A,
U9 UH747, U OF 24, B2 E1E A€ 41T
gfasrer aifs &1 a8 1 o9 d Agq &
frg gars stErer gaw aww § 1 TS @A
R T & | wf g O § e
efaal F @19 a7 gu AT S A
IR g g1 Adr A gwidr wred 2,
arafeF g | dva iF gAR T EF ST
ferda & Moy mfaagy &1 st aF
O F AT & =61 A 97 &F § fAgy
S IFY A gEAT W A9 F | fAgT
Tdwd, srerdfaw wdwe anfz gAY 1962
F A gram g | afFaaE aawm, A
st snfe w1 fAamfor A7 femr 21 sl
F1 fmior it ag AT 9T gan & | wfaqaw
T g F 41X gH Areaed gu faer A8
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@A § % 9T o aT gAT =T g
FAM FTH FAT F BIF @I AT A
AT FT FAIET AT JTAITT & g gaTe
faw vaz mifaq giv ) gt @ afdfeafa &
fau g7 e gAr g | miwrqA Er ar |
gH AT FT A= qg T A A, THH
"R AT & | T HAA ST AT I
¢ ag Faa AT &1 Al & FF gw s
gftz & g%t q@a 2 | amie gfez gt
3@ FT YA W AT 21 FAf Sfd
areay &1 Aifg 9T g/ w@ar @ifgd A
& 7 9ega | T g9 4ar faaET s
78 7w WA | gw i 7 48
TE FG | TZ AEEAE WA AZ T,
IIH AET TG |

fT STt | 9t fo=m =22
& Aqcq ¥ fo@ gwe & g8 WATH KW
F @1 &, fora qrede & gy gw amfE
AT FT @ 2, THY WEHW {91 gaTir
gfiaa 2, 2@ g TE 2

T Weal & 919 H @1 §Eieaqd &y
ANz W FT AHET FIAT E |

*SHRI J. M. GOWDER (Nilgiris) :
Madam Chairman, before 1 extend my
support to the Demands for Grants of the
Ministry of Defence, I would like to place
before the House a few of my suggestions.

Madam, all of us are aware that our
sensitive borders are simmering with hyper-
tension. It is also common knowledge
that the Territorial Army assumes the role
of second line of defence at the time when
our country is faced with a serious border
crisis. We are dismayed by the declaration
in the Annual Report of the Ministry that
though the authorised strength of the Terri-
torial Army is 50,778, the actual strength as
on 31.12.1970 is only 43,782. 1 am unable
to appreciate why there is a shortfall of 800V,
I wish to seek a clarification from the hon,
Minister whether it is due to non-availability

* The original

speech was delivered in Tamil,
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of personnel for recruitment to the Territorial
Army or whether it is due to lack of ade-
quate interest on the part of the authorities
in building up the Terrttorial Army to its
authorised strength, The role of the Terri-
torial Army during national emergency, I
need not overstress, Iwish to emphasise
that the attitude of negligence in developing
this important organ of national defence
must be immediately given up.

The Appropriation Accounts of the
Ministry reveal a startling fact that a huge
sum of Rs. 3.5 crores was surrendered last
year. This amount was voted by this House
for being spent on augmenting the defence
potential of the country. 1 would ask :
have the Ministry failed to see the need for
this sum or have they become complacent
about the security of the country? It istime
that the Defence Ministry does some heart-
searching.

The hon. Minister of Defence has stated
time and again on the floor of this House
that there is acute paucity of medical person-
nelin the Defence Services. What have we
done to overcome this shortage? Do the
Government think that the solitary Medical
College under the aegis of the Minstry will
be able to produce enough doctors to man
the medical services in the Defence set-up?
This amount of Rs, 3} crores could as well
have been spent in sctting up another
Megiljcal College. Thousands of young men,
espiring to  become  Medical  Practitoners,
are unable to get admission in tne existing
civilian medical colleges. If we have another
Medical College under the Armed Forces,
these people would be able to  achieve their
ambition and at the samc time the Armed
Forces would also have enough number of
doctors, Tt is not that the funds are diverted
to a purpose other than that for which they
have been sanctioned.

Now I will refer to the recruitment
policy in the Armed Forces, Even today,
when modern and sophisticated weapons
have become the order of the day, we seem
to be following the same old policy laid
down by the Britishers whose emphasis was
on the brawn power rather than brain power.
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It was all right when the Armed Forces
were equipped with ordinary fire power.
That policy is obsolete and out dated in the
context of scientific and technical advance-
ments made in the field of military armoury.
Now, mental alertness and a fair measure of
intelligence have become the essential ingre-
dient of an effective soldier. Tt is not that
he should be six feet tall and bursting at
the seams., Even a man who is five feet tall
can be better placed if he possesses the
qualifications 1 have referred to earlier. I

would suggest a reorientation of our recruit-
ment policy to suit the needs of a modern
Army,

We prescribe the age of 20 years and
below for recruitment in the Armed Forces.
We give the young men intensive training
for five years at an enormous cost. But,
according to the existing procedures, they
are realeased at the age of 35 years, after
completing their contractual period of 15
years, The effective utilisation of their ser-
vices is only for 10 years. Unless their
service tenure is extended up to 45 years of
age, I am strongly of the view that the
services rendered by them will not be com-
mensurate with the amount spent on their
training. 1 would suggest that they should
be tetained in the Armed Forces till they
attain the age of 45 years,

Even conceding that the requirements of
the Armed Forces demand their release, do
the Government ensure payment of their
pension immediately after their release?
There are cases of inordinate and unconscion-
able delay where the personnel have expired
before their pension claims are settled. I
would like to suggest that action should be
initiated for setting the pension claims one
year before the rclease of the personnel,
so that they are not left stranned after their
release. The Public Accounts Committee
have referred to such cases of gross negligente
on the part of the aythorities in the matter
of settling pension claims. I would appeal
to the hon, Minister that he snould look
into this question and do the needful.

Madam Chairman, at the time of Indo-
Pak War, when the Prime Minister gave the



18

clarion call to the people of the oountry
that they should render all possible assistance
for the defence of thc country, the Indian
women gave all their jewellery and their
savings, When the people of the country
are ready to sacrifice everything they have
and when they repose their implicit faith in
our judgment and discrotion, it behoves of
us that the money is spent in the right
direction. We cannot afford to go on
gazing at the foreign countries, whether it be
U.8.A. or U. 8. S. R,, for our defence
requirements. Recent events have proved
beyond doubt that no country will come to
our rescue  when our security is imperilled.
On the contrary, we find that the U.S.A. is
sending ships-load of arms to Pakistan., We
have no other recourse except to achieve
self-sufficiency in the matter of defence pro-
duction. We shouldin our country manu-
facture modern weapons, including if
necessary nuclear weapons. Dependence on
other countries for the defence of our country
will be disastrous.

In conclusion, 1 would refer to the Cor-
dite Factoryin Aravangadu. which is part
of my constituency. The Defence Minister
also had come there. It continues to bein
the same state as it was at the time of
Britishers who set it up. This factory has
not been developed at all during these years
If only it had been improved, not only the
the people of the area would have had greater
job opportunities but more explosives would
have been manufactured for our Armed
Forces. I would appealto the hon. Minister
that he should bestout his personal atten-
tion in the matter of developing this factory,
The villagers of this area gave willingly their
land for setting up this unit. So far,
neither their lands have been de-requisitioned
nor alternative lands have been given to them,
Their sufferings seem to be a dry in the
wilderness. I would request the hon,
Minister that he should expedite the process
of giving alternative lands to these agricul-
turisis who arein great distress,

With these few words, I support the
Demands for Grants of the Defence Ministry.

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN

Demands Jor ASADHA 18, 1893 (SAKA)

hon, M:mbers opposite,

Grants, 1971-T2 190

SHUKLA) : Madam Chairman, the purposs
of my short intervention in this debate is
only to bring forward certain relevant and
salient features of the Department of
Defence Production and the Department of
Defence Supplies, and certain points which
have been mentioned by hon. Members and
certain doubts that have been expressed by
particularly Shri
Inderjit Gupta, who is unfortunately not here,
and Shri S.M. Banerjec ; both of them
raised bulk of the points regarding these
two Departments.

1 would like toclear afew of those
points so that the perspective regarding the
work that is being done in the Defence
Ministry inthese two fields is clear,

The main purpose and the policy that we
are following in the field of defence produc-
tion is to achieve a high degree of self-
sufficiency. In the modern world itis not
possible for any country, howsoever big or
mighty it might be, to achieve hundred per
cent self-sufficiency in tbe field of production,
particularly in the field of defence production.
Our experience so far has been that in critical
times most of the countries rely on their
own supplies of defence stores because even
friendly countries stop supplies of defence
items to others on political considerations.
Therefore, if we want to maintain our
policy of non-alignment, freedom and also
strength in the international sphere, it is of
vital importance that we must have a very
sound base for producing defence equipments
in our own country, In this respect we
have made much progresss particularly after
1962. I would like to say that our emphasis
is to producce most of the stores and
equipments in the ordinance factories that
we have set up and the other public sector
undertakings which are functioning under
the Ministry of Defence.

Certain observations were made by the
hon, Members yesterday that we arerelying
more and more on private sector for defenoe
production. T think this point must be
clearly brought out to the House so that
our policy is properly understood. We
want maximum production to come out of
our establishments, whether they are ords
nance factories or limited companies func-
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tioning under the Ministry of Defence. In
order to do so, it might be necessary some-
umes to farm out some smaller and nop-
critical items or equipments to civilian sector,
not pecessarily in the private hands but also
government undertakings which are function-
ing under several Ministries :o that the
equipments, the technical know-how and the
technical personnel that we have at our
command can be put to the maximum use
and wecan produce the maximum amount
of defence goods in our establishments. If
we fritter away our energy, our technical
know-how and 1echnical personnel in pro-
ducing small non-critical goods, which can
be produced in the civil sector, then we will
inevitably be reducing our capacity to con-
centrate on the production of such goods
. Which must be produced only in defence
establishments and nowhere else. Therefore,
thereas we have increased the total value
and the total number of items that we arc
producing in our defence establishments, we
have also followed this policy very cauti-
ously and carefully to give non-essential
items to such reliable suppliers und manu-
facturers who have been found relinble and
who have co-operated with us in a very good
manner. [ would say that wc would not
_tquch anybody against whom we have the
slightest suspicion, either regarding their
reliability or the quality of the product that
they produce. Scveral instances of these
could be given but 1 only want to state our
basic approach to this particular matter.

Apart from this, there are many other
thinss for which we have to enter into
Ll"a'.m:is:n collaboration, This point war also
taised yesterday, Regarding foreign colla-
boration it is also clear that in the madern
world of quickly advancing technalogy it
would be quite impossible for us to avoid
foreign collaboration altogether. Shii Tndra-
-jit Gupta rajsed an important point yester-
day when he referred to the total hudget
of our Research and Development Wing.
Our palicy is to spend as much as possible
within our resources to improve our own
Rbsearch and Development Organisation and
therefore, from Rs. 11§ crores five years
-back now it has ‘béecome Rs. 17} crores
this year and within the next five years we
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want to increase this allotment to research
and development to Rs. 46 crores.

This indigenous research and development
has helped us a great deal and we attach
highest importance to our own indigenous
research and development for defence equip-
ment. But nonetheless c¢ven inspite of doing
all this 1 cannot rule out the foreign colla-
boration in development of defence equip-
ment. We will have to by technical know-
how from abroad so that we arc not lagging
behind and this has to be donc not only
by India but by tne most advanced industrial
countries in the world. They have to depend
on cach other, They have 1o exchange
informstion and they have to utilise the
development in a particular ficld in one
country and we had utilised such information
from friendly countries and this is a factor
which will continue to an extent in our

drl.fcnoc production budgets in future years
also.

The otherimportant aspect of our Defence
Ministry's activities is ‘import substitution’,
‘There are many materials which were com=
pletely imported because they could not be
produced in India for various reasons. While
on the one hand we are trying to establish
the capacity in the public sector for produ-
cing these items and while these capacities
are being developed we do not want to lose
any time and we are trying to locate ingdi-
genous resources of production and indigenous
resources of development of such spares which
are entirely imported from outside and the
Department of Defence Supplies which mainly
deals with this question of import substito-
tion of defence requirements has been able
to do a very good job. They have so far
located about 17,000 items which were being
imported in various measures and these
17,000 items which are used in varigus
defence equipments are now produced in
India indigenously and we do not have to
spend foreign exchange in this. In certain
respects we may have {o give foreign exchange

Jhelp to begin with but this means a tremen-

dous saving of foreign exchange.

MWow, Madam Chairman, ' yon would
be glad to kmow we¢ have been’ fn
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the Depit, of Defeace Supplies able to place
an order of Rs. 72 crores on the indigenous
suppliers in the fleld of import substitution
only. This is a very encouraging development
because the import substitution was seriously
taken up by us only after the 1965 war when
we found that during the Indo-Pakistan
conflict various western countries put a total
embargo on the supply of defence equipment
and parts to India,

That showed us the urgent necessity of
locating the various sources in our country
even though they may not be in the public
sector or the defencc sector so thatif there
were these indigineous sources, we would
never be put into that kind of embarrassing
and critical position where & one-time friend
in a particular kind of political situation
decides to put an cmbargo for various political
reasons, wrong or right, and give a complete
dislocation to our own defence endeavours
and delence production. Making a beginning
n 1965, ifin 1971-72, we have gone to the
extent of finding out some items for which
we have located the indigenous capacity and
the total order that we  have been able to
place with our indigenous sourcesin substitu-
tion for foreign sources is to the tune of Rs,72
crores speahs very highly of the good work
that has been donein this field.

Some points that were rai-ed yesterday
need some clarification. Before doing that,
L would like to give the total figures of
production of our defence undertakings, that
is, the public scctor undertakings which are
limited ¢ompanies. The production in these
undertakings has begn stepped up and now
the total production is expected to be worth
about Rs. 190 crores, In 1970-71, that is,
last year, it was Rs. 154 crores and this
year it-is expected to be Rs. 190 crores. .

Various factories like the Hindustan
Acronautical Ltd., and the Bharat Electricals
Limited are not only making this huge pro-
duction but they Are also making a good deal
of profit. We have also entered into export
market which we carefully select and we are
exporting goods for several crores of rupees
to these markets. We are very careful that
whilc weexport and earn foreign exchange,
we do not impair our own defence prepared-
nicss OF our own needs. We want to de this

ASADHA 18, 1093 (SAKA)

Grants, 197172 192

not only to maintain our tempo here but-aiso
to sce that the defence production and,
particularly, the public sector undertakings
m aefence production are always kept in
such a way, arc always run in such a way,
that they are not a drain on the public
exchequer and that we make maximum dnd
oplimum us¢ of every penny that is put in
these factories and undertakings.

My hon. friend, Shri Indrajit Gupta,
mentioned about the cngineering and design
work in Ishapore Factory. The Factory has
been provided with a small organisation
where they do the checking work, They
check up the prototype that bas been made
of vatious weapons that arc manufactured
there and most of the corrections are made
on the spol. Various other factories that we
have put in various paris of the country also
have such small organisations attached to
them. It is a fact thal our rescarch labo-
ratorics arcsituated in various parts of the
country and they are catering not to the
factorics only near their own periphery or
necar about their own location but wherever
they are most nexded. Therefore, it is possible
that a research laboratory in onc place might
be culering to the basic requirements of
factories located in other parts of the country,
But, we see to-day that factory is not
wholly dependent upen that research labora-
tory and that their ordinary work and their
usual work is stopped if some mistake is
found outin any particular product.

Some points were raised about Ambajhari
factory. As a matter of fact, this matter has
been raised in this House several times. But,
briefly, 1 will say that because again of
1965 war, this factory's progress has been
somewhat slow. Certain products have to be
made with American collaboration and in
1965 war this collaboration was suddenty
withdrawn. Therefore, we had to depend
upon our own indigenous designs and engis
neering skill and many things we had to
substitute and, therefore, il took more time.
than was envisaged originally to get this
factory into production. '

SHRI 8. M. BANERIEE (Kanpur): It
has started production now.
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SHRI VIDYA CHARAN SHUKLA : Ttis
very near starting production.

SHRI INDRAJIT GUPTA (Alipore) :
You are confirming what I said. Tt is
dangerous to depend on this type of
collaboration.

SHRI VIDYA CHARAN SHUKLA : Tt
was inquired about the indigenous content
of the Vijayanta tank. The indigenous con-
tent of the Vijayanta tank to-day is 60% in
terms of value. Here also, it is wrong to
say that the armoured plate and the guns
are mostly imported. On the other hand,
the armour of this tank and the guns of
this tank are mostly made in our country.
But some of it, of course, is at present impor-
ted but we are making our efforts to see
that the indigenous content in this production
rises up very fast.

About the MIG 21 there was some slight
misunderstanding because of the language
used in our annual report. It was not said
that our own raw material was used in the
manufacture of the engine. 1t is well-known
that in the absence of some special steel and
alloy, we have not been able to make that
kind of an engine that is necessary and we
have to import these parts. And it was also
known that to fulfil this need of special
alloys and steels we have prepared a project
to manafacture them and this project is going
to be located in the coostituency of Shri
S. M. Banerjee—Kanpur and we hope this
project will get going very soon and once
we get these special steels and alloys which
are fundamental for production of many
many sophisticated defence prodaction items,
our dependence on foreign sources will be
far less than it is to-day.

The efforts that we are making regarding
production of an advance strike aircraft in
the country have been mis-understood and
some remarks were made yesterday that we
are trying to make this advance strike air-
craft because our other aircraft HF-24 has
not come upto expectation or has failed.
This is a complete misconception. As a
matter of fact, the HF-24 that has been
produced is already in squadron service in
the Air Force and is giving a good account
of itself and what we are now trying to do
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is the second generation cf this super-sonic
aircraft and this is the aircraft which will be
used in the cighties or in the late seventies if
we come to the stage of production and we
want to be completely self-sufficient about
this vital requirement of our Defence Forces,
For, to depend for such vital equipment on
other countries would be difficult. We have
known that in many very advance and
developed countries, years of research and
thinking go on, They do the research and
thinking for eight to ten years before they
come forward with an aircraft of this kind,
Therefore, we have also started thinking
about this advance strike aircraft, Recently,
we held a symposium in which this matter
was considered by experts from ‘arious
fields, from the Aecronautical Research
Laboratory, and from the HAL; expert from
various other fields and from our Air Force
come and gave their views on this subject.
As hon. Members know, there is a board
which regulates the acronautic developments
in our country, and so all these matters
will come before that board and these
matters will be given high priority and we
shall try to develop all these vital matter of
defence equipment within our resources as
fast as we can.

SHRI INDRAJIT GUPTA : Just to put
the record straight, I would say that the
hon. Minister is not being fair to me. I
did not suggest that HP-24 had been a
failure in the sense that it could not be
used by us, Iknow that it is in service,
But what I said was that HF-24 could not
be developed to supersonic capability and
that is what we are trying to do for so
many ycars,

SHRI VIDYA CHARAN SHUKLA :
When I said this, I did not say that Shri
Indrajit Gupta had said so.

SHRI INDRAJIT GUPTA : 1 am saying
it because I know 1 had said that.

SHRI VIDYA CHARAN SHUKLA :
There are two other Members also who had
mentioned this point.

SHRI INDRAJIT GUPTA : 1 wanted
to make clear my point.
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SHRI VIDYA
The other point that
raised was about the Bharat Electronics
Ltd. Here (0o, the undertaking has done
an excellent job so far. Very sophisticiated
equipment for rader and for wireless .equip-
ment has been made here and the equipment
that is currently under production has been
found extremely valuable. I can assure Shri
Indrajit Gupta that they maintain a clm;e
liaison with our research laboratory or establi-
shment at Pilani. In fact, not only with that,
but with various other establishments 100,
we maintain liaison; wherever we can ﬂ_nd
useful information, we maintain liaison with
them and try to utilise all the technical
knowledge that we have in the country to
make the facilities in BEL as useful to the
country as possible.

CHARAN SHUKLA :
gome Members had

Coming to the question of idle capacity
in the ordnance factories, except in lihc
clothing group of the ordnance factories,
there is no idle capacity in the orm
factories, We are using to the maximum
advantage whatever capacity we have and as
& matter of fact we arc finding it necessary
in several fields to increase the capacity and
increase the number of shifts in several
factories to copeup with the regular require-
ments of our Armed Forces. And even
where there has been some idle capacity,
there has been no retrenchment of workers.
I raust pay my tribute to the defence workers
who are doing an ecxcellent job, and I am
sure they have a great sensc of nataot:lal
pride and responsibility in these factotles.
Therefore, we have always found it possible
to take their cooperation and increase the
production .wherever it has been found
necessary.

Some comments were made by Shri
Indrajit Gupta and some other Members
about the comments of the Comptroller and
Aunditor General. As the House knows, all
these comments will go before the Public
Accounts Committes and they will scrutinise
these comments and call upon the officers
of various Ministries, particularly of Defence
if the comments relate to defence accounts,
to explain all these things, and then the
Public Accounts Committee’s report will
come before this House, Therefore, I think
it is premature for me to comment or give
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teplics to the comments that Shri Gupta
made about the Auditor General's report.

SHRI INDRAJNT GUPTA :1 only quoted
the Auditor General,

SHRI VIDYA CHARAN SHUKILA ;
That is also premature, The PAC will to go
into all that, find the other side of the story
and then present its report and then would
be the proper stage in which we can take a
particular view on those comments made.

SHRI1 S. M. BANERIJEE : What is pre-

mature now? The comments of the Auditor
General ?

SHRI VIDYA CHARAN SHUKILA .
The comments of hon. members.

Some hon. members wanted to know what
we are doing in Bharat Dynamics, This
undertaking established in Hyderabad is in
charge of making rockets and missiles and the
first project undertaken is the anti-tank

rocket we are making. Its range is about 3
kms.

SHRI G. VISWANATHAN (Wandiwash):
Sivakasi rocket !

SHRI VIDYA CHARAN SHUKLA : It
is quite functional and very efficient, Tt is
not a short range for anti-tank operation.

SHRI INDRAJNT GUPTA :

Whose
collaboration ?

SHRI VIDYA CHARAN SHUKLA : We
have got very good collaborators, but we do
not want to depend on our collaborators in
this. We have a very good scientific establish-
ment in Hyderabad which is making good
and useful research in this subject and with
the help of our indigenous research, we
expect to expand the activities of Bharat
Dynamics in various fields very soon.

Many other points were made which have
a relevance to defence matters to which
the Defence Minister will reply.

SHR1 5. M. BANERJEE : Defence Pro-
duction Board?
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SHRI YIDYA CHARAN SHUKLA - I
said n reply to a supplementary by Shn
Banerjec humself that this Board has been set
up to expedite the admunistrative functioning
of various departments of the Government
of India connected with defence production
Here workers® participation would not be
rcally relevant, It would be relevantin
various mmanagement boards of defence
undertakings We are actively considering
this point and will take a decision very soomn.

SHRI S M BANERJFE Does ‘defence

undertakings’ include ordnance factories
also or will 1t be confined to only public

undertakings?

SHRI VIDYA CHARAN SHUKLA :
For the present, 1t s only public under-
takings

In conclusion, 1 would like to assure
hon members that we arc aware of the
grave responsibilities devolving on us at
the piesent juncture and also 1n the future
Unfortunately, because of considerations of
security, we are not able to gloat over our
suwcess and say many things which will
probably gladden the hearts of hon mem-
bers butl which will not te 1n the national
interest to doso But I would like the
House to be reassured that we realise our
responsibility in  this held and are doing
our best to see that this responsibility given
to us by the House and the money regularly
and cheerfully given tous by thhis Hon,
House 15 used properly for the proper
defence of the country

wit atex feig fase (wewvgr) sweivan
sfersarlt ateat & vra w1 wrar g fo
WA EE AT W I A
waaT f2ar | gAY vEe ¥ Tl wEww W
wraaTE 0T i g welr o Yfema
og TW W4 W $) TG Wy A<y awifea
@ ¢ sEdEy a7 A fr agagy
st s goaet safe § s wrr ek
7% grat ¥ wwdwwr agw wh oafx
qaar @ 1 fee ft & sowr s
waear g fe g9 aral g IAET sA™
ursfaa %, fasiq e & wofay fe &
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forrenr oft a7 g 9T @1 TEE  SATHT
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faar, ot & g% awmar g1 T A
Trme a7 forderd §, ard
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[t ez frg fare )

FET SEATE 1N qewrh qrew fed
T § 37 qo sy § f farr s
W oy fafeg #omy @0 wie ¥
e a8 qger s godte W § Wt
17 7 st wifced 8 grx @ WK
15 3 sfowa sy #1 qRc g1 gEd
TRAT 9 gy wrar §, AR AR
gfvarom i =g e g wgrasg wreT
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BT #rewTe o q gnl | pafad & srgar
fe & fRfefaina w1 ¥19 wewm,
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T ¥ aod A ¥ e gl
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Wit @ dx wht WY o A wy
WTH HT TN § IMCIAHY g & qT )
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§ femde & 9 48 99 § waf®
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#r ok A S aqd 2w F o sty
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fors w0 1 oor % wwd g ¥ omfe
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el vk oW g & oM A i
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T qa F@ § AT e T K1 qUiE-
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L]

SHRI P NARASIMHA REDDY/(Chutoor).
Madam Chairman, 1n the debate on the
Defence Damands much of the ground has
been covered by many hon Members from
all sections of the Housc, and T would like
to confine myself to a few facts peitinent to
the matter In the Rcport glven to the
House by the Defence Minstry, 1t 18 gquite
clear that men in charge of the Minisiry as
also of our Defence Forces are quite awkre
of the changed situation in the Defence

context that has been created by the threats
to our national securitv

The acquisition of wuclear capability by
China  has certainly n.ade a vital difference
in the context of defence preparedness in
Southern Asia It 18 no ur pretending that
thls nyclear capability acquired by our hos-
tile néfghbour will not be employed agamst
us or that its employment will depend o
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the reaction or concerted action by other
nuclear powers. It will be idle to remain in
such a hope. As we have seen to our cost
in the recent Bangla Desh upheaval and the
demographic aggression committed on us by
Pakistan what was the reaction of the world
powers 7 It 1s well-known that they reacted
in & poor or feeble way and they have
allowed the greatest genocide in history to
be perpetrated with impunity. Knowing the
reactions of these great powers and that
they always act in their own national interest
without any heed to any professed ideology
or policy, I repeat it is idle to hope that
this nuclear capability will not be employed
against us by China unless the great pow-
ers permitted it or connived at it. Therefore,
we must be prepared against such an even-
tuality.

Iwaat to submit that itis self-deception
and illuglon to think that the poasession of
nuclear capability by China has not made
any difference in our attitude or in our de-
fence reaction. For cxample, in the present
demographuc aggression committed by Pakis-
tan on India we have not been able to react
in the way we would very much like to. It
is certainly a fact that Pakistan would not
have dared to commit such aggression on
our country but for the connivance or assi-
tance of another hostile neighbour China,
nor have we flinched from reacting in the
only way in which we and the country want
the Government to react,

Therefore, this important factor of the
nuclear capability acquired by our hostile ne-
ighbour has to be faced squarely and I want
the Minister of Defénce to give his assessment
of the new threat to our national security.
In fact, when the hon. Minister for Defence
Produgtion covered all the main points
raised on the floor of this House regarding
arms and armament production. modernisa~
tion, research and development, I had hoped
that he would make a reference to the
produetion of an atom bomb or an atbmic
weapon, s has been called for from several
sectipns of the House. But, as he has him-
sell explained, it is a matter of major defence
policy which he has left to the Defence
Minisier to be dealt with at the appropriate
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time Ialso feal that it is a major strategic
policy decision which probably it is not in
the public interest to be announced. In that
case also the House should be re-assured by
the Defence Minister, Shri Jagjivan Ram,
that he is conscious of this grave threat to
this countiy from ‘his gquarter, that he is
aware of the univeisal feeling peevailing in
the country in this regard and that he is
prepared to take the course of action that 18
warranted by the situation :nd 1 am sure
that we can rest content 1n his wisdom in
this matter,

! would refer only to one or two matiers
which as a representative from Andhra Pra-
desh 1 am interested in bringing to the notice
of the House and the Mimistry, Regarding
recruitment to the army an hon. Member
who has spoken earlier has given statistics of
the composition of the army from various
States, which gives a higher place to several
States while no place or probably a wvery
low placc to several others hke Andhra
Pradesh, In fact, 1 would request the Defence
Ministry to pay attention to this lop-sided
representation of States in the army and
sce to it that recruitment is kept upin Anh-
ra and other States ir southern India, In
fact, from my personal experience 1can say
that the recruitment 1n thc scuthern Rayal-
aseema districts of Andhra Pradesh iy not
done in a systematic marmner and many of
the educated youngsters who have been thin-
king of & carecr in the army have not been
made awdare of the opportunities for enlist-
ing n army, much publicity has not been
given 1n this regard, so much so that not
adequate representation fcr such backward
and deserving areas is provided in the army,
This deficiency, Tam sure, will be met.

I will conclude with one more poiat. 1
would also appeal to the Defence Ministry
that in the context of defence conditions
prevailing today whether it is not tumely to
give thought and consideration to the long-
standing demand that strategic considerations
in this country require an auxiliary capital
to be developed in South India, In fact,
madam, you are aware that sincs long in the
interest of nationa! ietegration we have been
from all the States in South as also the peo-
ple ip the North—of the opinion that the
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Parliament should hold a Session
tlle.hthem States every year. mmﬂ::
na..tlonll integration and national security
will be doubly secured if the question of
setting up an auxiliary capital in the South
India is agreed to.

DR.MELKOTE (Hyderabad) : Madam
Chairman, sitting in these benches 1 should
naturally oppose the demands of this Mini-
stry butinstead of Joing that 1 am standing
here today to support all the demands of
this Ministry for the simple reason that the
country is facing a very critical situation,
On theone side we have the problem of
East Pakistan and on the other side the new
valucs that the present Government want to
inculcate in the country and get things im-
plemented it is necessary for everyone of us
in this juncture to support the demands of
this Ministry.

Madam 1 want to pin-point only one as-
pect of the question. It is that in the pro-
duction of material for defence we have
various industrial units spread all over India
and the products are of wvaried type, many
of them sophisticated, We have built up
beautiful industrial estates in many parts of
the country where in the machinery are the
best we could produce and purchase from any
part of th: world and the workers on the
whole are very dedicated, We have officers
manning these industrics very capable people
and inspite of these things not that the
production is not satisfactory I would say
the production can possibly be doubled or
trebled. This happened in crucial moments
like war with Pakistan and war with China
and if that could occur why could thi. not
occur in our cveryday life ? This is the only
point 1 want to make here, This is not, occu-
rring because the workers in these industries
are taken for granted. Whilst the Labour
Minister and the Prime Minister often speak
of participation of workers in the manage-
ment and inspite of three or four months
that have occurred in the formation of this
Ministry may 1 know what steps the Govern-
ment or the Defence Minister undertook or
the Minister of State in Defence Depariment
undertook in orderto bring about such a
situation in these industries, 1f these things
could be done I am gquite aware that the
worker will produce gueten lot because there
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is discipline in the factories—in most of these
factories.

Sir, at Ishapur things were not quite all
right. This is not just a place where 1 should
stress some of those points which hinder
production but even there, Sir, with the
strength that the Military has and the Dafence
Department has much could be controlled
and, I feel, that if the Dcfence Minister takes
into his heart and is aware of the situation
this could improve tremendously.

Madam, [ would like to point out to vou
that with this machinery—and most of this
machinery are not manufactured in om own
country. Now a days they are being manufa-
cture and they are quite good. But all these
fifteen or twenty years they have purchased
machinery from various parts of the world
and the Indian worker working on
those machines in those countries
where he worked produced <« cer-
tain quantum of material which is three
times or four times what he produces here,
for which he gets a salary also very much
higher tnan what he gets here. Here, he may
get anything like Rs. 200 to Rs. 250. But
if he works in Germany or Switzerland or
America or Russia or England, he would get
not ing less than Rs. 1000 or Rs. 1500 or,
possibly even Rs. 2000,

Then, much of the defence material that
we purchase from other countries often times
is cheaper than what we produce in our own
country, The defect lies in the lack of su-
fiic’ent amount of protection, Whether this
production is lacking because neces.ary mi-
terials are not being supplivd or there is not
a good undersianding between the manage-
ment and the worker or the welfare of the
worker is not properly attended to, etc, I
do not want to go into those things now
because it is not necessary to do that here.
1t is necessary for the workers. their neprése-
ntatives and the Government 10 sit together
and thrash out matters.

If in the defence production, in all defence
production centres. we create a8 norm and
which becomes the morm for .ne whole
country, what an amount of advance our
country can make, This is 2 point that 1
would like to stress on the Defence Ministry
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because thuy ¢in set 4 fince cxample With &
patriotic zeal, if & woiker 1im the defence
production centie and with a salary that he
gets produces that much, why should you
not expect the same thing i other places,
provided we implement what the Defence
Minister would like to implement 1n many
of these production centires

I would appeal to the Defence Minister
to pay atiention to this particular aspect so
that we who are giving a liad Lo the woirking
class in the defunie production may give our
fullest support to the Delence Mimistiy in
order to producc moic war material that we
ueed and 1n addtion, set a fine example
for workers 1n th. other ticlds of ndustry
This 15 the only point | would like to make
here

There aic several ponts that 1 could have
made But I would hke to take up those
points 1f any meeting 1s to bt held and I
would riquest the hon  Dofence Minnter to
wonvenc & mecling, invile us to participdte
and talk to us fiankly and fhicely so that
we cane give our best

1529 hrs

[ Mt DEPL ry-SPIARLR in the Cmurl

THE MINISTER OF DLFLINCL (SHRI
JAGIIVAN RAM) Mt Diputy Speaker,
Sir, 1 am thankful to the hon Membes
ol this House tor taking such a keon inlerest
in the defence Budget and the Delunce
Minists y

It 1s but natural that Banagla Desh sho-
uld permeate the dicussion It 15 quite
natural that on an 1ssue on which the whole
world 18 exercived the hon Members of
this House fecl so much exerused It 13 but
natural, as I have said, that in our thinking
of defence matters Bangla Desh has prem-
cated andi has all been pervasive in this
discussion

I'he delence of o wountry depends upon
50 many factors and the defence policy 1s to
be determincd taking into consideration all
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those factors, such s, our relation with our
neighbouring countries, our relation with
other countiies of the world, our external
policy, the internal policy and all that $o
many factors influence the determmation of
the defence policy of the couniry While
considering the defence policy of the Govern-
ment one will have to take into copsidera-
tion the various factors

MR DFPUTY-SPEAKER You may
Continue on Monday Now we take up a
Private Membeis Business

15 30 brs
BOUNDARY COMMISSION BILLY

PROF MADHU DANDAVATE (Raja-
put) 1 beg to move for leave to introduce
a Billto provide for the constitution of a
permanent Boundary Commussion to résolve
inter-State boundary disputes between States

ard States and between Union Territories
ana States

MR DCPUTY-SPEAKER The question
15

Tlat leave be granted to introduce a

Bill to provide for the constittm of a
permanent Boundary Commission to re-

solve 1nter State bounduv disputes het-
ween States and  States and bety ven
Union territorics and States’

The motion was adopted

PROF MADHU DANDAVATF
troduce the Bill

1 -

CONSTITUTION (AMENDMENT) BILL*
(Amendment of ar ticles 19 and 326)

FomewRTCRIY aTE (Rewie) IJuTSAN
g & Arew & afawr w1 A7 awE
01 qre fadyw w1 qreaf w@ W
LA O )

section 2, dated 9-7-71
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MR. DEPUTY-SPEAKER : The question
is :

*“That leave be granted to introduce a
Bill further to amend the Constitution of
India."”

The mottor was adopred.

. wHmroRw qiv: F  fadmy
earfaa FvAr §)

CONSTITUTION (AMENDMENT) BILL*
(Insertion of new ar.icles 234, 23B & 23C)

PROF. MADHU DANDAVATE (Rajapur):

I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The question
is @

“‘That leave be granted t. introduce a
Bill futher to amend the Constitution of
india.”

The motion was adoptea.

PROF. MADHU DANDAVATE :
troduce the Bill.

1 in-

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 368)

oft wew fagrdt wiadal ( Tnferae ) -
yrere wged, & wrea ¥ wfawrr oy i
duew & A fadaw W qeenfe
w ¥ sepwia g g
. MR. DEPUTY-SPEAKER : The question
15 2

“‘That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted.,

-t
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it arze gty wroddy - ¥ frdtee
[ EfyE &7 g

CONSTITUTION (AMENDMENT) BILL*
(Substitution of article 370)

w( e fagrdr arddy (mifers) «
s wewa & A § wlaa v o
wa &vw A fraaw s qOenfie
T 7 gnfT A g

MR DEPUTY-SPFAKER : The question

«“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The mation was adopled.

it stee fagrdr wordeft: ¥ frstes
F1 grarfon FTATE

———

POSSFSSION OF FIRE ARMS AND
AMMUNITION BILL*

off v T wwi ( &fRT) @ SuTeer
Wiy, & awfrer & sfawg gt ow
T W7 AEETE fe X @ o
N wET &R A9r y@E  afafaw,
1959 &1 favaw w¥ Fwr fadme w0
grrafi w79 9 agufa wEEr g

MR.DEPUTY-SPEAKER : The question
is @

“That leave be granted to introduce a
Bill to provide for the possession of fire-
arms and ammunition by certain category
of citizens and to repeal the Arms Act,
1959."

The motion was adopted.

ot e s —

“Published in Gazeite of India Extraordinary,

Part 1, section 2, dated 9-7-71.
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at ow e wwi & fadaw
w quEafaE FvAr g

15.32 brs.

PREVENTION OF CONVERSION
BILL—C ard,

MR. DEPUTY-SPFAKER : Now we
take up further consideration of the Bill by
3hri Jagannathrao Joshi, 1 hour 30 minutes
were allotted and we have taken 1 hour 14
minutes. Ouly 16 minutes remain. So, shall
T call the Minister to reply ?

Last time Mr. Goswami was on his legs.
Would he like to continue his speech ?

SHRI DINESH CHANDRA GOSWAMI
(Gauhati) : T have already covered all may
points,

SHRI1 G. VISWANATHAN (Wandiwash):
Sir, please give me five minutes.

MR. DEPUTY-SPEAKFR : Allright.

SHRI G.VISWANATHAN : Mr, Deputy
speaker, Sir, the Bill on Prevention of
Covversion brought forward by Mr. Jagannath
Rao Joshi has provided us an opportunity
to discuss religion, conversion to religion,
whether it is voluntary or Compulsory.

Sir, the Bill in its clause 3 says that the
religion of every minor Indlan citizen shall
be one whichis followed by his parents and
is shall be regarded accordingly. According
to me, I want freedom from religion. After
all, freedom is not to choose a religion. Tt
is thrust on us, T will be happy to live
without a religion but it is not eption for
me, But, it will be compulsory that T will be
in some religion or another, This principle
1 am opposed to.

Si religion has done more harm than
good in this world for the people. In crusades
and jehads millions of people were killed in
the name of religion. Our Tamil ancient
literature speaks of a Tamil king who was
2 Hindu fanatic, of hanging 8000 people
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because they happened to be Jains, Sir
from those days till the Arba-Israeli war
thousands and thousands of people have
been killed in the name of religion. When
great thinkers like Ingersoll, Bruno pointed
out these defects, they were tourtured, burnt
or buried alive In «pite of that the torch
lit by Ingers~'' was carried on by other
great thinkers and now it 1s being carried
on by Periyvar Ramaswami Naicker,

SHRI ATAL BIHARI VAJPAYEE (Gwa-
hor) : Question,

SHRI G. VISWANATHAN : 1 do not
know. Opinion may differ. But still 1 say
that people must have the opportunity and
they must have the freedom to choopse the
religion, Why should we thrust a religion
upon a cartain person ?

The object of the Bill is that minor should
not be given the option to change their religion,
The principle underlying thc Bill must be
accepted by one and all, For, we have heard
of cases where people are lured by money
or job or other things and they get con-
verted to some other religions. But let us go
into the causes. Why do people convert
themselves to other religions ? Why "did Dr,
Ambadkar become a Buddhist ? Why do
a number of people, in fact, lakhs and
lakhs of people. particulaily of the Scheduled
Castes and other lower rungs of the Hindu
society get converted to Christianity ? What
is the reason 7 After all, the reacon lies
among the Hindus themselves and in Hindu
society itself. The reason isthat there is no
equality in Hindu society which is available
in other religions. The rigid caste system
and the practice of untouchability docs not
allow the lower castes to enter the temples.
These people are not allowed to go tothe
public wells and draw water. This is the
reason why these people prefer to go to Chri-
stianity or Islam or other religions, We have
to clear our own houses first before advising
others.

SHRI M. RAM GOPAL REDDY (Niza-
mabad): Is the hon, Member speaking &3 a
Hindu himself ?

SHRI G. VISWANATHAN : Unfortun-
ately or foruaately T am & Hindu,
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SHRI ATAL BIHARI VAJPAYEE
fortunately,

s Yery

SHRI S. M. BANERIJEE (Kanpur) : With
out joining any religion, let them join
communism, arid we shall embrace them.

SHRI G. VISWANATHAN : If wc want
to stop conversion, we most provide equal
opportunitites for the people, and we must
provide equality in the same society in which
they live. For example, the Hindu society is
there and about 50 croses of people are
living as Hindus. But are all of them getting
the same opportunity ? Are all of them
geeting the same cquality of opportunity ?

T am glad to say that the Jan Sangh
after many years has passed & resolution
that they also belive in the removal of
untouchability and they will work for remo-
oving the caste system,

SHRI ATAL BIHARI VAJPAYEE : We
have been saying this for long years. it i
nota new resolution,

SHRI G. VISWANATHAN : They have
pessed a resolution against removal of
untouchability, but they have not passed
any resolution against the castc system. As
long as the caste system remains in this
country, untouchability cannot be remowved.
If you will go to the bottom of this, you
willfind the sources of the rigid caste system
in the Puranas, Vedas and Upanishads. , ..

SHRI M. RAM GOPAL REDDY : No,
no. He does not know about the Vedas and
the Puranas.

SHRI G. VISWANATHAN : 1 know.
How does Puri Shankaracharys argue in
favour of the caste system ? Let me remind
the House that he bases his argument on
Mammmriti. He says that in the Manus-
mriti there is a basis for having the rigid
caste system and we must follow it. Unless
and until such books are banned and
removed from India, the caste system will
remain  and untoudubility will remain.
Thatis why people are going to other reli-
gions. Ido not say thatall of them are
going voluntarily, Some of them may be
converted because of being lured by some
money or some job etc, as is stated in ¢he
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Statement of Object and Reasons attached
to this Bill.

As for as the fundamental principle of
this Bill is concerned, namely that people
should not be converted compulsorily, I
agree, but at the same time, I would like
to point out that religion must te an optio-
nal one and it should not te compulsory
for anyone.

MR. DCPUTY-SPEAKER : Now, the

hon. Minister.

SHRI S. M. BANERJEE : Could 1 have
just three or four minutes ?

SHRI JAGANNATHRAOQO JOSHI (Sha-
japur) What has Shri S. M. Banerjec got
to do with religion ? He does not believe
in religion. He has no business to speak.

MR. DEPUTY-SPEAKER : He should
be very brief, because we have already
exceeded the time allotted.

ot q/o Qo T IITA HEIR,
% v faw #1 fadw wor wge § A
ag & vafa s Tgar §, fF @ g
g u% arw & A f aegAl A feaar
searaTe gfmit qv foar §

it e fagré ik ; 7 ¥ fr
T qaTH qEIE N

ﬁqaoq‘lom: 5o faa & weaia
T FaT £

IITERE WEIRT, H T AR R [WH
Fmar ar ) awws & fefew §# % @
€ wgt W e W Fw @ wwi WY
ey ¥ ey &, fradt wraer freraret
& gemay | Afew agr 9T @ I ANV A,
dager wree T degew JESH & s
ﬂ.mﬁ'ﬁw*ﬁ'ﬁ*&mm#ﬁ&%
forg ¥ g g H Ak | ¥g @
wgd § fr g oo afve of F e &
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[ oft qoqwo @Ayelt |

@1 ) e & fr fry o W e
€7 ¥ s, & I A a7 Aveiva gui
¥ fad o a% gt g & gy faswar
w1 M, W N OF @ awi

w fay & wgar € o famwy
AT T AT et Y Y anvferT s
wigng widwd sy e
& W7 SO AH ¥ FH TAHLT FEL &
qE o § 7 A ww der - o=
& fifeq oo A g F@ ¥, I
fonfirrm wrax 9w T A, fow & I
9T YT AL A, 91 AR §, FJAv F@ q,
7 WY greft ¥ AW HT IT F WS H W
@ FTIAH §W@ T, AT 19FT 7HGE
s g wwar @, Afew w gfe ¥
ot Srear qdw fF gwTa R SAWY
T Wt AE FT W)

Ty AW—gare wNt ¥ F@oegr wAr
§—wregm weg &, o & fery §, oW frd
v w0 w1 fE a v & warar fagm
& wfr ol & frowr 8, A T
freer @ o R & oY ferr &, ag afic-
ww & ¥ fad ga w afer A @
afew & ag wg wigar € fF oot
® BEET AT wIgfae aE ¥ e,
& fer fiedt wof & sew T &)

st srew fagrt wradd  ag AuT o
&, ot gu ent & sy weEe

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : The prevention of Conversions
Bill is brougt forward primarily with two
subjscts, first to curb conversion of minors
and second, to sec that even adult converts
get the prior permission of the District
Magistrate. Tam sorry to say that many
members who have spoken on it have mis-

u nderstood the provisions of the Bill, per-
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haps they might not have gone through the
Bill. the presume that tbe Bill is intended
to stop forcible conversion of minors and
adults, It is not so. Cl.4 says than mo
minor shall have a right to change his
religion There is nothing of forcible
converston in thuis, If it was so, I would
have straight way agreed that a minor shall
not have the right to change his religion by
coercion or undue influence. But such a
provision is not there.

Shri Joshi when speaking on the Bill
covered many topics. He began with the
inscriotion Dharma Chakra Pravartanay and
referred to shiksha, then raksha, then bhiksha.
He criticised the whole system of education
in our country and our defence preparations
and said we are begging from America for
food and everything else. He touched the
entire gamut of problems facing the Govern-
ment. He referred to nuns in Kerala and
then to Kumart Handoo in Kashmir. He
covered this entire country and all its
problems. He referred to the creation of
Pakistan, He did not stop there. He
referred to Sheikh Abdulla and hus activities
and then he dwelt more on missionery acti-
vities in Nagaland. There was no coanection
betveen tne educational and other activities
of the missionaries in Nagaland and else-
where and this Bill. However, he tried to
conect the good things that they have been
don= by the missionaries with the provisions
of this Bill,

I can understand that he is angry with
these inissionaries, Christion or Mualim.
That has been the policy of his party and 1
cannot find fault with him for that, but I
would say thatin his anger he lost his rea-
soning also. I would quote from the Bhaga-
vad Gita :

Wity §N1g: SRgrefrfaw
wferstaraafamat gfgmmeamesoreatic i

1 do not want to complete it. So, from
anger he procesded to delusion, and from
delusion he was confused in his memory, and
from confused memory ho lost his reasen,
and from lost reason I do not know whare
he goes.

SHRI JAGANNATHRAO JOSHI: To
Parliament,
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SHRI MOHSIN : This is the result of
Mr. Joshi's speech, Ho began with dharma
chakra Pravartanaya and covered all the pro-
bloms facing India,

SHRI D. N. TIWARY (Gopalganj) : And
ended with Sheikh Abdulla,

SHRI MOHSIN : The Bill has got a very
Limited scope, It is stated in the Statement of
of Objocts and Reasons that the conversion
of a minor in a state of ignorance, through
all urement or pressure or in any other way,
is improper, unjustified and undesirable, So,
heseoks to lay down provisions to chack the
conversion of religion of minor boys and
girls,

Clause 3 of the Bill says that the religion
of every minor Indian citizen shall be one
which is followed by his parents and it shall
be recorded acoordingly. What about the
children of Mr. Dhandapani who spoke
yesterday ? He said heis a Hindu hut his
wife is & Christian. The Bill mentions parents,
The father's religion is one and the mother's
religion is another. So, what ahout the
religion of the children ? He has no answer
to that,

SHRI JAGANNATHRAO JOSHI : They
will join the new Congress.

SHR1 MOHSIN : If the children go to
Church along with the mother, she will be
prosecuted according to this Bill, If the
children go to a Hindu Temple, the mother
can get children prosecuted according to this
:ll: S0, there is an apparent fallacy in the

Clause 4 provides that no minor shall haye
the right to change his religion and that if
he dose 80, his act shall be treated as illegal.
In our country we have got freedom to pro-
Pagate and profess any religion. Article 25
(1) of the Constitution reads :

“'Subject to public order, morality and
health and to the other provisions of
this Part, all persons are equally entitled
to freedom of conscience and the right
frooly to profess. practise and propagate
religion.”
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So, it will bc contrary to the provisiong
of the Costition if the Bill is acceptsd.

Clause & of Shri Joshi’s Bill provides that
even a major person. ., ..

SHRI JAGANNATHRAO JOSHI : Minor
cannot claim any right under the Constitution.
No minor can go to a court of law. A minor
Minister can have any reasoning.

SHRI MOHSIN : The provisions of ths
Contract Act are different from the provisi-
ons of the Constitution. The Constitution
gives the liberty to a minor also to change
his religion, If a minor girl is there—1 know
Mr. Jagannathrao Joshi is a bachelor—whose
agc isless than 21, in her teens, belonging
to a differcnt religion, a Muslim or a Chri-
stian, wants to convert herself to ecnable
herself to marry Shri Jagannathrao Joshi,she
will not be allowed to do so unless she
attains the age of 21, 1 do not want that
restriction on Mr. Joshi or Mr. Vajpayee.

The Bill does not slay there. Clause 6
provides that even if a mature preson wants
to change his religion, he can do so only
after obtaining the permission of the District
Magisirate, I do not understand whu! a
person is a major, has full liberty of think~
ing, why he should seek the permissicn of

the District Magistrate.

All these matters were considered by the
Sub. Committee on Fundamental Rights of
the Constitution Assembly and after much
discussion article 25 (1) was adopted, Itsays
that restrictions could be placed on the pro-
fession, practice and propagation of religion
only in the interest of public order, morality
or health, So there is that qualification.
Theuse of force or allurement or other
fradulent meéans can certainly be regarded
as prejudicial to public order. Therefore it
is competent for the legislature to enact laws,
Accordingly, he is aware that Madhya Pra-
desh and Orissa Governments have legislated,
But I do not know whether it was necessary
because there are already adequate provisions
in the Indian Penal Code to punish those
offenders who have forcibly converted a ma-
jor or minor. Sections 352, 506 and 580 of
the Indian Penal Code are sufficicat to stop
the forcible conversions.
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Dr Melkote also comes from my State,
as Mr Jagannathrao Josht Ithink he was
msguided by Shri Joshr's speech, Perhaps
he did not know that there are already
provisions against forcible conversions He
thought that conveisions of minors must be
stopped He quoted Charuvaka system Nyaya
Vaiseshika Sankya, Vedas, Upanishads—all
these were discussed tn hus speech He bro-
ught 1n Bhagvad Gita, Siva Linga Maya,
Tapas—evervthing was discussed by Dr
Melkote he said later on that conversion
should be based on conviction of mind I
agree But conviction of mind can take place
even befoie 21 years of age There 1s no-
thing to show that before the attainment of
the age of 21 years, a man will hsve no
conviction of mind

DR MELKOTE (Hyderabad) Then why
not give 4 minor the right to vote ?

SHRI MOHSIN Political consciousness
18 Jifferent The parcnts teach their youngones
something about religion Even in the taxt
books you find some religious 1nstructions
rolating to different commumities Could 1t
be taken as propagation ot religion i1f 1n the
taxt books you find something about some
other rehigions also ! That could also have
been interpreted

Then, Shr1 Melkote was rather exuited when
he heard the specch of Shri  Jagannathrao
Toshi, that many of the Hindu brothren were
converted to Christianity or to other reli-
gions But he many times made 1t clear
that he did not think on communal lings
because he has been elected from Hyderabad
where many Mushim voters are there Not
once but three or four times, he remunded
usof it But he was really excited when
he was speaking 1 remember again the
sloka 1n Bhagawat Gita

Yatato hyapr haunteya purushasya vipas-
clita

It means, ‘‘Excited senses, oh son of Kunti,
immediately carry away the mind of even &
wise man " 1know Dr Melkote is a very
wise man, but dueto excitement, his wisdom
was carrivd away by emotions rather. He
wenton to support the Bill without knowing
what the Bill 1s about
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So, also many members who spoke on
the Bill thought 1t was something to lurg
away munor children to some other religion.
It 18 not so There are already sufficient
restrictions 1n the Indian Penal Code,and
even thc State legislatures are competent to
pass any legislation with regard to this, subject
to public order, this comes under the State
List

Hence, I do not think there 1s any necessity
for this Bill here Hence 1 popose the Bill

st wrweoe Wi TR,
forr avwit & qw faara & qrr forar g
¥ et AT g w4 f arerr s faem
ATAT TWTATES § ST a1% 412 99T O
T | 7 ¥ FaAT e &1 9 A
t S® W §g A @FC FET G} |
fom am ® & $C & ww faw 1 @ow
qr, ¥ vgw e fear @r fE sdmT
¥ o wey 93w W 7 goET faaaw
FIET 1 T ¥ UE FIEL  ATAT
oy 7 ey fr gz W A W F
qET FT FHAT ¢ WfE gy wg 9%
eaT § fefm 6T g7 SRER
fas@ gr @i & gfcomt & T amafaat
¥ fiar ¢ o €19 o Ay forRer i
% 31 wfaaw & oY swifees frfrgem
g swafaard

They must be free from cxploitation

#MT I A TR W s B
THACATEE FL AT TG AT ATHIC &Y GIAT
A A fEQ s ¥ g fw
AT T F I FS AT § | A
I % Frerer wifgd |y aeSi
wrgn ¥ fipg W 9 adt e W
g .

SHRI S M BANERIEE The Bancrjees
ars the highest of Brahouns, 1 can bumn
youif 1 want |

! wrerTwCl Wiet XHE 6T
sfogra afad ) o worfeme wly o3y
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at e Z® #t v fear | afe M Tw
o1 ord &t fuifeorry Y o wf A=
w1 ¥ ¥ ag e Fere, -

thatjreligion should be divorced from politics.

ot qRo YWATw [ : T
ZEY B wET @ § & AMHE qEoTRo
Al ae" Fgfew g & A ?

off OFo URo WAWi: 3MIT wET A
ar oy e FE A @Y agr)

off g Wit A W %

¥ @ a7 e fear ar:

The Munister should enlgihten me, but
1do not know whether he also considers
himself as a minor Minister and goes scot-
free,

w4t 5 & s amgar § fr 97 guy 9
AT TET § AW TF NAGATE AT §F w7
AR T BT & 7 &g g9 9 1 qf Qe
F7, 9g U TGN ATY, AE A@QATAT |

SHRI MOIISIN : a¥sS% S99

does not mean Hindu Dharma, it is his
duty. It mecans “‘Let the duty be estalished”
We are downgit.

16.00 brs.

Wt wWTeIg am wieY o agr
BTt Wz‘“aﬁtﬁ%w ot

1a

ame ¥ ¥ W wwa § A e fw
feg oot % e & s qoTen A
wifer & %€ Wt Y qw &, T @ wwt

T HU @ ¥ A FW Ay v o
¥ aft & fag §% dar ) v
far ar : o & st ; dfefe @
7" @ # g Y e e oew et
W A fedm ok sw el W ad
fermi o 9% s fe @ &
ofeadn & &) e agr §) wied
#3 wWewwd w1 sTgw fmr 91 @)
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& geTwE & qw A a1 fe oW
feg T @t IR T W w1 HAAA
WY ITETE T RN awAr ! g
w1 AT ST FT AES & @ W
wow /1, AR FrfeaT a7 wag W
T & a1 T %@ ® AEW &7 a9 69
A 9 AT WY IR W # fgR
TE AN | TG T FT GHRAT, AT A~
A, WradE ¥ W wg @ A anidew

The fact is whether we try to under-
stand with an eye of introspection,

wﬁ:fmﬁwm%aﬂ!ﬁﬁmm
aifge, &ar f& frard ot & o wgr
fie S qevear & 97 WY Frarorr e,
fog @ qamr ¥ s Y & wA
w frwrern 7 vopies g fore s
a7 5 gaTe WA WENET W @3 @ S
wgr 5 smafas farear 7 & &% &Y aw

srafas fasr &1 91X ®19 I8 2 o
™ AR A qgT F ¥ Fro me
A FT AL AWRS @Y o &
a9 TG B FT I I
o1 JIQT | g o 6 g
¢, TR A e A s gwd gw
g a=a) %) faoer 78 & awd, &
¥, 97 ¥z w1 o A wAAw,
ag AT A T 1 ey

t,u‘tz'tﬁmﬁwlri’raﬁ
ﬁwmrﬁ:ﬁ% | A
#%7 iy & fearc gafeo
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faar a1 fe afs w1 qwm aF afcdw
@ T AT § A W FTHAAA AT
¥ g gmr §) wiag A} v fearar
How Baptist Mission figures 1n these talks
ot sr A aw A frdw WY
IEM a1 & fggeam ® qwefa ¥
TEw AT qE W femn wewrEw @ W)
T % Waea W § ugr Mo Wi #
qereqaT ¥R A | F qwwar g, 6 wg
# WA 9T T T § | W D€ ot
7EY a7 A |y qHW HC OAT FIO
ey o TPRT WY BR T e AT §
HYT AT FY EHT 7T § S fR e
AFA I H AT RAEA § | A g A
aga & am W A o aaw %1
T AT ¥ T § T g Ao v
g &= 7 o A faewder 9 aga ardw
B 31 9T ¥ AgrTw ¥ wRT R 9
=Y A% g 7

Why lus activities were considered to be
prejudicial to public order ?

srg & & Oar fear 7 ¥ A g
t fr oy areafaswar ) w9 AE ww )

o @ War S« ¥ qr o gl W-
e & fag e ¥4 ¥ | I gfenw
fedrom faw @ w3 o o dfeT T
¥ g et wfafafemr @it & sror o
¥ o o w & avg fawrer | AT ¥
& qr & gt &1 fewafor fovamy a
& ¥ ¥, Ywitew oRed awe, o
TRd TEE, @ FET w0 d@T S
¥ | &1 franeir affe & o frowd Fprer
§ 38 & e freiw A W g
I ¥ qar waw f§

‘ Conversions are mostly brought about
by undue influence misrepresentation etc ,
or in other words, not by conviction but
by various inducemenis offered for
proselytization 1n varrous forms. Educa-
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tional facilities such as free gifts of
books and education are offered to
secure the conversion of munors in the
primary and secondary schools, under the
control of the Miussions Money-lending
18 one of the various forms adopted as a
mild form of pressure to induce prosely-
tisation,”

NATFTmax ag? 5w Wi
HIY GHE ¥ AYAT G0 TEAAT ATEAT
g & 98 qr B % A T @y

¥ TR vw gare & fean fs amre
ofa fefeam & stz o=t figg 2, &Y =fe
¥ FT IAHT T 9 § A wfa ¥
ST ®& wrE fg from g, A= &
ar arer s Pefesam & omar & 25
s ot o § AT Far @t & Ao
o war, AFm e & Prfewar & wan
WAT HTAH Y STGAT FIA HT AR AfqGwC
e o= r o ¥ wrd fak Oy @t
AT € 1 T QET g & o wawT waww
ag gor f& wf fadefr e wgak et
wfex ®1 @y o B, a1 wefy Arom
afe & @A ¥ fom omar &, oY agy Ay
o feg o= omer ) A arw oy
¥ wwOa wT gw AT, |
AR W AT ) A A v F A
¥, s & fgarw Jofy o1 o o0 e
& ar foar w99 gar §, S w o
¥ FT A , @ A S A fifore
ST T a7 Arew § Sy eww ¥ A o
g § dfew ag O wYdfae ek o
o W H A A AT qg Ao
£t

LERCE (ORI
A X9 A T Y A A dfe
T T AT AT 9 § W ey
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o ara fadel SH ¥ W ) At A qwr
aard, aw arn @ w€ T amdr ¥
JEA WA awer | W g A€ Wy W
I AT AN | T F AR A IWHTAT
AT g &, IuF FTOT gW g fadry
5@ £

fogsft arTAw (Nuns) & aR & &
ot WA g7 A IawT Forw far ar | Iaw
wara T faar var ) FE X AR FA
wafeat T wE, wTeAek He W IR
grE & a # 4% @ fvaaw fv
™ wEAw for wr fe s gew
® ar o &) ¥fiew @k aw W W
BT, THET TG ST T

o 0 A A AR g 4w

¥ & ¥ apge Fqwrd § v S R e

ar @ ¥ f e ¥ o wae g &

A TN ww & F TR AU 9§ 6T
WTIWT qATAT TR ¢

*“Ten bables born out of wedlock out

of wedlock after .their mothers found

shelter in a rescue home in Bombay now

have social and emotional security with
families in Burope."

FA & W agt ¥ vk Kok §
I wiw e §? TAwr v §:
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No class, no colour, Only ask
healthy baby.

w fao 4% Iede fiwar ar)

for a

They want babies from India, Vietnam
and Africa.

Tt S99 TETE FAT § ) v gAY
Y g STES w1 € oar @ &)
T9T T X F AX UF TW A1 W S
T AT AT § 1 A AGT WY GIGT ATEG
¥ amar &1 Ol feafr § whEAfaaT Ao
¥ feazwde & ggi X o aewl W ¥
a7 X Y & ay @ 7 vafen Somd
¢ fed 3a% o0 Fvm &, 377 v
FEM | W AR ¥ A0 quw dar g
T &1 3w A el w1 AT I WY,
WY TS T WA IIT F GIHT TG
& R orrar oA @1 www ¥ Y omar §
s o7 uw wi @ w1 o7 W G @
FMaey e B QN M ? FY I
TAW ¥ 96 §1E IgT & § Ay gy
et & A €1 oF qa dav gy A §
are AT aferw awieT A B AT AT
T ¥ A & AT AT A FAOwT W7
quTor AGT WHT & W7 &1 HEC {C Ay
firar w91 | el ¥ TwEl B EpET-
frg 3 & a1y 9T & Smar T

Y aE N AT & wifew
TG 1 ¢ W awew ¥ 43 giw W
vergw fear § 1 gewy &t ¥ Ao
that she is a minor and she must be pro-
duoced before the court. The Government
had accepted this demand. But up till now,
the girl has not been produced before the
court to prove whether she was a minor
or a major and whether she had gone of
her own accord or it was & case of abduc-

tion and forcible conversion.

aw wary s famr ot @Y ¥ WA
ot oy are ol A% sow SR Ot

- ofer waw Aff fommy v oww ¥ X
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WE A § A §7 v A et
%1 FoT T A AT AFAT § ¥qT? A A
FTA QAN A WA 7T A wElEr
TATHT AG XA B W AT A g
qar & ar g 7 IA% qIq q@r A oAA-
AEf AT AT A E ) v AT A A
¥ arag ¥ foarw § war & A
AT A T I T ogaAT aqw0
ATEAA go wfen foe A e ¥
g ¢ fFaT | Og o8 F@E & A q€)
& mi # aw ¥ R @ A Qued
fafer v oFefaes ag warw & fomwr
wATA TE ATAT| A WHEAT  oqEHAA
¥ FA9 | vEE A AW Aifgd @v
dfer faem 4@ oft wiew & @
sare feargar at srsay grar |

T Y A ¥ ey F weleqt qgrd
wN w€ &1 AW wdd Hyx wmC § A
T g A T g ¥ o T T
g T e e & waw B
812 qwEr F A F ¥ AV wEHEY oy
Qaa & ar & War ? w9 rEw q H
TN 7 R AT @ AT AT G, W
QAT ®H ANAT 7 T4Q A WAT KT IAE
Taqa & O X oF qead § aarar ar
qAR! I qgAq & frq T iAr war far
TN T HA RHNY ? T8 w947 I@AT
HYAT AT w1 FHT X IakT foan ar a1 ¥aw
farft Y dodiw F@ ¥ fore 38R gar fear
SHET Tl AE @ 1 48 4T ANy o o
arg grfi g dt g wigd 3 fF aiw §)
A & F e o AW ? A A
AT T 467§ N IEE wfaw § o
€7 T I6 9w wy A wd
wrird, vt ward & & aow v
O awe QW BT T WEw & w3
Fgufet ST a7 §, ghRfae ¥ §, o e
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& g1 T g1 @ g 5T & 0
war oY 3a% fro fardt 2 arrafi ol
oY Tl | w ¥ ww aren ¥ A g
T gVt =ifed | g g sl w1 e
A 1 arefy S o, wATEAY, ol ATy,
fermr, e s i< dr anfe v Fors far
g vxgEY qX X w1 Arar AR
% 7t & A A & @i wfgdr ) wwiew
¥ o wg3 ¢ far femaa oo & wfomr
®EE | a9 AW F w0 Fwy fammaa
A T T @ ? @ el W oA
srafer g g awedt &1 Fw P T
¥ §r e fafreecar o1 oavar ¢ O
i fomaa &3 41 s fafree adt aq
wEar §----

SHRI MOHSIN Perhaps T have not
Made mvself clear 1 have stated that
forcible conversion must be stopped I
agree with hum there But there are
already provisions n  the Indian Penal
Code to stop that 1 amone with him
that forcible conversion of either major or
minor should bc stopped

SHRI JAGANNATHRAO JOSHI It 1s
very difficult to prove whether 1t 13
forcible conversion or not

SHRI MOHSIN That hasto be proved
n a court of law

st wowrw e oheht : wife &
wrgeT a1 f5 s § e W
A% wE Wy | FMT FE WO W
qfcada o wrgan 8, @ 9 o< fawgw
O 7 § 1 98 & fag e e s
Frord fis g ame w1 A% v ¥ q@Ar T
forar o7 fF 3@ ¥ @g-AEW ¥Y 9H-
afedw fear § i Sy afomr @
4Ad W AT I W TA HY TR
¥ firg frewr oy Rrar o @
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™A § s sfomy @ft & W
¥ forg W@ $wr ax dey Tawr et § o
gfy ¥ sgfier fifre o omar @, oY
fisr 3 W dur anfrw X ot Wil wew
wff & o wf| gEdd W addr W
ATY JST T ITT w-afowdy o, ag 39
o & forg o Sl § o W wfe
fiet 0 w1 ew fag wiwe w1 fF Sw
% 3y dar e §, At oy Sw o W Al
wgaw & S ¥ wr o wowe 4 der
7, swfg Fogfamea g @
g ¥ & ww faw ) gufog awn g, w&
fe s& wo w1 wdafcads avamd d
¥ o fre® gu awr gfomt ®, @@
R ot @

et ¥ aw IS wET A1, @
wg il R aemn S afort
® fra s agt v Y ) ag Wi e
¥ WeTT &7 e frd gl agen
¥ gt ¥ aw o o wmerr gar §
e F qEeATE £ gadwht far awmar
T |

qa dfgrfes o § w ogem, &
g # 7t o wrgar §, Afww o,
f g s §, v& were @ et
78 gl wifigq 1 oy g frsdard £
fre® g v, gfcwm ot o cfwer o)
trarfedt & s ol oy w1 wTw
T ITH T wrwrfent wwr ot §0
W o & @ gy fasderd afwre
woft wifige YT vo wrea w7 fidaw o
& grverew dv qrfg | (vewer) BW
g W e ¥ sw owt @ £
o GHW E eI WA B AR W,
ot b & @, Wt g et &
» 6 Tggeomr o1 wrw g ol v ) @
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afwae S aw og ¥% e & e
®TE | AT AWy N7 wreT gy v
et 3 g v, A% sy i
et X wgr fr widw X0 §, T adr
¥ - & o qeg 7 ¥, feg whiw wedy
¢ 1| ofrgfes s & avgr g =fer
grar § &< wwr S § e el o
% frareara w=f weh 4 TR W
# o @ faaearv ey 7 e 99
I HAW T %1, 9 FATQ T &, Afevew
Iq W g Al TS &

g & wgr:

Spirit indeed is willing but the flesh is
weak, If the spirit indeed is willing, the
flesh also must be equally willing to
carry out the essence of that spirit

g wrdm drmw @ faw wm@
srcfedear & ) o e W oW
e Ty e W wafodw
T HFCEE | g tw Wy oy Frarewra
A ffiway @, SO H @@ A E AW
wi-afeeda & fow e wff &, iR wowy
Daraw ) W § 7y fadaw wmat
g1 ¥l o wrew ¥ 7y WA WO
g T ag st frerdy 1 e g
g s @ fe ag @ Qur P
|1

R |

MR. DEPUTY-SPEAKER : Therd Is
only one amendment of which notice
was given, but it has not boen moved. Now
the question is :

«“That the Bill to restrict the con-
version of religion of minors, be taken
into constderation.”

The motion was negatived,

e
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16.14 hrs.

PARLIAMENT (PREVENTION .OF
DISQUALIFICATION) AMENDMENT
BILL

(Amendment of section 3)

MR. DEPUTY-SPEAKER : The House
will now take up the Parliament (Prevention
of Disqualification) Amendment Bill by
Sh.ri N. Sreekantan Nair,

SHRI S. C. SAMANTA (Tamluk) :
on a point of information. Last time when
the non-official business was taken up on
the 25th June, my Bill about the amendment
of the Gift-tax Act was the second one,
immediately after the Bill by Shri
Jagannathatao Joshhi, Now I find that it
bas been put as a third one. I would
Jike to know how this has happened. .

Sir,

' MR. DEPUTY-SPEAKER: This change
has taken place because 1he other Bill
was put in Category A. )

- SHRI "N, SREEKANTAN NAIR
{Quilon) : My, Deputy Speaker,. Sir, my
Bill is to further .amend the Parliament
(Prevention of Disqualification) Act, 1959.
The statement of objects and reasons has
brought out the background of the Bill,
For . the benefit of those Members who
have not read the statement of objects and
reasons of my Bill I will read it again:

““The Parliament (Prevention -of
Disqualification) Act, 1959 listed in
Part I of the Schedule, only such
Public . Sector Undertakings and Com-
panies, as were then functioning and

- for which ' it was considered . desirable

.. to havé Members of Parliament on their
Boards of Directors. Since then, several
Public. Sector Companigs both In the
State and Central Sectors have been
formed. The State Governments have
. momipated Members of Parliament who
believed in the necestity, efﬁc::y and
efficiency of the Public Sector to the
Boards of Directors of such -companies
in the Su.te Sector. In most cases,
such companies have belied the belief
that Public Sector undertakings can
run only at a l9ss,
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. But the Joint Committee of Parilament
on Offices of Profit have taken -the view
in certain cases that membership on
the Boards of Directors of Companies
in the Public Sector, which are not
specifically exempted in Part T of the
Schedule to the Parliament (Prevention
of Disqualification) Act, 1959, should
be considered as “*office of profit.”

As all representations to this Joint
Committee of Pariiament in the past
have proved infructuous; this Bill has

been prepared to allow such represen-
tatives of the people of this country
as do believe in developing the Public

. Sector a prelude to usheringin a Socialist

" Society to function as members of the
Board of Directors of Companies in
the Public Sector in order to utilise this
wide experience to run these enterprises
at a profit.”

Sir, this is a very simple Bill intended
to amend Section 3 of Act 10 of 1959,
by adding a new sub-section ‘K' which
takes out of the ambit of the *Offices
of Profit', membership of the Board of
Directors of any Public Sector company,
tcontrolled and owned’ by the Central and
State Governments. I have deliberately
narrowed down the scope of the Bill to
the dual condition of control and owner-
ship of the Government so that this
Parliament in its collective wisdom, may
expand the scopeif the wish to do so.

-That the intention of the Second Lok
Sabha which placed this enactment in the
Statue Book was to widen the ecope ' of
such a Bill is° evident from the report
of the first sitting of the Joint Committee
of Parliament after Act 10 of 1959 came
into force. I quolc

thu thn Joint Committeo on Offices
" “first - Report ‘msade a very lmportant
rwummdluon, wluch reads as follows: -

, '1"he Conmmm feel that in’ order to

.- obviate  ‘the dnnner of Members
* Pagliament - incusring dnqnﬂiﬂmlm.
_,Gmrrment should issue  instructigns
1o o\ " the” public undemlchg muhu
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fully or partlally owned by them to
provide in their rules that Members
of Parliament serving on them shall
pot be entitled to any sum of money
other than *‘compensatory allowance*’
as defined in section 2(a) of the
Parliament (Prevention of Disquali-
fication) Acts 1959. As regards Mem-
bers of Parliament appointed to serve
on non-statutory bodies, the Committee
feel that the rules relating to non-
statutory bodies framed by Govern-
ment should also be similarly amended
to provide that Members of Parliament
shall not be entitled to any sum of
money other than ‘compensatory
allowance’ as defined in section 2(a)
of the Parliament (Prevention of Disquali-
fication) Act, 1959."

It is evident from this recommendation
of the Sccond Lok Sabha which was
responsible for this picce of legitlation
envisaged that :

() M. Ps would have to be appointed
to both statutory and non-statutory bodies
in the Public Sector.

(2) The only limitation to be imposed
should be that they shall not be entitled
to any sum of money other than ‘com-
pensatory allowance’, as defined in Section
2(a) of the Parliament (Prevention of
Disqualification) Act, 1959, But after
quoting this declared policy of the Second
Lok Sabha, the Joint Committee of the
Fourth Lok Sabha took a decision diametri-
cally opposed to this view and recorded
as follows—1 gquote para 7-8, p. 35 of the
First Report—and para 7 reads:

“The Committee noted that the mnon-
official Directors of the Bharat
Aluminium Company Ltd., were getting
remuneration which was more than
the ‘compensatory allowance’ as defined
in claus: 2() of the Parliament
{Prevention of Disqualification) Act,
1959 and the Board of Directors also
exercised executive and fimancial powers
and wiclded influence and patronage.
As such, they were of the view that even

ﬂ. Sm‘)

Directorship of the Company ought to
disquality, "

I have no quatrel with this.
But para 8 says:

“The Committee also noted that the
non-official Directors including the
Chairman of the Rehabilitation Indus-
triecs Corporation Ltd., were entitled
to get remuneration which was less
than the ‘compensatory allowance' as
defined in clause 2 (a) of the Parliament
(Prevention of Disqualification) Act,
1959. But as the Directors exercised
executive and financial powers and
wielded influence and patronage, the
Committee felt that even Directorship
of the Corporation ought to disqualify,"

This recommendation on the ‘*Rehabili-
tation Industries Corporation is diametrically
opposed to the general” spint and the
principles underlying the Parliament
(Prevention of Disqualification) Act, 1959,
1t converts the Act into, not the Parliament
(Prevention of Disqualificaticn) Act, 1959,
the Parliament (Imposition of Disqualifi-
cation) Act.

The Joint Committee rejected the
principles laid down by the Agt 10 of
1959 and reverted back to the mechanical
interpretation of the then Election Commis~
sioner, Shri S.K. Sen, in the matter of
the Vindhya Pradesh Legislative Members,
which 1 quite :

“Some offices might be considered
‘Offices of Profit’ even though the
actual payment of emoluments attached
thereto, might have fallen into disuse.”

The Joint Committee of the Fourth
Lok Sabha discarded the principles
underlying the Act 10 of 1959 and decided
that the basic criterion for disgualification
was ‘‘the exercise of executive and financial
powers and wielding of influence and
patronage”. With this yardstick, the
Joint Committee of the Fourth Lok Sabha
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has recommended disqualification for the
Directorships of the following undertakings:

1. The Directors of the Bharat
Aluminium Co, Ltd. (First Report,
(p. 35, IV Lok Sabha)

2. The Directors of Hindustan Zinc

Ltd. (Second Report,p. 9, IV Lok
Sabha)

3, The Directors of Janpath Hotels

Ltd. (Third Report. pp. 7-8, IV Lok
Sabha)

4. The P & T Workshops Board.
(Third Report pp. 12-13, 1V Lok
Sabha)

S. Boards of Trustees for the Ports,
Paradip and Marmagoa

(Fourth Report, p. 24, IV Lok
Sabha)
In this, there is another peculiarity.

In Part I of the Schedule to the Act 10
of 1959, p. S, the Trustees of the Port
of Bombay, except the Chairman and the
Chairman of Port Trust Board of Minor
Ports, p. 7, are exempted from disquali-
fication. In the original Act, the trustoes
of the Port of Bombay and of the minor
poris have been exempted definitely and
specifically. If a legislation is to be
adopted, it is that principle which has got
to come into the farming of the legislation.
But, unfortunately, this Committee decided
to go counter to the spirit of the
original Act. But when it comes to the
Ports of Paradip and Marmagoa, even
the membership of the Boards is
recommended to be disqualified. So, this
goes counter to the spirit of the original
Act of the Parliament (Prevention of
Disqualification) Act, 1959.

These are the other undertakings :
6. Membership of the Board of the

Gaa Shipyard Ltd,
(Fourth Report, p, 24)
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7. Membership of the Jury for
Jawaharlal Nehru Award for Inter-
national Understanding

- (Fourth Report. p. 24)

This is something which is so funda-
mental and basic. 'Tosay that a Member
of Parliament is not fit to be in the Jury
for Jawaharlal Nehru Award for Inter-
national Understanding is an insult to the
Parliament, an insult to the Members of
Parliament,

8. Directorship of the Assam Small
Industries Development Corporation
(Fourth Report, p.24)

9, Membership of the District and
Divisional Selection Boards, Mahara-
shira
(Fourth Report, p. 25)

10. Membership of the Planning Board

for the Hill Areas of Assam

(Fourth Report, p. 25)

11. Membership of the State Managing

Committees for  Ex-Servicemen,

Andhra Pradesh (Fourth Report page

25)

12, Membership of the States Sabes
Emporia Committee at Calcutta &

Howrah (5th report, page 1)

Membership of the Board of Review
of Publications, West Bengal (5th
Report, page 2).

13.

14, Membership of the Panel of the
Structural Fabricating Industry (5th

Report page 2).

15. Membership of the States Loans and

Grants Comtnittes (Sth Report, page 2).

16. Membership of the Madhya Pradesh

Housing Board (5th Report, page 2).
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When the MP Housing Board has been
recommended to be disqualified, the original
eaactment allowed Members of Parliament
to be on this Boaxd and they were not
disqualified.—Part I of the Schedule of Act
10 of 1959 List (1) Bombay Housing Board
and the West Bengal Housing Board page 8
of Act 10 of 1959. So, in these Housing
Boards Member of Parliament were allowed
to be members. Sir, the Housing Boards of
three States were allowed because they have
been specifically mentioned and the other
Housing Board which came into being could
not have been specifically mentioned because
they did not exist. The wonderful joint
Committee on Offices of Profit declared that
after all the Boards which come into existence
should be disqualified.

17. Membership of thc Delhi Thermal
Project Control Board (5th Report,
page 2).

Here also there is a peculiar feature.
Delhi Electricity Power Control Board has
been specifically exempted in Part I of Sch-
edule to Act 10 of 1959 page 8. Rajasthan
also has been disqualified. So, what is good
for the Electricity is bad for the thermal
unit ! So, while we allow electricity Board
which produces hydel power but we will
penalise the Board which produces power by
coal, It is so irrational which does not con-
vey any meaning.

18. Membership of the Central Board of
Trustees, Employees® Provident Fund
(5th Report, page 4.)

19, Membership of the Cochin Town

Planning Trust (-do-)

20, Directorship of the Kerala State
Coir Corporation, (5th Report, page 4)

Here is another basic and key example of
the irrational approach of the Joint Commi-
ttes. The reason given by the Committee is :

*“The Committee feel that the payment
of n sitting fee of Rs. 25/-in addition to
TA and DA would be deemed to consti-
tute ‘profit’.”

The Committee was first under this mis-
Conception that the sitting foe and DA

g

would be given to the Directors for the
same day. That was the basis on which they
declared thisas an office of profit but it
was later clarified to them both by the Mem-
bers of Parliament and aiso the State
Government.

On the basis of Memorandum No. 223
thequestion of the Kerala State Coir Corpora-
tion Ltd. was taken up again in the 28th
sitting of the Joint Committee (8th Report,
page 5), and was left open. Evidence was
recorded from Shrimati Suseela Gopalan,
Shri N. Sreekantan Nair and other M. Ps
from Kerala and held up the final decision
for collecting information from the Kerala
Government. ...

SHRI JAGANATH RAO (Chatrapur):
There are 17 reports of the Standing Commi-
ttee of Parliament. I do not know whether
the hon. Member wants to go through all
those 17 reports. What is the principle in
reading them ?

SHRI N. SREEKANTAN NAIR : 1 am
only giving annotations which have gone
counter to the Act itself. Tam only giving
details of those committees and Boards of
Directors which, 1 think, go counter
to the wvery ©basic principle. Iam
only listing the others. These are
important because some of the reasons which
prompted the Joint Committee have been
given in full and in detail.

The question was taken up at the 36th
meeting. After discussing at considerable len-
gth, the committee noted that the director of
the corporation were only paid a sitting fee
of Rs. 25 for the day of the sitting of the
corporation and thatno d.a. was paid to
them and as such the directors did not get
more than compensatory allowance and so,
they ought not, therefore, to be disqualified,
The Committee, however, noted that the board
of directors of the said corporation exercised
both executive and financial Powers and
wielded influential patronage and as such the
committee considered that the board of
directors of the corporation ought not to be
oxempted from disqualification. This is where
the Fourth Lok Sabha and the committee fo
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Fourth Lok Sabha have laid down mn clear
unequivocal terms how and why they «lassified
certain public sector undertakings as calling
forth disqualification

In Schedule, Part I, of the Act 10 of 1959,
the boards of industrial concerns in Mysore
are exempted in fote  So, any public sector
undertaking which existed then and which
came nto existence after the Act was
put on the statute-book, so far as the Mysore
State was concerned, was exempted, But the
same benefit 15 demed to  Kerala and other
States simply because at the time the preven-
tion of Disqualification Bill was on the anvil,
we had not brought 1n such a clause But
you know the general concept of such an
Act 18 that the principle laid down 1n the
Act would be followed later on, and not as
has been done by the Joint Committee that
1t will be countered at every stage and wher-
ever 1t was not speuifically laid down, 1t
would be vetoed and it would be interpreted
as bringing in disqualihction

Then we have

21  Directors of the Tungebhadra Steel
Products Litd

22. Members of the Market Committee,
Tamul Nadu (5th report,p 8)

1 am citing all this just to mention the
names of the States which are involved and
the organisations involved, Then, we have

23. Members of the Maharashtra State

Dental Council (6th report, page 11)

24. Membership of the arbitration board,

Kerala (6th report, page 14)

Incidentally, T might mention that this
mnvolves only the handling of industrial dis-
putes or trade disputes, Then, we have

25 Membershup of the Andhra Pradesh
Road Transport (7th report, page 3),

26  Durectorship of the Rajasthan Finan-
cial Corporation (Tth report, page 4).

JULY 9, 197}
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27. Members of the State Law  Cownits-
sion, West Bengal (7th report, page 4).

Thus 1s the perspective and these are the
objectives of the Pandit Thakur Das
Bhargava Commuttee and the general lines
lasd down by 1ts progeny, the Parliament
(Prevention of Disqualification) Act, 1959 but
these have been completely lost sight of by
the Joint committee which came after it
This becomes a major catastrophe during the
revolutionary epoch when the vast majonty
of the people of India have accepted the
socialistic onentation offered by Shrimati
Indira Gandhi and voted her back to power
with a steam-roller majorily to amend the
Constitution for adopting a socialist pro-
gramme Incidentally, 1 may add thal the
composition of the Fifth Lok Sabha has
been radically altered, from the reactionary
preponderance in Fourth Lok Sabha we have
now come to a more progrestine Heoust

SHRI R D BHANDARL (Bombay
Central) Let there be no reflections

SHRI N SREEKANTAN NAIR  There
was a preponderance of reactionary thought
in the Fourth Lok Sabha It 18 not my
reflection but 1t 1s a result of the elections
1 am adding that none of the Members of
the committee, except perhaps Shri Atal
Bihar1 Vajpayee has been returned .

SHRI G VISWANATHAN (Wandiwash)
All of them defeated 7

SHRI N SREEKANTAN NAIR They
have all gone down the dram because of the
avalanche of the popular will against reaction.

Socialisation of the major means of pro-
duction and dwtribution 1s the first step
towards socialism That 15 why 1 say thatin
a public sector undertaking Members of
Parliament who believe in the efficacy of the
public sector must come in It 15 because na-
tionalisation of the means of production and
distribution 15 a very basic concept which can
take us to a socialist order of socicty Ifwe
want & socialist order of socicty, then we
got to imploment this,
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It is not only a question of a few public
sector undertakings we now have. If we want
to bring about a real socialist transfarmation,
we have to take over the entire gamut of the
major undertakings in the country, Then
how will you manage them ? Are you going
10 run them in the way the public sector
undertakings are being run now, losing every
year Rs, 30 crores, Rs. 40 crores and Rs. 50
crores? If that comes fo pass, where will our
country be ? In that case, we will not be
able to put into parctice the slogan of graibi
b_cmo. We will not be able to usher in socia-
lism, Of course, we will be uble to bring
about socialisation of poverty. But is that
our objective 7 If you want to socialise po-
verty, well and good, go ahead. Put ail the
undertakings in the hands of bureaucrats,
they will enjoy very comfortably and give all
their friends and relatives cushy jobs and
after three years walk away to their perman-
ent posts. Nobody cares for the public
sector undertakings today. That is why they
are losing a lot now.

You may ask, what is the benefit of having
MPs 1n the boards of directors. 1 do not say
every MP will be appointed. My reference is
only to such members who are found to be,
expected to be, above board, honest, compe-
tent, who understand the operation of these
industries.

SHRI S. M. BANERJEE (Kanpur) : On a
point of order. Why does he say those mem-
bers who are honest 7 We are ali honest. Let
him not cast aspersions on members by say-
ing “those who are above aboard, honest'
and so on.

SHR:I N. SREEKANTAN NAIR : ]have
not named any particular member. We are
all human, There are some black sheep in
every fold. Why does he pick holes like
this 7 What I say is a fact....My reference
was to those people who have been recognised
to be honest and efficient. He may be honest.

I may be honest. But T may not be recognised.

SHRI 8. M. BANERJEE : Let there be
registration and recognition of the honest.

S?uuN. SREEKANTAN NAIR: That
requires g thick skin. T do not want to be
registerad,
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My suggestion may be misunderstood and
it may be asked how a member put into such
a committee can bring about such wonderful
changes. I can say from personal experience
when a Member is on a committee, the
Chairman or Secretary or the board does
not go counter to logical and fair suggestions
made by the Member, if that Memberis
worth the name.

18, 1893 (SAKA)

I wish to make it plain that MPs necd not
be there as Chairman or Secretary, They
need only be members, With their expe: ience,
stature and standing, they can coordinate
the various activitics and make the organi-
sation function properly. Only if these who
believe in a socialist order of society go
all out to see that these public sector
undertakings work in the proper way, only
if they work with devotion and sincerity,
only such people can salvage our public sector
units and take them out of the morass in
which they are now enmeshed.

The question of patronage ana influence
might be raised. This is a past conception.
We know that during the last parliamentary
elections, people in authority were swept '
away like dry leaves. The dominant posi=
tion of the Congress suffered in several
States, The Congress itself split up. It has
now been established that men or persons
in authority do not command the confi-
dence or get the support of the common
people unless they get into comtact with
them. Their respected position in the past
is of on account in this matter. Therefore,
the conception of power and patronage
has ceased to play any part whatsoever in
these matters.

Therefore, in the name of garibi hatao—
I do not know your Hindi, I have only
heard this slogan in the name of socialist
trends to be adopted in future, in the
name of the efficient working of the public
sector undertakings, T appeal to the Govern-
ment and this House to accept this Bill and
place it on the statute book.

Sir, 1 beg to move :

‘“That the Bill further to amerd the
Parliament (Prevention of Disqualifi-
cation) Act, 1959, be taken into conside-
ration,”
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MR DEPUTY-SPEAKER :
moved

Motion

““That the Bill further to amend the
Parliament (Prevention of Disqualification)
Act, 1959 be taken into consideration ™

SHRI DASARATHA DEB (Tnpura East)
I do not support the Bill as such Ths
Bill secks to remove the disqualification of
Members of Parliament to become members
of Boards of Directors in public underta-
kings The Statement of Objects and Reasons
says

‘“The State Governments have nomina-
ted Members of Parliament who believed
in the necessity efficacy and efficiency of
the Public Sector to the Boards of Dir-
ectors of such companies in the State
Sector "

The Mover of the Bill says that some
State Governments have already nominated
Members of Parhament 1n such Boards and
he wants that this should be regularised bv
enacting legislation in this House We can-
not support this

1 am prepared to allow a Member of
Parhament to function as 8 member of a
Board of Directors if he does not take any
salary or any compensatory allowances and
works a§ an honorary member of that
Board

SHRI N SREEKANTAN NAIR The
remuneration must be less than the compen-
satory allowance That s there

SHRI DASARATHA DEB  He should
not get anything He1s getting his salary and
everything as a Member of Parhament Why
should he get both from here and there ?

Sscondly 1t 18 stated in the Statement of
Obects and Reasons .

‘As all representations to this Joint
Commuttee of Parlament 11 the past have
proved infructuous, fhus Bill has been
prepared to allow such representatives of
the people of this country &s do beheve
m developing the Public Sector a prelude

Parliament (Prevention of  JULY 9, 1971
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to ushering 1m a Socialist Society to
function as members of the Boards of
Directors of Compamnies in the Public
Sector in order to utilise this wide
experience to run these enterprises, at a
profit '

Withoutcasting  any aspersion on Members
of Parliament, I should say that by merely

becoming a member of Parliament
a person cannot be consdered very
efficient n  runming these  public

undertakings It was argued that 1f a Mem-
ber of Psrhament was associated 1n the
Board of Directors, he could help to build
up the socialist cconomy in the public
sector, But I have got doubts because cach
and every Member of Parhiament 1s mnot
supposed to subscribe to the socialist 1deo-
logy or work for fostering and building up a
socialist economy 1n the country Some are
actually opposed to a socialist economy So,
one should not say that by merely becoming
a Member of Parliament and being associa-
ted m a Board of Directors, a person can
help that particular industry to buld up &
socialist economy

I do not want to say much on ths, I
only say that this Bill gs such should not be
accepted by the House If the Mover makes
an amnendment that such Members of Parlia-
ment should not take anything by way of
salary or compensatory allowsnce as Direc-
tors, it can be accepted He should also
work as an honorary Member of the Board
of Directors Then some consideration may
be given and it may be allowed That ls
why I oppose this Bill
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**But the Joint Committee of Parliament
on Offices of Profit have taken the view
in certain cases that membership on the
Board of Directors of Companies in the
Public Sector, which are not specifically
exempted in Part I of the Schedule tothe
Parliament (Prevention of Disqualifica-
tion Act, 1959 should be considered as
office of profit”.
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SHRI G.VISWANATHAN : Mr. Chair-
man, T rise to support the prnciple under-
lying this Bill  After hearing the speeches
of the three or four speakers who have
preceded me I think the question has
boiled down to whether Members of Parlia-
ment can serve on the board of public
undertaking. It has not stopped there, it
went to the problem of TA and DA and also
the question of soctalsm No doubt, the
public sector undertaking has to play a
mayor role, a dominant role in a muxed
economy Two of my Communist friends
spoke about public sector undertakings
being owned and controlled by the labour
force I do not think it 1s socialism, 1t 18
known as commumsm The stage has not
reached, and I do not think it will ever
reach, when these companmes will be
managed by the employees but as long as
we are in this country and as long as we are
having this mixed economy the public sector
undertaking has to be managed by a board,
whether 1t 1s nominated the government
or elected by the sharecholders

Sir, the question whether Members of
Parhiament can serve on the Board was also
discussed, I am sorry to say that some
of the speakers were of the opinion
that MPs will not be able to serve
on the Boards of such companies. A
Member of Parliament should not be disquali-
fied 1f he 18 really efficient to work on a
particular Board. Simply because if we pass
this Bill not all of us are going to be nomuna-
ted on all Boards, Either the Government
of India or the Governmet of the particular
State are not going to allow ali the MPsto
go on the Board. Simply because he become
an MP he should not be disqualified to work
on & Public Undertaking If he 1s really
capable of runninga Public Undertaking or
at least giving proper advice to the Public
Undertaking he should be appointed on the
Board and can be allowed to function a3 a
Member of this particular public undertaking.

Many of the Members spoke about the
travelling and the dearness allowances. Ido
npt think it 15 & big problem. An M.P, need
notclaim travelling allowance because ho 18
allowed first-class pass, When he goes to
attend the Board meeting if the Parfisment
15 10 Sesson he should notclum dearnsss

sllowance but if the Parliament 1 not
Bession he should claim dnmulﬁ%mm
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Dr. Kailas pointed that we have gota
committee on Public Undertakings whichis a
super Board, So, why do you want to go and
serve on'the Boards of Public Undertakings ?
Let me remind him, Sir, the Committee on
Public Undertakings has hold on the Public
Undertakings owned by the Government of
India. We have no control and nothing to
do with the public sector undertakings owned
and controlled by the States. Thatis why,
1 think, the MPs should not be disqualified to
go and serve on the public sector undertakings
owned by the State sector or Central
sector.

Again this disqualfication whether an MP
should not be on the Board of Directors is
not there for Memebers of the legislatures. 1
know there are MLAS serving on the Board *
of Cooperatives of Sugar Mills owned by the
State Governments. This disqualification is
only [for MPs. What 1s a qualification to
an MLA 1 adisqualification toa M.P. This
1 do not understand,

Hence, 1 fecl that even though the Bill may
not be in a proper form the principle under-
lining the Bill is correct and should be
welcomed. I think the Minister will also
accept the principle of the Bill, With this I
support the Bill.

oft gwo rrmivere g (fromma) -
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t e wills ay aox Ao wY o
afE TRE ¥ AT SR A |
I 4% wEAT  wWifgd fe qg  wiw
¥ gorT § Tt Tl qfafadt =
aur & fAY  widw e sl Y @
ﬂf{iwﬂrmqﬁwmm
7w ¥ firdt o @ ¥
ﬁmﬁuﬁmzmw#ﬂﬂw{
TRTE WL & vw R ¥ AR
ﬁwﬁmnt&amﬁr#w

Disgue fetiom

mm«gt.#mﬁm

62

gififariz & f=d N O o Wi
frl & TR oA & Qw1 A o
aifgd | W A fedt aiferiie &
HAT AT A T FAR q TAIRT A
TATEY | WAL IAH FUC g qravdr <y
¥ 78 &% v Ag | gEdt ot sy
¥ A A e fE A A
sQhey ¢, aTHwd § ¥ O v A
| EAR AT SRW X fromr e
Y § 9 A 4500 4 g TA
g) v@ wwd ® ow o T oow
srfrac wem gy & foraer mifte g a0
oF FOF WY % §, wEATeaw st g
FAT Y aF A Iaw ifee & | welAd
# 7z =g wewm g fF g sfwaEv
oUW §, T Wiw@rke wOw §, W o
T AT ST A G AR Fwine
o FRO Y oY fAfaw g & o
oY 3y Jwwr wifee 20 AT 25 WA wA@
R ar s AT Iwwr Sifee T wqF
WA &1 oy R0 WY 35 ¥O¥
TR YA g w13, 14 0¥
W g A Ay afewd fF awg
¥ ag W wow  af, e & W
% folt durc mft g & wiftkarie &
AwE & Tmed A R A ¥ W
wwd aer g WA vew fawe g
R qT Ig Pl ¥ o 40 FOT o
W AR B A @ A g agt SEw
wié wor e A E, Ol gl @



263  Parhament (Prevention of

[ o T Twd)

oAt | & ww s Wt g6
#gE€ oft & #g7r 91—~ I do not want to
hear any excuses [ want the work to
be done WY 40 FUT TGE FT THaAA
gl ¢, o Y g WTeT A | gW Ay
a1gd & fr o T F0T TOX HT AR
¥z et ¢ @ SER gAY 9@ R wEr
H g =ifgn sl anfred w7 WA
® AW ¥ FW w7 NG | T GO
g Al &Y Hfgma & IO Tewe
T gy 7 fir gz dewe @@ forererd
s fr o A § A arfdame ¥ a0y
dAwd  IUR! g0 @ WIR AT
v gu fafefaon s @)

T FHTL ATY T 97 FTHLART A
AN o agr X I fEfeanw w
q3T H< gg OF  qE€F AR wAHE g1
oreYy & &t o gow 9nfree @Y o
¥izma & agm a8 feemare-
fedew fawe 3 fgd &l x &
WT AT 9T AE TEAT ACRA 1 F@d AW
ag & fe s ¥mE qrEt & @ wwarEf ¥
FETACHAAT 350 HWEF § T -
aar 7 Ay &Y wur SYEeE &S R
W #Y Oy @ dad ¥ aga & S aga
&gadw & § I srvwT ol wwa )
qEf Y AWEE @R qrfadt § Sewr
wET ¥ qred faw qrfeaTie & dw W
& 78 g7 wifgy afew N AwrATEH
¢ 39 smATRET & W FEd § I
agT q¢ & AT awar § | ey dwe oWy
Ty 7 ¥ A gF Af § e
sTHg o vt & & foar g el
oY gETA ®T 9 ATU gETT § 9% AT
FEO WY @t I AR AW LT ATOE |
AT G AT & I W W Ay ?
St gRTY g saW @ g W Al
RN TR @ 7 g ot wwwr § 99

JULY 9, 1971

Disqualification) Amds. Bill 264

T TN WY T v Q7 @l 3@ e
T 9T G ST 4 T AT e
® aTE ¥ T w5 T wEy oy g A
a8 o€ aweE Py &) war g AR &
qTE ®TE AT TN AET § 7 W G AT
®ré AT s Ay § faamw g s
¥ qq YA s WA @I Y W
#rE TR TR AqEAT Y | ¥ foAmw IT K
aT® AT FY A TG &) D anfedt A
ATy AR 4 qar frar &1 o &€ sy
T § | AT I T €A g A A9 gy
g NI #Y AU FW@ &1 wEfEw A
e ag § e forma v s arferarie
& 37 ®1 99 F7 TR T8 SFr wifgm

Fad arq 78 § fr S ofernde &
FC g g ag Pefefemgrar g fr
¥ IuAr FrERIUAT F qH AT T TH
TH A AW A WA & F A AT
X FRar g g AR @ F geE O
g1 & sy g1 ¥Q aw qwr § R d
e st afifa & sgwifaey aga denfet
¥ @ wTaar g1 aw A s ik
e ¥ ow sy v faar oo o Oy
¢ 5 g¢ TmrT niw vifeamdz w1 wiae
TRAFET TEAT T | 9o AT ag @1 fv qw
W & fax ox &3 v a5 ¥
w1 w ¥ e qE ¥ o ag
w Gk & 1 oW At avt wredead A
WY FTH FIAT TEAT | T AT TA W

# wfr e wrfgg)

TF AT qg &, EATL 9T e fae e
srar § fe qf & 9@ M qav & forg ok
wwfiee & e T quv 1w s & qar
yt g ovE T qrfearie ¥ oy
firea fiea wrar § Fw %Y oo wwgET g o
WA ®T qriewTaT ¥ qur gt R 9w W



265  Parlloment (Prevention of ASADHA 18, 1893 (SAKA)

S ¥ A g v g g e oy
& o gfrar w1 wa &% gwrd P dar
7 I HT GW AYAT HIHT IR TG &Y

La gl

sft mfer wwer : gaefe w@hew, & o
fiwfer e w1 gfFr o FET
g § fo I ww faww &t S @
g ¥ = fRamr d i @ faww
g AT 1 W AN W WY FEIAE
¥ 1 @ &, I o A faww
¥ @Y e oifhame fafes @
gha ¢ R TR N R e
v P M A Al wwa g v o3y
FTd e A M & A { v @
HEaT FTHAE AL BN ) TG AR
AT ¥ FHY WEEH HT q%d § S €
ond & f5 wom & ST AE S e |
7g IA% H{AE g1 g A% o A
FT G99 § A% UF g Ao, aoe,
Tt 3T aga € areg FuTerArey FrAwat
¥ =g agy Nfac dac A oS
AT ¥ gg wrEAr & afy o awdr fw
At e wiferae & A9 9y s
ITHT A FET @I & 99H g een
& av AFar ¢ 5 ww WA Y wE W
first g @ stk & ag sgg & fr
Fret #Y aEATR W YT SUTET A W)
R ATC FMFT A 39 @ & qay ¥
wgd §, I § fQw s g sy
TR qrE FR |

I9 qret o mtﬁvmﬁt,

mmnﬁtﬁﬁmmﬁ
agt 7g g & fF ﬁrmrﬁw&t
Wi womd a1 qud Wiy 871 sl ¥
o gl qrdf arae ¥ oy ol § & ol

Disqualification) 266
sgmd:f Bill )

arff & ®wr angT W o &) g O
w1 AT AT & | TG WAL T SqLAE
FTHY {3 WA § A iR A qrw A%
aw wg fere af g @, IR e g2
A avx § o w wgw & & feamt
T s Sy ars. W vw. § T
¥ A Hr owwewa & 97 fagram
us A7k, |). vy, O I WEE d1 A%
[ | FE FTAYA IqH fAEATH FAT Y
TG ¥ FATAT FY qE F | A(HT IES
arEwE A JEFT AT arwT gy fwar av
AEAT | FF FHUA B AEQ G ALY
fsr @ )

& qgr wrgar § fewr ag § e
Wy aE H, N drd aE wafew d
AR 7 ond | & ayagr aw wgar g
fefgme dfrgz @ are | gu TR
gi.sfm%mr@a‘mmmm
&Y ey &1 o wer Uy grar 8 7 W

fory vy amgz @@ @® & & qwwan §
far g warer & varer fedigmoina
&, foramr warar & wyrr qfems &«
w srferwre fagr wTe, AT SaTaT Aser
g a0 e et ¥ angy frew AT

Ty sl ¥ ag favarw  fe o
& o gU AUER TG T AT qNA 8
fre et 8w aTaw ¥ ww ', e,
Frrary s wivg wivg fo & oy a@
orr o &, s &t ow arfewd o ¥
gt & W ag wed g A A 5 ¥
fafreey g @ w e &, da< e
iz gy 7w ans § ) o dR urfe-
ifzvﬁqum{%‘rtﬁmﬁﬂﬂﬁﬁ
R oA ® ma AR § A red wf
o sy gwia # aw Qrawdy § 7 o
gwq‘gmiﬁ!ﬁm’fﬁ'ﬂ@
w8 s o, O g & gy ¥ @
Y ¥y AR A Wt awg § fr



267  Parliament (Prevention of

[#fr wrfereon)

ok avE ay ft o Fravd Former arew
o AT & qwET § qgt ofr ofew &
TATER A @Y YT Y agw o wag §, oW
art @ & 37 ¥ Jr ghraw & e A
@ & g g o ® § 3
qfirer & JATEET 1 SuraT ¥ SUTET AFHHTT
WAR Y T En g e g e Y
g @ ax v ¥fr @ Fav garw WA
oF A gt | f T & o g feaE §
fa #1 grd & i i arer A o W
#C w qw F7 W k| AR feegw
W3 T & 1 O WY EET AT A
G | qTOE ] B AT FE qrH T
¥ fed et ¥ e e e g
T FTALHEL & T ATOHT FAIE AT | &
% Y A qgT I FLT N G X
FEA™ 19 AR AR =AW Oy fw i e
&R a1 fadt el T d &5 w7
®ew wwy AT ¢ AT FW A v )
e deare qiferde frelt ofees e &
R Y ww ¥ FH g A Tg ¥
IE GO ¥ A RS ¥F TE FT 40
af aod ¥t xg @reT W i
A AR W AT g Ay g
faw 1 goee T gA A & SEer A
s rf fadTia gwTT &7 Hrrar 37 w1
g A oF yET WA, A TEwE wIW
#& wraT, 97 IqY WYqrE FeeaATg qIar
¥ WG T A A5 T &
AT & TR WY a0 A AW
qferw crogfrr A A dS gu k @
g 4 A ¢ v wga W ffiriden
fadr | apre sroswT wYE T v oan
] TCA grar Y afeerar w1 efrfe, 3
afraw wr Foiwefew W & @®% 1 oY
T §EAT A WA JUNT aT a8
AR

g A W1 O Frvre var g |

JULY 9, 1971

Disquahfication) Amdt Bill 268

¥ aite awmdwT &, wrorardy A,
ghrar ¥ gw wIg TN g N TR g
¥ forcdrariy ¥ &) ugr T qrieErde &
e Y, AT aETaE! QW oqed
are q¢ Freare 7@y @, €@ & owrey Wk Y
Try AgY g gwdy § 1 gL 9T fawre
a8y & 'K A Ay g7 Ay facarw A
g or wm qw w gome & P W
srenry ¥ v qifegrde & R A
% fawr ®1 agw asy &, ¥w H7 9Ty I
¥ gra ¥ §, T ¥ wi ary w R
I 4T §, qga ¥ wwegArdy d« Ay §
IR arfeur aré &, SEw 3¥ gfem
Tyt & W fora @ e 4 Rredardy
a3 fodgrad & e A g
s 3w *t foredrr ) @ v At =g
gt wegfaer ardt Wy orgr ¥ gfraw
¥ Redefen g w¢ TrRTH FEAEI A AY
¢, xer & srE © &) a9 99 W o
oty g7 fawre g wifgg) X W@
qETAATEY FAT 47 L | F AT Foh |

SATATIN® T & I T FIE SGAREY
& T ¥ S Iwrer sreay AT Gy
ysmwecara &1 & afY wgar fs
sgovaay # o€ o aey Ay §y oS X
ot aga warorardy fwr & sitx g safimr
g fo w2 o wfw et &0 ¥few
7 ¥ st & ¥ FiE AR Uk,
N Aw Y feawr o wfr ST §, N
fody @ Py ag awRl TT 1 WTR-
wfr ¥wy ¥ aqur qwdET ¥, oo
aWET wrE, Wy ew ¥ I w7 wrey
ey w7 g Y| 9w & Al
ot A gy wwdlr ¥

w fag om e & @ & ooy
¥ O g e srwer 1 wfe 1 v A
¥ wré sfowu @y @ wifie + fer v



269 Parlioment (Prevention of ASADHA 18, 1893 (SAKA)

# o oezarelt @ AR &) YR avd aie
Tro dw &Y a1 ¥ arel QY TG w7
W gy @, ¥few 9w F o W< Sy
Frrcar 7¥, o AR ww | U HTE
& agr ¥ o s e @Y i, &Y IAF
AT §3 | qrfermde w1 e |7 &Y
Tea A T aw fasErd & s
73T 81T T T g, AY 9@ ¥ fam
foreiraréy ot drr | afers gz wA o A
forrrardy 3 &)

# R gn Azl qv faeww T
=fen W77 s9¥ 9<¢ o7 /% FAr wfEwy
Tq IHAT F A U AM AAIA & A4
aarrats #Y oo # w1 w3, qferw
dweT # waEr gREE A9, 1 SRAT §
AT A I F AMG AT IT A H=F
AT &, Y wwToETE # faware w5 2 AT
T &Y AT AR 2 ) gAR A fewwa
faemiT 1

# o «frFFaq AIaT FT GHET FEAT
g @R &} wmgan g s aweew Ay X OF
oy geraT g faa =i

THE MINISTER OF LAW AND JUSTICE
(SHRI H. R. GOKHALE) : I am constrained
to say that the Bill has been brought forward
on a complete misunderstanding of the existing
provisions of the law. 1 am opposing it not
because I am necssarily opposed to the
principlo underlying it but because it is abso-
lutely unnecessary if th: existing law is
considered very carefully.

As hon, Mambers know, we are at pres-
¢nt governed by the parliament {Prevention
of Disqalification) Act, 1959 which is now
Sought to be amended by the Bill which the
hon. Member has moved before the House.
If one understands the scheme of the present
Act. it will be clear to one that in the present
Act there is no_disqualification attached to the
directorship of a public sector undertaking
if no remunaration is payable. Asa matter
of fact the present Act makes it clear

Disqualificationy 270
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in one of the clauses that if no remunera-
tion is payable and if what is payable is
only in the nature of a compensatory allo-
wance such as travelling allowance only to
meet the actual expenditure incurred by the

Mamber and not by way of remuneration,
there is no disqualification of any person be-

coming a direcior of a public sector under-
taking. In that case, where is the need for
this Bill?

The disqualification attaches only to two
kinds of people. Oneis wherc the office
carries with it a remuneration. It must be
30, because if it were not so,» any Act which
said that there would be no disqualification
even if remuneration was payable, would
bz completely wltra vires the Consittiutions
because artical 102 and the corresponding
article 193 pertaining to an office of profit
under the State, make it clear that excepting
for those offices which are exempted clearly by
law; if it is an office of profit under the
State the, Central Government or State, Gove-
rnment, there will be a disqualification,
That is way the present Act has taken care
to see that where the only payment is by way
Componsatry allowances add not by way
of remuneration, there is no disqualification
attached under the existing law to anybody
becoming a director of a public sector und-
ertaking.

With apologies to the hon. Mover, 1
must say that the Bill has been brought
forward on a complete misunderstanding of
the provisions of the existing law, I can un-
derstanding the apprehension of the hon.
member that in spite of the fact that the
existing law is like this, the joint Committee
on Offices of Profit one hon. member said
that they had submitted 17 reports after the
1959 Act was passed-have repeatedly recomm-
ended that directorships of these undertakings
should be a disqualificatinn. Government's
policyso far has been to give effect to the
recommendations of a body appointed by this
House,namely. joint Committee on offices
of Profit. Therefore. although there is no
such disqualification attached in the existing
law, Government would have considered on
the recommendation of the joint Committee
creating such a disqualification where it dose
not etst now becauss this Committessha
80 rocommended. But so far as the Bill goeg
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itis unnecessary becaurc there is no disquai-
fication attached to directorship of a pu-
blic sector undertaking if there is no remune-
ration paid, andif only compensatory alle-
wance is paid. So what is the propose of
brining this Bill?

The other purpose, which seems to be the
real reason for the apprehension of the hon.
member, is that to the present Act, thereis
a Schedule in two parts. In one part, disqua-
lification attaches to chairmanship of some
undertakings enumerated in the Schedule; 1n
the other it attaches to chairmanship and
secretaryship of some undartakings listed in
thereon. This applies irrespective of whether
remuneration is payable or not, but it dose
not apply to directorships, The present Bill
seems only to exempt directorships which exe-
mption is already there in the Act, I do not see
any reason for amending the Act on the basis
of this Bill.

His fear scems to be that Government
might bring in legislation in future giving
effect to the recommendation of the Joint
Committee, which possibility undoubtedly is
there. If the Joint Committee says that you
must disqualify directors, 1n the ordinary
course, Government would take care to see
that the recommendation of a Committee of
this Houee is given effect to. But these are
old reports, Now that a new Joint Commitiee
has been appoined recently by the Lok Sabha,...

SHRI G. VISWANATHAN: It
be reconsidered.

can

SHRI H. R. GOKHALE
reconisidered.

: ..it can be

SHRT1 K. BASAPPA (Chitradurga) : TIs the
recommendation mandatory ?

SHRI H. R. GOKHALE : When the
House constitues & Committee and it makes
a upapimous  recommedation, naturally
Government give weight to it. It is not obli-
gatory, There is no rule like that, that you
must give effect to every recommendation
of the Joint Committee. But propriety reg-
uires that when such a Committes set up by
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the House make a unanimous recommendat.
ion, due regard should be given to it.

The inclusion of various undertakings, in
the Schedule has been done all along on
the basis of the scrutiny made by the Com-
mittee scrutinising the working of the each
undertaking, finding out whether remunerat-
ion was payable or not, what was the nature

of the duty performed, whether it carried
with it any pationage. executive function or

executive power, If it did not, it was exem-
pted: if it did, it was included. It was asa
result of this laborious work done by the
Commitice and on its 1ecommendations that
certain undertakings had been included in the
Schedule to the existing Act

Therefore, it cannot be said that Govern-
ment have been doing it unilaterally without
consulting the House. And even there it do-
es not apply to directorship. It applies in
some cases to chairmanship and in some
others to chairmenship and seccretaryship.
In the present Act, in scc. 3 specific cases
are clearly set down where 1t is said that
offices of that nature will disquahfy a mem-
ber from being or continuing to be an MP,
One of the clauses in this is: ‘the office of
Chairman, Director or member of any statu-
tory or non-statutory body othere than the
Chairman or secretary of bodies which are
mentioned in the Schedule, but not Dirc-
ctor.

Therefore, I do not see why this Bill is
Brought, and I have a feeling, with all resp-
ect to the hon. member, that this Bill has
been brought because of a msunder-
standing of the existing position under the
law. Under the law as it stands, he cannot
become the Chairman or Secretary of bodies
specified in the Schedule. Otherwise, he can
become even Chairman or Secretary if rem-
ueration is payable and if the undertaking
is not mentioned in the Schedule.

Whether or not in future such & disquali-
fication should be created is a matter for
Parliament to consider. The Joint Commi-
ttee has now recently been constituted. The
matter can go before the Committee and
if the Committeg recommends again that the
disquiification shopuld be there, the matier
can be discuseed in the House and & dacision
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taken. If the Committee recommends that
there should not a disqualification that reco-
mmendation can be accpted, but I think
the present Bill really puts the cart before
the lorse because there is no such disquli-
fication in the existing law.

The Statement of objects and Reasons
shows that the present position of the law
is not correctly appreciated, It says that
the Schedule to the Act gives a list of
undertakings to which the disqulification do-
cs not apply The correct position is other-
wise. The Schedule actually gives a list of
undertakings to which the disqualification
applies,

Thereforc, I would request him to with-
draw the Bill, The Bill is unnecessary. If he
unfortunately dose not agree, I will have to
oppose it,

SHRI1 N, SREEKANATAN NAIR : 1 am
very thankful to Members of all sections of
the House who participated in this debate.
1 am thankful to the Hon. Minister also
for making the position of the Government
very clear. 1 may be permitted to give my
icactions to the dedate.

When 1 heard the opinion expressed from
the side of the Socialists and Communists,
I was forced to believe that some of them
had not read the Bill and so they were
against it. They did not even attempt to read
the Statement of objects and Reasons or
potiently hear my speech when I introduc-
ed the Bill. I made it clear that it was not a
question of remuncration, that it was the
interpretation of the office of profit which

. was originally given by Mr. Sen as Election
Commissioner in the Vindhya Pradesh Disqu-
alifications Bill, which has been brougth back
even after the passing of the Act of 1969 in
accordance with the recommendations or the
Join Committes. It says that some offices
might be considered offices of profit even
though the actual payment of salary or co-
mpensatory allowance may have fallen into
disuse, It was the attempt of Parliament to
counter that attitude and take out the dis-
qualification of Members of Parliament who
had been functioning in such organisations,

Again, some hon. Members were unaer
the impression that every Member of Parlia-
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ment would be put in there or only such
Members of Parliament belonging to one
party would be put in there. Some other
Member was under another wrong impres-
sion. These are all misconceptions. The
object of the Bill is limited and it apphies
only to such people as areconsidered and
accepted to be competent in certain lines and
who can help public sector undertakings. I
made it perfectly clear. My friend Mr.,
Banerjec protested at my imputation that
all Members of Parliament are not equally
competent, are not cqually honest. | must
tell him that it is a fact. Why should we
shut our eyes ? There are MPs and MPs.
All MPs may be equally honest but may not
be accepted as equally honest, I referred to
those who arc acccpted to be honest and
accepted 10 be competent. T made that very
clear. My friend Mr. Deb wasnot attend-
ing to what I said.

The most basic instance in respect of
this question stands out. T refer to the
Kerala State Coir Corporation. 1said in a
nutshell that the findings were based on the
wrong assumption that the Member of the
Board of Directors would get D. A. and
sitting fees for the same day. May be it
was disproved from the records of the
Government anc. the evidence of the Member
who was involved in it, Shrimati Sushila
Gopalan, wife of comrade A.X. Gopalan,
who was a Member of this House.

When it was found that both the remu-
nerations were not being given or received
then they rcsorted to another argument it
has got power and it can dispense favours,
8o we must disqualify her. The whole thing
really started from there, as has been pointed
out by the hon. Minister,

Shrimati Sushila Gopalan was not nomina-
ted or oppointed as a Member of the Board
of Directors by the Marxist Communist
Ministry, It is the Achutha Menon Ministry
which nominated her. Why 7 Because almost
95 per cent of the workers in the coir
industsy are women at the spinning stage. A
women born and brought up there and who
was in the trade union movement in that
centre would know the ins and outs of the
industry much more than any other person,
Shrimati Sushila Gopalan who was born ui
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Sherlalai and who has bien associated wath
the tiade union movement 1n the coir indus-
try was nominated by the Achutha Menon
Munistry who belonged to a party which was
opposed to her party and at later stage had
helped the overthrow of the party That
Government nonunated this particular person
to bea Member of the Board of Directors of
the Kerala State Coir Corporation. What
15 the result ? It was one of the few under-
takings 1n the whole of India which showed
a profit 1n the first year of its working That
shows that the people who understand where
the shoe pinches, who know how to handle
labour and what are the i1lls and ailments of
the public sector undertaking cancuic thum
1t 1s not replacing technocrats My fricnd
completely misunderstood and was speaking
out of context when he said that we were
going to replace technocrats The technocrats
arc theie 1n evely undertakings, public or
private They will do their job But it is the
management that makes a success or a
failure of an undertaking 1f there 1s mismana-
gement and anregard of the basic concept
behind an industry then there will be failure
‘Even 1ndustries have their approaches concepts
and principles. You cannot allow anybody
and everybody to plav ducks and drakes with
it Then there will be defects and inefficiency
There arecertain people in all walks of hfe
who are competent

Really we have got experts from all
walks of hfe But one expert in one walk
of life may not be an expert in the others
Therefore, 1t 1s only such people who are
experts in their line and who are supposed
to have some competence in these matters
whom | wanted or the Keiala Government
wanted or any Government would want, to
be on the board Any Government woula
want only such people

The second musconception was that these
people are sent there as MPS, and so when
their term of office as MPS goes, their
direct orship also goes This 18 also wrong
They are not clected from this House, nor
are they sent there only because of it They
are sent or y nominated or appouted simply
because they are eminent in their line,
simply because they can deliver the goods,
The mere fact that the man or woman

JULY 9, 1971

Disqualification) Amds, Bl 276

happens to be an MP should not be a bar
in salvaging the public sector undertaking
out of the morass or the depths into which
1t has sunk.

Then there 1s the concept that being a
director of a small board or an oiganisa-
tion 1v not a very, very impoitant thing,
and that becoming a member of the Public
Undertakings Commuttee 1s a much more
honourable and much more beneficical
thing It 1snot a question of importance
The directorship 1s not offered because 1t
15 a4 post ol importance It 15 offered
butause 1t has got toserve a purpose 1
am sorry mv colleague who has been in
Parhament for so many years thinks that
being a member of thu committec in respect
of the public sector undertakings 15 & thing
of honour that it s a point of honour
Butat 1s not a guestion of honour It has
certain duties and responsibilities  to that
august body which appoints that committee
for a purpose Unfortunately, 1t 1s only a
question ol pointing out the errors which
have been commutted by that organisation.
To tnd out thecse things, there s that
committee  The Comnuttee on Public Under-
takhings 15 of 1ecent onigin  But the Public

Accounts Committee and the Estimates
Coiamittee are older ones The Publw
Accounts Commutte. dissects, does post

mortem work It 1s the Lstrmates Commuttee
whith goes into the plans or it tries to plan
and suggest measures 1 have been a
Membet of the Estimates Commitiee Even
there 1 do not think they can work 1n
the way 1 feel 1t should We have
attempted to see and rectify and correct
certain things But the function of the
Board of Dircctois 1s entirely different The
director 15 on the spot and tries to make 1t
a success. Dissecting the dead-body, doing
postmortem work, 13 something entirely
different My friend must understand that
the public sector undertakings .. .

DR KAILAS What 1s the utility of
this commuttee then”

SHRIN SREEKANTAN NAIR . They
are to dissect and find out where the orga-
nisation has gone wrong and who 18 respon-
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sible for it so that man or that bureaucrat,
whoever il is, may be taken to task and
punished and so that the next man does not
Commit the same mistake. Whether oneis
successful or mot, crime and punishment
have a certain concept behind them. Whether
one has succeeded in the world or not, we
stilt maintain our Penal Code and the crimi=
nal Proceedure Code and other codes,

DR. KAILAS : Parliament should not
have created this committee.

SHRI N, SREEKANTAN NAIR : They
should have. They have to dissect and find
out the delays. They are not expected to
go and run the management. [t is a ques-
tion of construction; and the other is the
question of  dissection. Let us understand
the difference.

1 next come to the critism of the hon.
Minister. The hon. Minister pointed out
and perhaps rightly pointed out that the Bill
seeks to bring in thosc organisations where
there is a disqualification, which are dis-
qualified. 1 would only amend it those
organisations, the offices in  which are dis-
qualified. They are to be employed; the
others are not. Well, he has got his inter-
pretation. 1 am not a lawyer. He is a very
great lawyer, and is a retived judge of the
high court and all that. My understanding
of law may not be that technical. But when
1 say that such and such officcs in a body
are disqualified, [ understand the implication
to be this that the remaining offices are not
disqualified. 1 say that they arc the two
sides of the same coin. The head is on the
one side and the value of the coin is writlen
on the otherside, He was referring to the
head, and | was referring to the worth of the
coin. Therefore, I understood thesc Parts
Iand Il as indirectly accepting the fact
that those except the President in the case
of Part I and except the President and Sec-
retary in Pari 11 are exonerated, or excluded.

SHRI R. R, GOKHALE : That is where
the misunderstanding comes,

SHRI N, SREEKANTAN NAIR: Itis my
lack of understanding of law. 1 am very
glad that a categorical assurance has been
given by such an eminent lawyer, who had
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fact that he is our Law Minister, 0 the
effect that there is no disqualification. I am
very thankful for it. Since the Joint Com-
mittee on Offices of Profit started functioning,
during the last 8 or 9 years, they have made
80 many recommendations. 1 read 28
recommendations for disqualification in my
opening speech, Every time, they were
harping on this : Why has not the Govern-
ment brought forward a legislation on this?
1 have brought to the notice of the House
the implications of the recommendations of
the Joint Committee on Offices of Profit.
When the item in the Order Paper involving
the election of meribers to this Joint Com-
mittec was brought here, the Speaker wasin
the Chair and | raised the very same point
thatin the past, this Joint Committee had
deviated from the basic approach which the
second Parliament took in enacting the
Parliament (Prevention of Disqualification)
Act and how the Joint Committee have all
along been insisting upon taking a diametri-
cally opposite view to the enactment and
that the members should be now advised to
adopt an entirely different attitude in the
future, That is on record. The Speaker
told me that my suggestion would be con-
veyed to the members of the Joint Com-
mittee. Yet, 1 thought it better to bring
such an Act so that many Members of
Parliament who do not know this may know
that there is such a Damocles Sword hanging
over their head if tomorrow the Minister
decides to bring a Bill incorporating the
suggestions of the Joint Committee, because
the Joint Committee is supposed to be a
ministure Parliament and under normal
circumstances, its decision should not be
countered.

T wanted to bring it to the attention of
the House and the Minister that the appro-
ach and attitude of the Joint Committee
members in the past has been something
which is not in the national interest. I do
not contend that if an MP becomes a
member of the Board of Directors, he is
going to usher in socialism. That is another
mistaken notion in the minds of friends on
both sides. It is not a question of ushering
in socialism at all. This isa technical
phase. If you want to usherin socialismin
any country, you will have to take over
the means of production, i.c. nationalisc
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them, That means, starting public sector
unaertakings. But they must be run properly.
Otherwise, we will be sharing proverty and
not wealth. Sharing poverty is not socialism.
Therefore, not only the existing public
sector undertakings in the country, but all
the major industries in this country will have
to come under the Government, t.e. under
the common ownership of, the people of this
coyntry.

One of my friends on this side was think-
ing that 1 am agwinst workers’ participation.
itisnot a question of workers’ participation.
Workers should be brought into the board
of management. But1 am thinking of some
mature mind to help and guide such boards
at the most crucial moment in the history
of this country which wec want to make a
test of this. At such a time the benefit of
the advice of Competent and experienced
people should not be denied to the public
sector undertakings merely because they
happen to be Members of Parhament, 1 am
prepared to withdraw the Bill. T beg to move
for leave to withdraw the Parliament (Preven-
tion of Disqualification). Amendment Bill.

i MR. DEPUTY-SPEAKER : The question
st

“'That leave be granted to withdraw the
the Parliament (Prevention of Disqualifi-
cation) Amendment Bitl, 1971".

The motion was adopied.

MR. DEPUTY.SPEAKER : Bill with-
drawn by ieave.

The Bill was, by leave, withdrawn over,

17.52 brs.

GIFT-TAX (AMENDMENT) BILL
(Amendment of Sections 22, 23 etc.)

SHRI S, C. SAMANTA (Tamiuk) : I beg
to move :

**That the Bill further to amend the
Gift-tax Act, 1958, be taken into
consideration™,
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In the Statement of objects and Reasons J
have mentioned why I have brought forward
this Bill, 1 hope by this time Government
have given thought to the reasons given
by me.

I want to amend the Act only in a simple
way. In the Gift-tax Act as passed in 1958
there are some irregularities which have to be
remedied. For instance, under the existing
Act the officers impose the tax and within a
month the assessee can appeal. He can re-
appeal also. The assessec can also pray for
revaluation of the property for which the tax
has been imposed. This 15 valuation for the
second time, The first time 11 was valued
when he was asked to pay. On appeal he
can again have it examined by two valuers,
who are to be appointed to revalue the pro-
perty for which tax has becen imposed. If
these two valuers agree, then there is no pro-
blem. Butif they differ in valuation, then it
1s referred to a third valuer. It takes so
much of time, so many irregularitics crecpin
and so many difficulties are fclt, Then, when
these valuers are appointed they have to be
paid and at times Government have also
have to pay.

Another thing the costs of any arbitration
proceedings shall be borne by the Central
Government or the assessee as the case may
be at whose instance the question was refe-
rred 1o the valuers. Valuers in disposing of
any matter referred to them lor arbitration
under subsection vi hold or cause to be held
such enquiry as they think fit and after giving
the appellant and the respondent an oppor-
tumty of being heard or such orders thereon
as they think fit and shall send a copy of
such order tothe Appellant Tribunnl. But
that is not the final, Sir.

So, I have proposed the deletion of some
provisions and those people who do not sub-
mit the money demanded of him for the
gift they are punishable with fine which may
extend to Rs. 10 for every day during which
the default continues. Here 1 bave suggested
that imprisonment should be added also, 1
say that *‘shall be punishable with imprison-
ment for a term which may extend to three
months or with fine which may extend to
Rs. 10 for every day during which the delault
continucs,
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These things I have brought beforc the
Government so that easy running of the
administration of collecting Gift-tax will be
as we wanted it to be in the beginning. So, 1
am proposing these deletions and hope Go-
vernment will accept them. If not, Govern-
ment will let me know whalt are the difficulties
in the way,

MR. DEPUTY
moved :

SPEAKER : Motion

**That the Bill further to amend
Gift-fax Act, 1958, be taken
consideration™.

the
into

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF. (SHRT K.R.
GANESH) : Sir. the intention of the mover
of this Bill is to remove according to him
certain procedural defects in the Gifi-Tax
Act, Sir, for his information the Goverrnmert
itself wanted to remove some of these and (he
Select Committee of the Lok-Sabha in co-
nnection with the Taxation Laws (Amend-
ment) Bill of 1969 considered the substance
of the provisions of the proposed Bill and
had recommcded that there should be no in-
hibition on the power of the Assistant
Commissioner to admit a belated appeal in
deserving cases. The whole purpose of the
Bill in amending various sectionsr which the
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hon'ble Member has included in his Bill is
not acceptable to the Government in the
present from because of the fact that the
Szlect Committee of the Lok-Sabha had taken
a decision and also because, Sir, that it will
defeat the purpose of natural justice and
equity. I agree with the hon'ble Member that
some of these laws will have to have a seco-
nd look and it is necessary to find out-parti-
cularly, when the collection of Income Tax
and other Direct Taxes the question of
concealment of tax has become a big public
issue - it will be necessary to find out some
ways so that whatever procedural gaps are
there are removed. But in (he present form
in which the amendment has been moved by
the hon, Member. it is not acceptable to
the Government.

MR,
Samania :

DEPUTY-SPEAKER Mr.
vou can reply on the next day.

The House stands adjourned to meet again
on Monday at 1] A, M,

13,01 hrs,
The Lok Sabha then adjourncd till Eleven of

the Clock on Monday, July 12, 1971 | Asadha
21, 1893 (Saka)



